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university educationists, artistes and all
kinds of people are making statements.
Here even among the police there is dis-
content because  Mr. Mukherjee, the
Inspector General of Police, has been
given extension for having done all these
things. They are doing it even now. Mr.
Mukherjee has been given extension by
circumventing and  bypassing all rules
and regulations. This has created dis-
content among the police officers also.
Therefore, here in Bengal we have a
constitutional ~ madness. In the other
House, I understand, the Speaker is con-
sidering this. I request you for a discus-
sion in this House. I implore you that
you kindly admit this and allow a brief
discussion at least. I will not ask you for
a long discussion on the subject. We shouid
know exactly what is happening. It should
not be left to the conspiratorial mano-
euvres and moves on the part of the Congress
leaders, when the Opposition and other
non-official members in the House are not
entitled to have their say and they will
present us with a fait accompli by that time,
I again appeal to you in all earnestness,

SHRI B. K. P. SINHA (Bihar) : I
appeal to the hon. Member to withdraw
his suggestion. Two months back whenever
an issue of the nature that he has raised
relating to Bengal was sought to be raised
in this House, the hon. Member objected
saying that it was within the special purview
of the State of West Bengal.

. o

SHRI BHUPESH GUPTA : No, Sir,
The Central Police force was brought. ..

- -
- T

(Inerruption)

-

SHRI BHUPESH GUPTA : He cannot
try to mislead the House. L

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : At the time of Naxalbari you

did it. We were here in this House at
that time and you objected to that.

SHRI BHUPESH- GUPTA : These
things should not be brought... _ iy
- {Interruption) .,

SHRI BABUBHAI M. CHINAl :

‘Why should we not ...

SHRI BHUPESH GUPTA : What
are you talking, you monopolist, bloated
monopolist, sitting here and shouting.
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SHRI BABUBHAI M. CHINAI
You cannot have the menopoly to abuse
all the time.

SHRI BHUPESH GUPTA You
have the monopoly of the money and
industry. Monopoly is your habit.

MR. CHAIRMAN : Next item, the
Official Languages (Amendment) Bill,

st EATaw (39 geer) o A

GRS D

[Tue Derury CuAlRMAN in the Chair]

= TFATOAT ¢ HAAMAT . ..
THE DEPUTY CHAIRMAN : The

Chairman called the nextitem.

THE OFFICIAL LANGUAGES (AMEND-
MENT) BILL, 1967 AND RELATED
RESOLUTION-—continued

SHRI NIREN GHOSH (West Bengal) :
Madam, Madam, Madam, we have come
to be listened to in this matter. It is un-
fortunate that the Secretary has suggested
to you the next item. It is extremely un-
fortunate. Many a time this things is
done with the aid of the Secretariat in this
way. It is unfortunate, Madam this ...

THE DEPUTY CHAIRMAN : You
take your seat.

SHRI NIREN GHOSH : No, Madam.
I want to say that we went to the Chair-
man’s chamber and he said that some
time would be given. I want to know
whether time would be given to discuss
the West Bengal matter.

THE DEPUTY CHAIRMAN

take your seat.

: You

SHRI NIREN GHOSH : The Govern-
ment would be in possession of some of
the points. I-want to know whether time
would be allotted for discussion of West
Bengal.  They cannot have everything
their way. Otherwise you turn me out
from the House.

THE DEPUTY CHAIRMAN : Please
sit down.

| SHRI BABUBHAI M. CHINAI :
| (Maharashtra) : On:a point of order.
i When the Chairis on her less. . .
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: Some time
It is

SHRI NIREN GHOSH
should be given. It is unfortunate.
extremely unfair.

THE DEPUTY CHAIRMAN : You
should not disobey the Chair. Please sit
down.

SHRI NIREN CHOSH : Time and
again this is happing ...

THE DEPUTY CHAIRMAN : I have
taken the Chair. The House has heard the
direction of the Chairman which I also
heard when I was in my seat., The next
item was called and I have nothing to
do with the previous business. The next
item now begins. .

St TRAATRAN (IHI FG]) ¢ WHAVAT,
T AT AqTZEA & |

THE DEPUTY CHAIRMAN : Please
sit down. I will take it up, Mr. Rajnarain
has called attention to the very important
measure affecting the national life saying
that no time-limit be imposed and at best
one week be allotted for this Bill.

< . wfy TreTome ¢ oS H A famramy

THE DEPUTY CHAIRMAN : In
one breath Mr. Bhupesh Gupta wants
all kinds of motions to be discussed here;
in the other breath they want no time

limit for the Official Languages Bill.

wft TrAATTA ¢
faar w...

SHRI BHUPESH GUPTA
Bengal) : T have not given that,

THE DEPUTY CHAIRMAN : Please
sit down.

St AAFTEAN © WHAAT, TH AT
P SoRT AR HIA w S fam

mar g ag wg) A g

gawrald cAS S ST 3 wiEd |

qIAAIG, ¥ gH

{West

oft vRAREY : g ga Aoy ad
T FEXaF @ AT AW &
TR | FF aF JT AT A A
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THE DEPUTY CHAIRMAN : I have
said whatever he wanted to propose to
the House. I amin the hands of the House.

We have very limited time. Two days
have been allotted.

oY TR ¢ qEAan, 9wR wT Al
#fay fmdy T FgE

THE DEPUTY CHAIRMAN : Mr.
Rajnarain, please sit down.

=Tt TATATCRY : 379 U FT T
ECCIERI - I

THE DEPUTY§ CHAIRMAN : Two
days were allotted for the Official Languages
Bill. Even so the Chairman has ailotted
one more day. We are going to sit through
the Lunch Hour. There are sixty to seventy
names. We will also sit in the evening till
six o’clock, if need be, even after six
o’clock.

_SHRI NIREN GHOSH
six.

: Not after

st qSATCAY ¢ grEAE;, § g
arm a5 wy S]] ek
g wew ¥ gewifag @eedi & fRaew
F@T g B ogmw S e @9
FIT IAT TR YT ATAT IHL A
AR A &) AT T §F @ FL Al
SEFT @eH FL) A9 FE 9%T &Y faar
g a7 Mrawmm @ g, s R o
faae & @ T &, sTH AT T
FAATE. ..

guawala & gad & fod o dwcg

st UFATOAY ¢ T I FT g
qQE A IAT AT A g} Fy
&y ?

¥ qree W% ST w@r wrg frow
g e 9T & fenr, F ag wAAr
gt § F e ow wwm # faer o
& ER IR AT OF TR SR
ATA HFT 3 JgT @27 § a3t w5y
gfaw &< axdg? zafad 3 fagew
&fF gor ws sEarT faar & fr S s
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warae fadms g9z awlgmarg e
fex #18 wFms g, awfas g, whag
w=E famig T a9l & g9y 9T qwq [
TEEY FE HT FAY FHIF TR
I fegRm & fag war 9 | 9dtar,
%9 v 5 fafeq miwade o w3 as
d5dT &S g 9T W AW qAEA Y
795 F3TE | MU T TN g9g
FgE AW, ..

THE DEPUTY CHAIRMAN : Please
sit down now. He has only said in Hindi
what he wrote to me, and I have given

more than the exact tramslation to the
House. ,

st qAFAAW 7G|

THE DEPUTY CHAIRMAN : That
is what I think.

& ARATUAN © TF ZIT 9 & 7,
gaq fear g

THE DEPUTY CHAIRMAN :

motionis ...

The

SHRI M. P. SHUKLA (Uttar Pradesh) :
I rise to suppoit the resolution of My,
Rajnarain.

TgHId dAaa § sq AwAy (o fren-
T [AA) KT ITHT BifET
THE DEPUTY CHAIRMAN : There

is noresolution.

ot AEEIX W_E 96 TE SR
Fa, AEAINL AZ S AT gEE faggs
gq3 R W T 97 § G T@ar g
AN wfgam ¥ faax f@d & ag amy
g, IaFT A T #{ Taqd€T dF
arEt &) ag sfam adi @) F ww =y
# ga9 ¥ 9w A § #R Wy
y fe@w Fea f& ag @97 A quy
X qTa7E) AL AN | TF G FT Ay
Wagy v ( o § aumar g 99 &y
9 dfqam wmd wF 9T IR AT
F ¥t a7 wuw waar g, wfET e
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A zeFT TG FT 1 I AT N
sAqr & aEr ¥ faxg genoafe agedt
| & At 9T qrEe A T

THE DEPUTY CHAIRMAN : 1 do

not want any more discussion. No more.
Now the motion is . .
ot YA ¢ WA, 38R

gIa Fr ¥ @ Afwg

THE DEPUTY CHAIRMAN : If
you want the discussion to be extended,
please go to the Chairman tomorrow
morning.

The motion before the House 1is :

“That the Bill to amend the Official
Languages Act, 1963, as passed by the
Lok Sabha, be taken into consideration.”

When the House adjourned on Decem-
ber 1gth, Shri Chavan had just moved
the motion. There are three amendments
by Shri Chordia, Shri Pande and Shri
Shukla for reference of the Bill to the Select
Committee.

SHRI V. M. CHORDIA (Madhya
Pradesh) : Madam, I move.

1. “That the Bill to amend the Official
Languages Act, 1963, as passed by the
Lok Sabha, be referred to a Select Com-
mittee of the Rajya Sabha consisting Jof
fifteen Members, namely :—

1. Shri Tarkeshwar Pande,
. Shri M. P. Shukla,
. Shri Niren Ghosh,
. Shri Rajnarain,

. Shri D. L. Sen Gupta,

. Shri Chitta Basu,

. Shri B. K. Gaikwad,

. Shri Banka Behary Das,
Shri Narindar Singh Brar,
Shri Jagat Narain,

Shri Lokanath Misra,

Shri Brahmananda Panda,

R I A A R

10.
11,
12.
13. Shri Sitaram Jaipuria,

14. Shri Niranjan Varma and
15. Shri V. M. Chordia,

With instructions to report by the 12th Fe-
| bruary, 1968.”
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SHRI M. P, SHUKLA
Deputy Chairman, I movz .

2. “That the Bill to amend“the Official
Languages Act, 1963, as passed by the
Lok Sabha, be referred to a Select
Committee of the Rajya Sabha consist-

- ing of fifteen Members, namely :—

1. Shri Jairamdas Daulatram,
2. Shri V. M. Chordia,
. Shri Triloki Singh,

. Shri Rajnarain,

. Shri G. Murahari,

. Shri D, Thengari,

: Madam

LR
v
L
A 1
ﬁ*’T

..

[RAJYA SABHA]

!
|

. Pt. Bhawaniprasad Tiwary,
. Kumari Shanta Vasisht,
Shri B. K. P. Sinha, ‘
Shri Lokanath Misra,

Shri Tarkeshwar Pande,
Shri K. S. Ramaswamy,
Shri S. K. D. Paliwal,
Shrimati Violet Alva and
Shri M. P. Shukla.

LC O3 OL oW

10.
11
12.
13.
14.
15.

with instructions to report by the first day
of the next session.”

I

(The amendment also stood in the name of
Shri Tarkeshwar Pande.)

THE DEPUTY CHAIRMAN :
names for the Select Committee are
same in amendments Nos. 2 and 3.

The
the

dfea wardt wam feard (v wdw):
wANw, qF uF a5 fAggA & g
A agaz R AT and fage
fam faar mar 2

THE DEPUTY CHAIRMAN :
name will be removed.

FINE-SEALIED - s (P

That

Now, the point is this; there is a similar
discussion... (Interruptions)  Order, order.
The Official Languages (Amendment) Bill
was moved by Shri Y. B. Chavan yester-

day. And the Home Minister had also
moved the Resolution. There are 39
amendments,

Paragraph 1

SHRI S. K. VAISHAMPAYEN (Maha-
rashtra) : Madam, I move :

1. “That in line 4, after the words ‘to
develop it’ the words ‘as a simple and
communicative language assimilating,
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wherever netessary, words oOr express
sions from the other languages in India
specified in the Eighth Schedule to the
Constitution’ be inserted.”

SHRI BANKA BEHARY DAS (Orissa) :
Madam, I move :

3. “That at the end of line 6, the

following be added, namely :—

‘and to secure its enrichment by
assimilating, without interfering with
its genius, the forms, style and expres-
sions used in Hindustani and in other
languages of India specified in the
Eighth Schedule to the Constitution
and by drawing, wherever necessary
or desirable, for its vocabulary prima-
rily on Sanskrit and secondarily on other

LIER]

languages’.

| (The amendment also stood in the name of

Shri  Mulka Govinda Reddy)
SHRI 8. K. VAISHAMPAYEN :
Madam, I move :

3. “That in lines g-10, after the words
‘development of Hindi’ the words ‘as a
link language’ be inserted.”

Paragraph 2

SHRI M. GOVINDA REDDY (Mysore) :
Madam, I move :

4. “That—

(i) in line 1 for the figure ‘14’ the
figure ‘15’ be substituted;

(ii) in line 2, the words ‘major’
and ‘besides Hindi’ be deleted ;
and

(iii) in line 9, the words ‘alongside
Hindi’ be deleted.”

(The Amendment also stood in the name of

Shri Y. R. Muniswany)
SHRI NIREN GHOSH Madam,
I move :
5. *“That T

(i) in line 5 after the word ‘languages’
the words ‘including Hindi’ be added,
and

{ii) lines 6 to 11 be deleted.”
SHRI M. GOVINDA REDDY
Madam, I move :

6. “That in line 7, after the words
‘Government of India’ the words ‘with
the concurrence of States which have
not adopted Hindi as their official lang-
uage’ be inserted.
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SHRI S. K. VAISHAMPAYEN
Madam, I move :

7. “That in line g, after the words
‘alongside Hindi’ the words ‘as a link
language’ be inserted.”

SHRI M. GOVINDA REDDY : Ma-

dam. I move :

8. “That in lines g9-1o, the words
‘grow rapidly in richness and’ be deleted.”

Paragraph-3

SHRI NIREN GHOSH : Madam,
I move : N e -

9. “That in line 4, for the words ‘three-
language formula’ the words ‘bilingual
formula’ be substituted.”

10. “That for lines 7 to 12, the following
be substituted, namely

‘This House resolves that arrange-
ments should be made in accordance
with bilingual formula for the study
of a modern language of the choice of

the student in addition to his mother-
tongue.” ”’
SHRI M. GOVINDA REDDY

Madam, I move :

11. “That in lines 8-9, for the words
‘modern Indian language’ the words
‘South Indian language’ be substituted.”

SHRI M. GOVINDA
Madam, I move :

REDDY

12. ““That in line 9, the words ‘prefe-
rably one of the Southern languages’
be deleted.”

(The Amendment also stood in the names of
Shri V. M. Chordia and Shri Sunder Singh
Bhandart)

Paragraph-4

SHRI M. GOVINDA REDDY
Madam, I move : .

13. “That paragraph 4 be deleted.”

(The Amendment also steod in the

Shri N. R. Muniswamy)

name of

SHRIMATI YASHODA  REDDY
(Andhra Pradesh) : Madam, I move :

14. “That for lines 1 to 12, the following

be substituted, namely :— ,
1

‘And, whereas it is necessary to ensure
that the just claims and interest of
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to non-Hindi speaking
o the public services
fully safegurded;

persons belonging
area in regard
of the Union are

This House resolves—

(a) that compulsory knowledge of
Hindi shall not be required at the stage
of selection of candidates for recruit-
ment to the Union services —or posts
excepting any special services or posts
for which a high standard of knowledge
of Hindi may be considered essential for
the satisfactory  performance of’ , the
duties of the service or post; and’

(The Amendment also stood in the names of
Shri T. Chengalvaroyan, Shri R. T. Partha-
sarathy and Miss. M. L. Mary Naidu)

SHRI M. GOVINDA REDDY
Madam, I move :

15. “That in line 2, after the words

‘people belonging to’ the words ‘non-
Hindi States in’ be inserted.”

SHRI NIREN GHOSH Madam,
I move :

16. “That in line 6, for the words
‘cither Hindi or English’ the words ‘any
two modern Indian languages’ be sub-
stituted.”
SHRIMATI
Madam, I move :

YASHODA REDDY :

17. “That for lines 6 to 12, the foliow-
ing be substituted, namely i—

‘that compuisory knowledge of Eng-
lish or any or the languages mentlone_d
in the Eighth Scheduie to the Consti-
tution shall be required at the stage
of selection of candidates for recruit-
ment to the Union services or posts
except in the case of any service or
post for which a high standard of
knowledge of Engiish alone or Hirdi
alone or both, as the case may be, i3
considered essentiai for the satisfactory
performance of the duties of any such
service or post; and’ ”

(T he Amendment also stood in the names of Shri
R. T. Parthasarathy, Shri T Chengalvaroyan
| and Miss M. L. Mary Naidu)

\‘ SHRI M. GOVINDA REDDY :

' Madam, I move :

|
j 18. “That for lines 6 to 12, the foilow-
‘ ing be substitured, namely —

‘that compulsory knowledge of Hindi
_shall not be required at the stage of
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[Shri M. Govinda Reddy]

selection of candidates for recruit-
ment to the Union srevices or posts
excepting any special services or posts
for  which " 1 high  standard  of
Hindi knowledge may be considered
essential for the staisfactory perfor-
mance of the duties of the service or
post, and®

(The Amendment also stood in the name o
Shri N. R. Muniswamy)

SHRI M.
Madam,

. 19. “That for lines 6 to 12, the follow-
Ing be substituted, namely :—

GOVINDA REDDY
I move :

‘that compulsory knowledge of any
one of the languages mentioned in
the Eighth Schedule to the Constitu-
tion or English shall be required at
the stage of selection of candidates
for recruitment to the Union Public
Services or posts except in respect of
any special services or posts for which
a high standard of knowledge of English
is considered essential for the satis-
factory performance of the duties of
any such service or post ; and’ ”’

(The Amendment also stood in the name of
Shri N. R. Muniswamy)
SHRI M. GOVINDA REDDY

Madam, I move :

20. “That for lines 6 to 12, the follow-
ing be substituted :—

‘that the compulsory knoweldge of
any one of the languages mentioned
in the Eighth Schedule to the Consti-
tution or compulsory knowledge of
English shall be required at the stage
of selection of candidates for recruit-
ment to the Union Public Services
or posts except in respect of any special
services or posts for which a high stan-
dard of knowledge of English alone
or Hindi alone or both, as the case
may be, is considered essential for the
satisfactory performance of the duties
of any such service or post ; and’”

(The Amendment also stood in the name of
Skri N. R. Muniswamy.)
i

SHRI C. D. PANDE (Uttar Pradesh) :
Madam, I move :

21. “That lines 13 to 18 be deleted.”

[RAJYA SABHA]
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SHRI NIREN GHOSH :

22. “That for lines 13 to 18, the follow-
ing be substituted , namely —

‘(b) that all languages included in
the Eighth Schedule to the Constitu-
tion shall be treated on a par for the
All-India and higher Central services
examinations.’”

SHRI V, M. CHORDIA : Madam,
I move :

23. “That after line 18, the following
be added, namely :—

‘(c) Hindi and English shall be per-
mitted as alternative media for the
examinations to be held on 1st April,
1968, or thereafter for reciuitment
to Class 11, III, 1V posts of the Central
Services:

Provided that if the 1ecruitment is
in respect of posts sanctioned for any
office in any particular State, the exa-
minees shall, in addition to Hindi
or English, be permitted to use the
State’s language or languages adopted
by the State as State language or State
languages.’ **

(The Amendment also stood in the name of
Shri Sunder Singh Bhandar)
SHRI NIREN GHOSH : Madam,

I move :

24. “That at the end of the Resolu-
tion, the following be added, namely :—

‘and having considered the same, this
House recommends—

(i) that article 343 of the Consti-
tution making Hindi the official
language be amended by making all
national languages enumerated in
the Eighth Schedule to the Consti-
tution as official link languages;
and

(ii) that lines 7 to 14 of paragraph
I of the Resolution be deleted.”

Paragraph 1
SHRI

move :

RAJNARAIN : Madam, I

25. “That in the first part of para-
graph 1 for the words ‘Whereas under
article 343 of the Constitution Hindi
shall be the official Language of the
Union’ the words ‘Whereas under article
343 of the Constitution Hindi is the
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official language of the Union’ Union
be substituted.”

(The Amendment also stood in the names of
Shri Rewaty Kant Sinha and Shrimati Sarla
Bhaduria)

ot

SHRI JAIRAMDAS DAULATRAM
(Nominated) : Madam, I move :

26. “That in line g, after the word
‘and’ the word “such’ be inserted.”

Paragraph 2

SHRI1
move :

RAJNARAIN : Madam, I

27. “That at the end of the first part
of paragraph 2, the following be added,
namely :(—

“This House is of opinion that the
development of the Indian languages
will remain obstructed as long as
English remains even as an alternative
medium and, therefore, resolves that
it shall be the duty of the Union to
reduce the use of English progressively
with a view to stopping its use ultimately
and to submit at annual report to the
House as to the particular fields of
Government work and public life where
it has reduced or stopped the use of
English’ .

(Amendment also stood in the names of Shri
Rewati  Kant Sinka and Shrimati  Sarla
Bhadauria)

Paragraph 3

SHRI JAIRAMDAS DAULATRAM :
Madam, I move :

28. “That—

(i) in line 4, the word ‘three’
deleted; and

(i) in line 4, after the word ‘formula’
the words ‘including provision for
mother-tongue where it is not the
regional language as’ be inserted.”

be

SHRI P. C. MITRA (Bihar) : Madam,
I move :

2g9. “That—

(i) in line 7, for the words ‘resolves
that arrangements should be made’
the words ‘directs the Union and
State Governments to take effective
steps’ be substituted; and

(ii) in line 8, for the words ‘the
study’ the words ‘compulsory study’
be substituted.”
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SHRI Madam, 1

move

RAJNARAIN

«That at the end of the first part

0.
3 following to added,

of paragraph 3, the
namely —

“provided that while making arrange-
ments for the study of English, Govern-
ment shall keep in view that the compul-
sory use of English has ultimately to be
stopped in the fields of Government work
and public life.” ”

g1. “That for the Second part of para-
graph 3, the following be substituted,
namely :(—

“This House resolves that in Hindi-

i 1d
speaking areas arrangements shoul
be made for the study of 2 modern
Indian language belonging to any
family other _ than the  Aryan

group of Indo-European fam}ly along
with Hindi, and in non-Hindi-speaking
areas arrangements should be made
for the study of Hindi and Eng,ll’s,h
along with the regional language.

(The Amendments also stood in the names of
Shri Rewati Kant Sinha and Shrimatt
Sarla Bhadauria)

Paragraph 4
SHRI P. C. MITRA : Madam, I

move : <

g2. “That after line 12, the following
be inserted, namely :—

‘Provided  further that full marks
obtained by a candidate from a non-
Hindi State in Hindi language examina-
tion shall be added to aggregate
of the U.P.S.C. Examination; whereas
in regard to a candidate from a Hl.ndx
State in Hindi language examination,
marks above pass marks, shall be adfied
to aggregate of the U.P.S.C. Examina-

tion and.” ”
SHRI RAJNARAIN : Madam, I
move :

33. “That for part (a) of paragraph 4,
the following substituted, namely :—

‘that for the next ten years compul-
sory knowledge of either Hindi or Eng-
lish shall not be required at the stage-
of selection and promotion of candidates
for recruitment to the Union services
or posts except in respect of any special
services or posts for which a high stan-
dard of knowledge of English alone
or Hindi alone, or both, as the case:
may be, is considered essential for the-
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. g2

(Shri Rajnarayan]
satisfactory performance of the duties
of any such service or post, but the
knowledge of Hindi shall be compul-
sory after ten years.’ ”

(The Amendment also stood in
of Shri Rewati Kant Sihna
Sarla Bhadauria)

the names
and Shrimat

SHRI
move :

RAJNARAIN Madam, I

i

34- “That for part (b) of paragraph 4,
the foilowing be substituted, namely :—

‘that the Union Government shall,
after consuiting the Union Public Service
Commission on the future scheme of
the examinations and the procedural
aspects  thereof, make arrangements
within a year to permit all the languages
included in the Eighth Schedule
to the Constitution and English as
alternative  media for the All India
and higher Central Services examina-
tions.””’

{The Amendment also stood in the names of
Shri Rewati Kant Sinha and Shrimati Sarla
Bhadauria)

Paragraph 3 |
SHRI SUNDAR SINGH BHANDARI
{Rajasthan) : Madam, I move :

35. “That for lines 7 to 12,
following be substituted, namely :—

the

‘This House resolves that arrange-
ments should be made in accordance
with that formula for the study of two
mordern Indian languages including
one of the Southern languages apart
from Hindi in Hindi-speaking areas,
and of regional language, Hindi and
one of the modern Indian languages
in the non-Hindi-Speaking areas.””

Paragraph 4 ;

i

SHRI M. V. BHADRAM (Andhra
Pradesh) : Madam, 1 move :
36. “That the word ‘And’ in the

beginning of line 1 be deleted.”

SHRI SUNDAR SINGH BHANDARI :
Madam, I move :

37. “That—

(i) in line 6, the words ‘either Hindi
or’ be deleted;

(ii) in line 6, after the word ‘shall’
the word ‘not’ be inserted;
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¢ (iii) in lines 10 and 11, the words
‘or Hindi alone, or both, as the case
may be’ be deleted;

(iv) in line 14, the words ‘and
English’ be deleted; and
(v) in lines 16 and 17, the words

‘after ascertaining the views of the’
Union Public Service Commission 0N

be deleted.”

SHRI M. V. BHADRAM : Madam, I
move :

98, “That after line 18 the following
be inserted namely —

‘And whereas it is necessary for pro-
motion of sense of equality and unity bet-
ween people speaking different languages
in the country that steps should be
taken to provide facilities to Members
of Parliament to speak in the mother-
tongue of each member;

This House resolves that arrangements
should be made at an early date for
simultaneous translations of the speeches
made in both the Houses of Parliament
into all the languages mentioned 1N

Eighth Scheduld to the Constitution.” ”

Paragraph 3

SHRI M. P. SHUKLA : Madam, [

maove @
by

39. “That—

() in lines 8-9, for the words ‘a
modern Indian language’, the words
‘two Indian languages’ be substituted.

(ii) in line g, for the words ‘preferably
one of the Southern languages’, the
words ‘and any one of the Tamil, Telugu,
Kannada and Malayalam languages and
any one of the other ten languages
specified in the Eighth Schedule to the
Constitution’ be substituted.

(iii) in line 10, the words ‘and English’
be deleted.

(iv) in lines 10-12, for the words

‘and of Hindi along with the regional

languages and English in the non-

Hindi-speaking areas’, the words ‘and

of the regional languages and any one

| of the remaining thirteen Ianguage's

[ along with Hindi in the non-Hindi-
\’ speaking areas’ be substituted.”

(The  Amendment also stood in the name of

‘ Shri Tarkeshwar Pande)
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SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh) : I have given notice
of an amendment.

THE DEPUTY CHAIRMAN : It is
has not yet come. I will accept if you
give it.

oY TIRAMAR AT G TF
sgaeal & 9 &1 el a1 S
Fegaa EaIX FA N S FAT ATE FASA
femrm EITT 3 WY HFSHT ¥ AFA G |
el STUAM A7 98 @WUE, @Al SERd
fegaam 2 T

IR PO VL
- T

sii HEET AT A ¢ # (a0
IEa g s o o g, 9EE AW
A §

THE DEPUTY CHAIRMAN : #g; 31
¥ oamam g avefemd ¥ T

If you are giving an amendment, I am

willing to receive it now. But let us proceed
with the business.

FIRS

The questions were proposed.

SHRI NIREN GHOSH : If we want
to move any amendment tomorrow, we
should be allowed.

SHRI

RAJNARAIN
allowed.

: You will be-

THE DEPUTY CHAIRMAN I am
prepared to receive amendments on the
Bill but not on the Resolution. Now, Mr.
Setalvad.

SHRI M. C. SETALVAD (Nomina-
ted) Madam Deputy Chairman and
Brother Members, 1 have great pleasure
in welcoming this Bill. Tt-is a good solu-
tion to a long-standing problem. It should
really have been brought before the House
long before, immediately after the assu-
rances were given by the two Prime Ministers
But, unfortunately, it has been the practice
of this Government to delay matters,
probably in the hope that delay will make
for a solution of the problem. The result
is, of course, quite the contrary. The
delay, instcad of solving a problem,
complicates a problem. Take this matter
itself. In this matter, the delay caused
suspicion and distrust among those who
were opposed to Hindi as being the sole
officigl language. The result was that
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many Congress leaders in Parliament,
. T believe, lost their seats by reason of the
feelings in the matter of the language
problem. The delay assured and encouraged
the supporters of Hindi  who thought
that Hindi was getting more and more
entrenched. That was really the unfor-
tunate consequence of the delay that took
place in the introduction of the Bill.

| I said that the Bill is a good compro-
| mise of a difficult problem. It really con-
cedes, in my view, the demand of those
who are opposed to Hindi because it vir-
tually gives them a veto on the disconti-
nuance of English as one of the official
languages and it really should satisfy the
demand that they have made. I do not
agree with the futher demand which has
been put forward that the Bill itself is not
enough, and that the assurances which
have been given should be incorporated
in a constitutional amendment. That
probably arises out of the distrust which
they still continue to hold, distrust that
a Bill passed by Parliament may later
be reversed by another piece of legisla-
tion introduced in Parliament. That
is really what is passing in their mind.

Now, Madam, what really is the nature
of the opposition to the Bill ? As I under-
stand it, one of the grounds powerfully
urged is that the Bill is unconstitutional.
To my mind, there is no basis for such a
view. The Constitution itself, the very
article  which makes Hindi the official
language after the lapse of 15 years, also
provides power in Parliament to conti-
nue the use of English zfter the lapse of
15 years. It is, therefore, difficult to under-
stand the contention that the proposed
Bill is unconstitutional. Clause g in the
article seems to have been inserted to meet
such a contingency which has now arised,
namely, a disagreement between the States
as to the adeption of Hindi as the sole offi-
cial language. It is surprising that those
who support Hindi should have lost sight
of this fact which I think will be borne out
by those who participated in the procee-
dings of the Constituent Assembly, that
Hindi was adopted as the official language
only by a very narrew majority.

SOME HON. MEMBERS :

SHRI M. C. SETALVAD
| wrong, I stand corrected.

No, no.
: If T am

SHRI S.S. MERISWAMY (Madras) :
It was a majority of only one vote.

| SOME HON. MEMBERS FROM
' CONGRESS BENCHES : No no.

FIP
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SHRI AWADHESHWAR PRASAD ' (Interruptions) . !
SINHA (Bihar) : The voting was between |
Hindustani and Hindi. But so far as Hindi | _ SHRIMATI YASHODA REDDY :
was concerned, it was unanimous. | For ever,
' SHRI BHUPESH GUPTA : The

{(Interruption by Shri Niren Ghosh)
SHRIM. C, SETALVAD : If I am wrong
I stand corrected.

SHRI BHUPESH GUPTA : You stand
corrected by Mr. Sinha. Generally he is
incorrect. .

SHRI M. C. SETALVAD Going
further and apart from the constitutional
aspect of the matter, a further point of
opposition has been the opposition as
it were, to the continuance of the English
language as a language. Well, T greatly
regret that such as attitude should have
been adopted by some of these parties.
They forget that we owe the spirit of free-
dom which we imbibed during the last
sixty or seventy years from the English
language. It is our knowledge of English
that brought us the idea of freedom, and
we became freedom-lovers by reason of
our close knowledge of English.

MEMBERS : No. No.

SOME HON.

SHRI M. C. SETALVAD : We forget
further that it was English which brought
us all together—the Bengali from the
East and the Tamilian from the South—
and we met and exchanged our views in
that language.

SOME HON, MEMBERS : No, no.

SHRI M. C. SETALVAD : It may
be—we are now able to dispense with
English or we may be hereafter able to
dispense with English. But the time has
not yet arrived, and so long as that time
has not arrived, we must not despise English.
‘We must not forget that English is a world
language. Whatever we do today— we
may throw down English placards and
throw down English signboards—that
is not going to help us. English is a world
language. It is spoken all over the world.
Itis growing and is adopted more and more
by even the non-English people in the
Western continent. And if we want to
retain our contacts with the world, not
only contacts with the world but if we want
to retain and increase our knowledge of
the sciences, of technical matters and of
various other things, we have necessarily
to have English for a long, long, long
time yet . . .

applause is assuming linguistic character,

SHRI M. C. SETALVAD :
after that long, long time . . .

+ « o and

ot AW : JF FTH AW F &,
TR AT AT FETL

SHRI M. C. SETALVAD : My hon.
friend, I say I am entirely for Hindi but
Hindi in the due time and when it is accept-
td by all the States. They all have a right
Yo express their views. 1f some of the States
are still of the view that it is too early to
go to Hindi, or if now they think that
Hindi shall never come, let them have
that view. Let us not forget that we are
in a democracy, and in a democracy
everything, particularly so delicate and
So personal a matter as language, must
be decided by unanimity and by consent.

SHRI SUNDER SINGH BHANDARI :
Then what will happen to the world ?

SHRI M. C. SETALVAD : All the
same it will be all the better, perhaps,
if Hindi is delayed alittle ...

SHRI BHUPESH GUPTA : I agree.
But these words, namely democracy by
consent, should be addressed to the Prime
Minister and to all those who are sitting
there.

SHRI M. C. SETALVAD : What I
was trying to point out was this, that
we must not, in a democracy. .. . (Intrerup-
tion) Hindi is spoken by a majority of the
beople.

SOME HON. MEMBERS : No, no.

SHRI M. C. SETALVAD : ...by a
majority of the linguistic groups . . .
(Interruption) Very well. Even if it is spoken
by a majority of people, there is no reason
for forcing it down the throat of those
who do not want it, In a democracy we must
act with goodwill, mutual respect and do
things as far as possible, particularly in
matters  of language, by common and
unanimous consent.

One thing more, and that is, the methods
adopted by some protagonists of Hindi—
I do not say all—the resort to violence,
disorder, rioting, arson and so forth, It
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is a matter of deep regret that some res-
ponsible parties should have lent them-
selves into these violent and coercive
methods in the matter of language. It is
a matter entirely to be deprecated the
more so when they attempted to bring in
the student element into this very un-
worthy agitation. I hope good sense will
yet prevail and that these leaders of certain
parties will think better of it. They should
think not so much of Hindi which prevails
in some States, but think more of the unity
of the country. They should see to it that
we all of us go together because we have
a very, very long way to go, and we shall
not move at all unless we move unani-
mously and in concert. Thank you.

THE DEPUTY CHAIRMAN
Chagla.

Mr.

SHRI M. C. CHAGLA (Maharashtra) :
Madam Deputy Chairman .

SHRI BHUPESH GUPTA : I hope
Mr. Chagla of the Mundhra case fame
will be reborn today.

SHRI M. C. CHAGLA : ... may I
in the first instance congratulate the hon.
Home Minister and the Government for
bringing this Bill before Parliament?
It was our solemn duty to carry out the
assurances given by Nehruji and Shastriji
and I think, by and large, this Bill meets
with that need. With the Bill, as it is,
there might be some difference of opinion.
But on the whole it seeks to carry out in
a great measure the assurances given by
the two distinguished Prime Ministers.

Madam, I am of the opinion that in
matter like language we should try, as far
as possible, to have a national concensus.
We often talk of consensus. It has become a
fashionable expression. But if there was
ever a need for consensus, it is on the
Janguage issue. We should not make the
language issue a dispute between Hindi
and English or between the North and the
South. Let us adopt a policy which is in
the national interest. I think the first
condition is to see that the unity of this
country is not threatened. I place umity
above everything else. It is wrong to say
that language should come first. Unity
must come first. Madam, we had a terrible
partition in 1947, I have always taken the
view that it was a blunder, It should
never have taken place. But now it has
become a matter or history. After that,
thanks to the statesmanship of Sardar
Vallabhabhai Patel, we integrated the
country and had all the princely States
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coming into the Union and forming one
united country. For Heaven’s sake, let
; us preserve the unity of our country. That
should be our paramount consideration,
our bounden duty, our passionate duty.

Now, Madam I have heard some people
say-—and I am very sorry that this expres-
sion has been used—that we are giving
a veto power to Madras and Nagaland,
That expression should not have heen
used. Madras and Nagaland are part
of our country. The people who live there
are flesh of our flesh and blood of our
blood. It is absolutely necessary, in ordsr
that the language policy should succeed,
that we should carry Madras and Nagaland
and other parts of India with us.

We cannot afford to say “Never mind
what Madras says mnever mind what
Nagaland says, we have a majority and we
will use our majority to carry through the
legislation.” Democracy does not merely
mean rule of the majority. Sometimes
we make this mistake. Democracy also
postulates the willing consent of the mino-
rity. Then only democracy can function.

SHRI BANKA BEHARY DAS : Even
in our political matters.

SHRI M. C. CHAGLA : Even in poli-
tical matters, in all matters, social political

and economic.

SHRI BHUPESH GUPTA : With the
exception of cases like Prafulla Ghosh
and so on.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : That is his obsession.

SHRI BHUPESH GUPTA : He postu-
luted a thesis. I said there are certain
exceptions.

SHRI M. C. CHAGLA : The hon.
Home Minister used a very happy expres-
sion that we should have a ‘protracted
period of bilingualism’. But I want to make
it clear that bilingualism does not mean
dividing Indian into Hindi India and English
India. Bilingualism means that the whole
country should accept both the languages.
You have bilingualism in Canada. Of
course, the French are rather restive there.
But if you go to Canada, you will find

{ that almost everybody in higher posi-
tions speaks both English and French.
You go to Switzerland. Of course, Italian
is a small minority. But almost every
Swiss speeks both French and German.
And if you want bilingualism in this country,
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then we must have these languages accept-
ed by the whole of India, used by the whole
of India and adopted for as many purposes
as possible.

SHRI BHUPESH GUPTA : You want
Engiish to be the language of the people ?

SHRI M. C. CHAGLA : I am coming
to that. So frem this point of view, T wel-
come the three-language formula because
the three-language formula .postulates the
study of Hindi and English by ali the stu-
dents in India and that is a step in the
right direction. My regret is that this
formula was never loyally carded out or
accepted ..,

SHRI BHUPESH GUPTA : You

are
also to blame for it. .

ool “ R

SHRI M. C. CHAGLA : Weli, Educa-
tion is a State subject and the Centre
cannot force its views upon the States.
I will not mention the States, but some
States really did not honestly and loyally
carry out the three-language formula.
Now, from this point of view, [ regret one
of the resolutions moved by Government
after some amendment that in the examina-
tions for the Public Service Commissions
Hindi or English may be accepted. Now,
Madam, how is bilingualism to work in
the administration if a group of students
only know Hindi and the other group
only know English ? How will the admini-
stration of this country be carried on if
across the table in an office in the Ministry
one man does not know English at all
and the other man does not know Hindi
at all?

SHRI N. SRI RAMA REDDY (My-
sore) : There should be an interpreter
between them.

SHRI M. C. CHAGLA : Yes, there
can be an interpreter between the two.
Therefore, I would suggest that after all,
these resolutions are not mandatory, they
are recommendatory. I would humbly
suggest to the Government to give second
thought to these resolutions so that both
Hindi and English are compulsory or for
the time being, if you are going to have
for the administration one common lang-
uage, it should be English and when the
time comes, Hindi can replace English.
.But for Heaven’s sake, let us not take
our administration which is slow enough
in all conscience, even slower. Therefore,
.it would be a fatal thing if in the Public
Service Commission examinations we

[RAJYA SABHA]
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are going to permit either Hindi or English.
Now, Madam, from this point of view
also 1 deplore the resolution which permits
students to take examinations in 14
languages. I have grave apprehension as to
its success. In the first place, moderation
wiil be almost impossible. Those who have
anything to do w.th any examination know
how difficult it is to moderate even in one
language. Moderation in 14 langages
will be an almost impossible feat. Therefore,
even in these examinations if you are
going to have bilingualism, why should
the medium be not English or Hindi?
Why do you want 14 languages so that
our linguistic differences should be empha-
sised in the administration ?

. Now, Madam, to the extent that this
Biil is intended to give impetus to our
many Indian. languages, I entitely support
it. I think we have greal languages, rich
languages and every support should be given
to them. But what I want to emphasise
is that there must be a common language,
whether it is English or Hindi, for the
intelligentsia and in the fields of admini-
stration, in the fields of academic life and
in the judiciary and the legal field.

Now, if you look at the history of India,
you have always had a common language
for the intelligentsia. I hear people saying
that only three per cent of the people
speak English and, therefore, it cannot
be the common medium. I hear people
saying, as I heard Mr. Gupta saying just
now, what percentage of the people know
English. quite right, very few people
know it. But look at our history. In those
glorious days of ancient India when Sans-
krit prevailed, Sanskrit was spoken by
a small percentage of people, not even
three per cent. People spoke Prakrit or
they spoke the regional languages. But
the pandits not only in India but from
outside discoursed in Sanskrit and carried
on dialogues in Sanskrit, That was the
common language. When the Moghuls
came to this country, the common language
was Persian and it was the court language
also. But the people spoke either Urdu
or Hindi. When the British came, the com-
mon language was English. All that I
am emphasising is that for the sake of
the unity of India and for the sake of our
progress and development, we must have
a common language. I am not wedded
to English. T am proud of India and I am
proud of Hindi. I want our own Indian
language to take the place of English. But
as Mr. Setalvad rightly said, let us hasten
slowly. Till Hindi can replace English,
to discard English as the common language
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will be suiaadal And unless Hindi 1s accep-
ted by the whole of India 1t cannot replace
English  bo long as Madras will not have
Hindy, so long as other parts will not have
Hindy, 1t i1s impossible to replace Fnglish
by Hindi  An Hindineeds to be developed
Therefore, all that I am urgmmg upon this
House with all the strength that I possess
15 to remember that the umity of India
depends upon a common language at
least 1 the higher fields of our activity
Without that common language India’s
progress will be tremendously retarded
As hon Members said, T hopc I shall
not Iive to see that day, within 1o years
you will need intcrpieters  to interpiet
one Indian to another Is that what you
want?  To-day at a high-powered con-
ference, people sit round the table and
discuss matters  of great importance 1n
a common language Do you want to
see that i1n our countiv that when
people will sit round a table, they will
not understand each other and will
need 14 inteipreters to interpret one
Indian to another » I dread to think
of such a situation I hope
such a day will not con
Now, Madam, as iegards the
language let me deal with
three aspects, academic, admimstrative
and judictal In the academic field
we have many unwersities today with
great traditionn We have manv Cen-
trtal  umwversities  You have mobility
of  professors, you have  mobility
of teachers The Delhi University
can recruit professors from anywheie
mm India, 1t gets students fiom all over
India  What will happen 1if Delhi Uni-
versity adopts Hund as the medium of ins-
truction®  You will straightway shut out
students fiom the South and from Bengal
You will not be able to recrwt professors
from Bengal or Madras I know the Dellt
Unnersity well, Madam  Some of the
finest professors today arc fiom the South
Are you going to compel them to gne
lectures in Hindi? They cannot  That
means they must leave and you will never
be able to get in the Dellu Universiy
professors from all over India I was Iis-
tening 1 the Question Hour about a meds-
cal college, whether the medium of ins
truction should be Hind1 or English  All
our 1egional 1nstitutions, the engicering
colleges the med cal colleges must have
a common language because our students
come from different paits of India and we
have professors from different part of India
Are we gomg to throw away all this be-
cause we feel that Hindi should replace
English?

I PM

comimon

5—3 R. S./68

[ 20 DEC 1967 ]

(Amity Bull, 1967 4884

Now take the administrative field We
do not understand how a country like
India can carry on its administration ex-
cept 1 a common language. I have seen
these amendments making different points
of view but the fact remains that the Ad-
munistration  will never run smoothly un-
less you have a common language Let
us wait for the day until Hindi takes the
place of English but let us not discard
English in a hurty, so that our Admims-
tration will break down

Now take thc legal and the judicial
field Wc have an All-India Bar We have
just passed the Advocate Act which sets up
common roll of lawvers  Wc have the
high Courts and the Supreme Court They
have a co-ordinated and intergrated uni-
form system. It is a system based largely
on English law  What 1s gomng to happen?
I hear people saying “Let us have 1egional
languages in the High Courts.”” Do they
realise what 1t means®  Today the High
Court of Bombay 1eads the judgements
of other High Cowts, pays respect to them.
These judgments come up to the Supreme
Court. The Supreme Court 1s manned by
Judges from different parts of the country.
What will be the language of the Supreme
Court?® Are we going to scrap the Supreme
Court?

oy festw aat (wew w3ar) . faeg
TET 1 wEF TG HETE 12 | fgest e
ofT |

5, QHo @lo WIMAT  ®/A¥ AT Y
FIHe I A IAATH FATE )

st farewA wwwETEen  Svedean
AT AT AT E AfwT a7 e A &Y
SRz AT T AT

THE DEPUTY CHAIRMAN - That is
all right Please listen to him,

SHRIM C CHAGLA Itmay be quite
ture that in Madhya Bharat and also in
Baroda the regional language was used
but then you had woiated High Courts,
there was not this integrated and co-
ordinated system, nor was there a Supreme
Court Ican quite undcrstand thatif each
State 15 going to have for 1ts high Court
the regional language with no connec-
tion with other High Courts and with
no connection with the Supreme Court,
1t will work  But 1f you want to have the

\ present system, it 1s not going to work.
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The present system is working very well.
I do no* want the present systemn  which
has produced finest judges and [inest
lawyers to be scrapped without giving a
second thought to it.

SHRI RAJNARAIN : Finest traitors in
India.

THE DEPUTY CHAIRMAN : Please,
Mr. Rajnarain.

SHRI RAJNARAIN : I am not going
to do anything, Madam.

SHRI M. C. CHAGLA : May I say one
thing about Hindi? The Hindi which
we want to see developed, the Hindi which
we want to become the official language
of India, the Hindi of which we want to
be proud is not the language of a parti-
cular region in India. You look at article
951 of the Constitution. Itsays that Hindi
shall be the composite language to which
all the language of India will contribute
including Hindustani. And that will be the
official language of India. Is that what
is happening today? I frankly confess I
have followed Mr. Bhandari’s speech.
His Hindi is very sweet and simple. But
however much I try to follow Mr. Raj-
narain’s Hindi, I cannot follow it.

SHRI DAHYABHAI V. PATEL
(Gujarat) : I do not think you are losing
very much.

SHRI M. C. CHAGLA : While I am in
the House, I want to follow every point.
I would like to follow those who speak in
Hindi rather than take the aid of the trans-
lation. I could follow Mr. Bhandari’s
Hindi. The Hindi which Jawaharlal Nehru
spoke, it was really a pleasure to listen to
him. We realised that he represented the
composite culture of India. And I can tell
my Hindi friends that much of the sus-
picion in the South is due to the fact that
they feel that a particular region in India
is trying to impose its hegemony over the
South. Once it is made clear that we have
to work for the Hindi which the Cons-
titution lays down, then much of the sus-
picion will disappear. People do not secem
t» know the Constitution. Look at this
fight over numerals. The Constitution
says that Hindi shall be the official language
of India with international numerals. But
what happens? If a car goes about with
international numerals, its board is blacken-
ed out and there is agitation and all that.
Therefore, when we advocate the cause of
Hindi, let usstudy the Constitution. Let
us give effect to the Constitution.

[ RAJYA SABHA]
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SHRI SUNDAR SINGH BHANDARI :
There is provision for Devanagaii numerals.
It is accepted.

SHRI M. C. CHAGLA : But today the
Constitution says “international numerals”
1 will be disloyal to the Constitution if 1
do not use the international numerals.
Change the Constitution by all means, if
you like.

Madam, I do not want to take more time
of the House but I have only one appeal to
make in the interest of the unity of the
country. I am more concerned about the
unity and integrity of our country than
about anything else.  Umty must come
pefore language and unless one evolves a
national policy which every part of India
will accept, one will never be able to make
much progress. Language is an intimate
thing; it is more intimate perhaps than
even religion. Religion is losing its appeal
in Europe, the United States and in some
other parts of the world but language,
as I'said, is personal, mtimate. Itissome-
thing so close to us that we give our lives
for it.  Therefore one must tread warily
when one lays down a language policy.
Unless we carry the country with us, we
will make mistakes.  The day of Hindi
will come not by imposition, not by into-
jerance but by persuasion and I have not
the slightest doubt thatif my Hindi friends
will adopt the right policy, they will be
able to carry with them Madras, Bengal,
Nagaland and the rest of India.

SHRI M. GOVINDA REDDY : Much
sooner than they expect.

SHRI SUNDAR SINGH BHANDARI :
With good intentions.

SHRI M. G. CHAGLA : Any attempt
at forcing the pace of Hindi, any attempt
at imposition will cause more harm to Hindi
than anything else. I think in the last few
months greater harm has been caused to
Hindi. Therefore I appeal to my friends
who are the protagonists of Hindi to remem-
per that this is one country, it is a united
country and we cannot close our ears to
the voices which come from the South and
from the East. Itis only when we stand
together and evolve a national language
policy that we will make it possible for the
country to progress and prosper.

SHRI S. S. MARISWAMY : Madam,
with a heavy heart I rise to speak today.
Even Mr. Chagla’s speech has not taken
away the sorrow I feel. Madam. when
we discuss this Bill the students in Madras

——ty
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and other places in the South are very | the congress have gone to South India?
much agitated over this Bill.  They feel | If Tilak had come to Madras and had spoken

upset that they have lost their future carecr
so far as upper India is concerned. We
tried to pacify them but in spite of our per-
suation we could not control the feelings of
those students. Today, after the passage of
this Bill in the Lok Sabha, the students in
the South are very much agitated. [should
say that they are right and something
must be done im nediately to allay their
fears.

L] + . Lo

Madam, there is a talk both inside the
House and outside that the people of the
South are irying to impose English on the
people of North India. Madam, I want to
say to the protagonists of Hindi to look at
the history of how English came into this
country. In the year 1823 Raja Ram
Mohan Rai wrote to the then Governor-
General Lord Amherst deprecating the
idea of establishing a Sanskrit college and
appealing to him to have an English col-
lege for imparting “‘a liberal and enlighten-
ed system of instruction embracing Mathe-
matics, Natural Philosophy, Chemistry,
Anatomy and other useful sciences through
the medium of English.”  In the conclu-
sion of his letter he had said : “‘In presenting
the subject to your Lordship I conceive
myself discharging a solemn duty which
I owe to my countrymen.” Raja Ram
Mohan Rai was a great patriot, great
reformer and a social worker, who fought
against sati  and fought for the peasents
of Bengal and for other good and noble
causes. Madam, fortunately in those
days there were no Shiv Narains and
Rajnarains to go and call him names for
having pleaded for English to be introdu-
ced in this country.

Tigtararare,

Another important factor which we must
be in mind is that India was never a United
India. The concept of India as an entity
is relatively of recent origin. This sub-
continent was an amalgamation of several
thotta independent States until the Maurya
period.  Even there, Madam, only upper
India was united but not South India.
Later the Moghuls had tried to unite this
country, butthey tried in vain to have South
India annexed to their empire.  And later
the British came and through Engilsh
they were able 1o unite India. But now
what is happening. That unity which was

forced upon us, which came as a blessing |

in disguise, that unity is being shattered.
Now kindly imagine this. If our freedom-
fighters had carried on their deliberations
in their respective mother tongucs, would

|

in Marathi, take it from me, he would have
returncd home {rustrated because he would
not have got any audience to listen to him.
In the same manner, if Mahatma Gandhi
had come or, for that matter, if Bipin
Chandra Pal from my friend Mr. Bhupesh
Gupta’s State had come, to Madras and
addressed Madras audiences in Bengali
or Marathi or Gujarati or any other lan-
guage, take it from me, the Congress move-
ment would not have spread to South
India and to Madras at all. Our people were
able to hear the leaders of upper India
only because they spoke in English. So
also our icaders Rajaji and Mr. Satya-
murti and other pcople were able to speak
to the people of upper India only because
there was the English language. Otherwise
they would not have come and spoken
to the people of India. So English was an
essential thing and it had brought about
the unity of India. I wonder, Madam, who
on earth was crying for this Bill. That is
a big riddle to me, which I am unable to
understand.

People all over the country are worried
about their next square meal. They are
worried about their unrmployment pro-
blem. They are worried about the price-
line going up and up, and none had wanted
a Bill especially of this nature. I am afraid
the Government of India under the leader-
ship of Mrs. Gandhi is indulging in diver-
sionary tactics to take away the people’s
mind from the immediate burning pro-
blems. They are introducing this Bill in
order to divert their attention. This was
the tactic adopted by the previous Bri-
tishers. This was the tactic adopted by
the previous dictators all over the wored
and unashamedly, this congress Govern-
ment, which proclaims day in and day
out that they are for democratic socialism-—
God alone knows what sort of socialism it
is—this Congress Government is indulging
in the same tactics that Hilter and Mus-
solini indulged in, and the Britishers in-
dulged in. Another thing they put forth;
they say thot they are fulfill ng the commit-
ment made by them in the Constitution
and also fulhilling the promise of Pandit
Jawaharlal Nehru. I wonder whether it is
the only commitment made in the Cors-
titution that remained unfulfilled. Theie
are so many commitments made in the
Constitution.
S ey
SHRIMATI YASHODA REDDY
But it is of paramount importance; food
is not.
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SHRI S. S. MARIASWAMY : Yes, it
is so for them, it seems. You are a good
Congresswomen, but if any other Con-
gressman asks for food, we must give him
the paper on which this Bill is printed.

How, Madam, in the Constitution there
ar¢ so many commitments made. For
example, in the Directive Principles, In
article 45 we had said that the “State shall
endeavour to provide within a period of
ten years from the commencement of this
Constitution for free and compulsory edu-
cation for all children until they complete
the age of fourteen years.” Have they ful-
filled it? Ts it not an important one? Itis
not imperative on the part of the Govern-
ment to come forward and introduce
compulsory free education? Why have
they not done that? But they say that it is
not important and therefere they have
brought forward this language Bill. So
their argument is fallacious. Their claim
is not genuine.  Secondly, they quote
Pandit Jawaharlal Nehru, and they refer
to what he had said. Pandit Jawaharlal
Nehru said that English will continue as long
as the non-Hindi-speaking people did not
desire a change. Iask :“Who are the South
Indian people desiring a change now?”’
Even Mr. Kamaraj does not desire a change

now. He has expressed his disapproval of
the Bill. The poor man was not informed
about the amendments that they had in-

corporated in the Bill. So he bad issued this
statement  belatedly. T would have been
bappy if he had issued the statements week
earlier or two wecks earlier, or before the
name of Nijalingappa cropped up. That
would have created a crisis in the Con-
gress.  But he had waited. What was he
deing in Madras. Of course there was a by-
election but my information is that he had
not gone there.  After the results of the
South Madras election I am told that he
had made up his mind that he would not
interfere  in any election  in Madras for
some time to come. It was a good deci-
sion that he had come to and I welcome it.
He is a very intelligent man. But what
was he doing in Madras when the Bill was
being discussed in the Lok Sabha. when the
amendments wcre being moved there by
the Hindi lobby one aficr another? He
had not done anything.

Now the Gacernment says that they are
fulfilling Pandit Jawaharlal Nehru’s aseu-
rance. And what is that assurance? Are
they going to keep Engl.h for some time
to come? No. They are trying to abolish
English, drive away English from this
countrv by the various metheds adopted by
this Government. For example I may

[RAJYA SABHA,
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refer to Dr. Triguna Sen, the great lover
of our regional languages. What sort of
love he has, I do not know. I think that the
love that he has is as good as the love Pakis-
tan is having on Kashmir, or China is
having on India. This is the sort of love
he has developed for regional languages.
He says that in the universities and other
places English should be gradually eli-
minated and in its place the regional
languages should be introduced. What
will happen? A vacuum will be created
so that Hindi can creep in silently and
quickly.  That is the sort of thing that they
are thinking of. 8o there is a concerted
move and there is a conspiracy hatched in
Delhi or Uttar Pradesh, I do not know,
to drive away FEnglish so that Hindi can
come in.  And they say that Panditji’s
assurance is being fulfilled.

Madam, ou: hon. Home Minister, Shri
Y. B. Chavan, while int.oducing this Bill,
said that thiz should be called a compro-
mise and they were doing a great service
to the country. He had said that as a non-
Hindi man he was proud to introduce the
Bill. While introducing the Bill in the Lok
Sabha, this is what he said. [ quote.

“In the meanwhile whatever link lan-
guage we have for our purposes, let us
try to use it for some time till everybody
says, ‘I now know Hindi and I will par-
ticipate in the administration of the country
and in the cultural life of the country.””

This is what he had said in the Lok Sabha.
That mcans that such of those who do not
know Hindi are debarred from taking part
in the administration of the country, from
taking part in the cultural life of the coun-
try. I wonder whether I would be allowed
to take part at least in the agricultural life
of the country, If notin its cultural life.
Simply because I do not happen to know
Hindi I am to be debarred fiom the ad-
ministration of the country. Ifthat were the
verdict of this Constitution, then this Consti-
tution must not be touched by any decent
human being. We must agitate for the
withdrawal of this Constitution and for
annulling this Constitution. If that is the
verdict of the Constitution, that simply
because I do not kncw Hindi T am to be
debarred, then this Constitution might go
down the drain. That is what T would say.

Another  gentleman, by name  Shri
Bibhuti Mishra had said in the ather House
that if they give Rs. 25 as extra, as an in-
centive to the people from South India,
they would easily and quickly learn Hindi
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I pity their ignorance. Certainly it is an

insult to the non-Hindi people, that if they |

are given Rs. 25 they would love any lan- |

guage. Is Hindi that cheap? T want tc |
know that. If it is that cheap, then it is
all right.

SHRI S. S. MARISWAMY : To stretch
that argument a little further, suppose
Pakistan or China were to come forward '
and say to the people of Uttar Pradesh, |
that it will give them Rs. 50 will the people
of Utrtar Pradesh welcome it? How will
they react to such an offer? Will they not
take it as a calumny, a slander and a libal
on the part of the Pakistanis or the Chinese,
towards cvery Indian, towards the people
of Uttar Pradesh.

You now say that you would offer Rs. 25
and the people of the South are eager to
get it.  That is the result of your continued
rule. As a result of your continued rule for
20 years you have brought us to this level.
If only a non-Congress Government had
been in Delhi, things would not have been
so bad. Because you were having the power
for the last twenty years you have brought
down tke people to such a level that they
are willing to sell their souls for Rs. 25.

AN HON. MEMBER : Or even less. |

SHRI S. S. MARISWAMY: When they \
say that, they should realise that they are

really humiliating us.

Madam, they talk of Hindi being the !
language spoken by the majority of the
people of India. I have here certain
figures a out the Hindi-speaking people, |
the figures of their population. In Bihar
their number is 464 lakhs, in Madhya
Pradesh 923 lakhs, Rajasthan 201 lakhs,
Uttar Pradesh 737 lakhs, Delhi 26 lakhs
and Himachal Pradesh 27 lakhs. The
total comes to 1,778 lakhs. But the total of |
those who are in the non-Hindi areas is
2,466 lakhs.  These figures were collected
by the Action Committee of the Bar Asso-
ciation, Trivandrum. This has come in |
cold print and it has been distributed ‘
everywhere and up till now no contradic- |
tion has appeared. This is the so-called \
majority of the Hindi-speaking people in |
our country. }

Further they say that Hindiis such a good
language, so easy to learn and it must
therefore be learnt by everybody. Here
have some facts about the richness of the
Hindi language also. Before I come to
that, and before I quote some memorable
quotations, I would like to inform this ’
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House how much money they have so far
wasted for the development and progress
of Hindi. In the year 1961-62 they spent
Rs. 7,78,240. In 1962-63 the figure is Rs.
16 lakhs, for 1963-64 it is Rs. 23, lakhs,
for 1964-65 it is Rs. 2 crores, for 1965-66
itis Re. 1. 12 crores and in 1966-67 the figure
is Rs. 67 lakhs. Under another category
and for the same purpcse they have spent
Rs. 50 lakhs in 1963-64, Rs. 2.44 lakhs in
1964-65 and Rs. 1.70 crores in 1966-67.
And on the whole the have spent so far
during the period of ten years, from 1957
to 1967, a sum of Rs. g crores gg lakhs for
the development of Hindi.  And now,
let us see how much they have spent for
other languages. For allthe other languages
they have spent only Rs. 52 lakhs and an-
other Rs. 21 lakhs. This is what they have
done for all the other languages. Yet, accord-
ing to them this Rs. g crores is nothing,
because Shri Morarji Desai is keen on
getting Rs. 2,000 corres fiom the pecple by
taxation. So this Rs. g crores ¢an go down
the drain. By spending this sum of Rs. 9
crores, how have they developed the Hindi
language? Here I have certain  quotations
with me. These quotations were collected
from the discussions in thi. House and from
the speeches of the Hindi protagonists., T
will read them out one by one. One of them
is this.

“gu¥ 1950 N ¥z fedrga fagr ar v

AN HON. MEMBER : Please repeat it.

SHRI S. S. MARISWAMY : “zg
IWEYAT 9T H  UF AFTHT HA T
3 E |H

Shall 1 tell you about Tamil? Mr.
Bhupesh Gupta hete speaks very well
in English. We know he is a great speaker
in the English language and words come
out like torrential rain from his lips without
any hestitation. I can give you a Tamil
translation of it withcut even a single
English word or for that matter without
even a single Sanskrit wotd. That is my
language. Yet I do not want to impose it
on anyone. Suppose I am given a thesis
I can translate it in two hours into
Tamil. You can see the richness of
that language. If I were to ask you
to accept that language as the national
language, will you take it easily? Will
you not come up against me brandlshmg
a sword? They speak of “fFet FAT
That is what they say for the sake of emphasis.
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This is all the improvment that they
could bring about afier spending Rs. g
crores. If only they had given me Rs. g
crores I would have done wonders for Tamil,
so also my friends from Kerala, so also
others from other areas, for their respective
languages like Bengali and so on. So this is
most deplorable.  That is what T would
say.

SHRIMATI YASHODA REDDY : If
I may interrupt the hon. Member for a
minute, this is what a Hindi gentleman
himself said :

“If you make Hindi easy and simple it
becomes Urdu. If it hecomes chaste it
becomes atrocious, inappropriate awful
and wrong.”

SHRI S. S. MARISWAMY : I was
really shocked to hear a great jurist like
Shri Setalvad call it a compromise formula.
I fail to appreciate it. Mr. Ghagla spoke

very well.  Mr. Setalvad gave very good
arguments. But his conclusions were de-
plorable.  In the fiist instance 1 thought

he was opposing the Bill. He welcomed it,
of course, but later on he gave arguments
and they were good arguments against the
Bill. But his conclusions were deplorable.
He said it is a compromise formula. What
is the comprcmise that has heen arrvied
at?  Non-Hindi studenwss have to learn
three languages. My son, if he wants to
come here as a clerk or as a superintendent
or as some officer, first of all I must send
him to a Convent to learn English. Then
if my purse permits—with all the taxes of

Mr. Morarji Desai no middle class
man’s purse would permit. ..

SHRI DAYABHAI V. PATEL No
honest middle class man’s purse.

SHRI S. S. MARISWAMY : Yes, no

honest middle class man’s purse would
permit; if my purse permits I have to send
him to Oxford or Colombia to master
that language and then he can come by a
plane to Delhi and sit for an examination
in the U.P.S.C. so that he can be appointed
here. I think Mr. Rajnarain has got a son
and what will happen to him? From
Banaras he will come straightway to
Chandni Chowk or ta Delhi, write an exa-
mination in Hindi and immediately you
will find him in the Home Ministry immed-
iately below our friend Shukla Sahib
or even under Mr. Chavan and he will be
an officer here. Is this a compromise? Is
this in favour of our people? Is it for that
that Panditji gave that premise? Is it for
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that that we were hoping against hope
that something good will be done? What
sort of compromise is this?  And there is
another thing. Hindi graduate can get a
higher position by promotion without the
least trouble. What about the Scuth Indian
people who come heie with Enqglsh.?
For promotion they have to leain Hindi,
write an examination. pass it and then
only they are eligible for promotion.
And the Central Sccretariat, Madam—
that is the funny part of it—hereafter will
be divided as North Block or South Block
and in each block thete will be Cell Ne. 1,
Cell No. 2 and Cell Nc. 3. The first Cell
would transact business in English; the
Second Cell would transact business in
Hindi and the Third Cell would be a trans-
lating Cell, translating things from here and
there, from this side and from that side.
Is it not a ridiculous position? To get a
letter translated the officer has to go and
stand before the Translation Cell and by
that time the Translator would have gone
for this chaya and the officer wculd have to
wait. The cntire machinery of Govern-
ment would come to a stop.

Madam, the Home Minister, I am very
glad, has admitted that the Hindi-speaking
people have on edge over the other people
but he felt that it was inevitable. Why
should it be inevitable? He could enly
hope that the three-language formula
wculd be implemented by the Hindi-
speaking States. I wonder, after the passage
of this Bill,  whether the three-language
formula would ever be taken up and
adopted.

Finally, T want to warn this Government
that it is riding on a dangerous tiger. It
is a ride that they have taken up and I am
very sorry to say that our Prime Minister,
who, I am told, is the author of this Bill,
is mainly dependant upon and taking into
account the wishes of the Hindi peeple
some of whom I am very sorry tosay do not
see reason or logic at all and if I say that
they are fanatical about it I must be par-
doned fcr using that word. By acting
according to their wishes our Prime Minis-
ter is taking a very dangerous step and here
I want to give her a good story about a
lady from Niger, how she rode a tiger and
what happened to her finally. If they
depended upon these fanatics their fate
would be the same. This is the story :

“There was a young lady fiom Nigar
Who went out to hunt on a tiger
With a smile on her face

But when the hunt was all over
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There came back the tiger °
Without the young lady on its back
But with a smile on its face.”

Thnat will be the position. They may get
applause; they may get cheers; thcy may
get garlands; they may get bouquets from
people like my hon. friend, Mr. Raj-
narain, Shiv Narain and vther Natians all
over Uttar Pradesh aud other place and
finally our friend, Mr. Rajnarain would
be there as P.M. but our poor Prime
Minister would not be there and God
only knows where she would go.  That
sort of situation would definitely arise.
About South India I do not know what is
going to happen. Madam, take it from
me, the unity of India is in real danger;
it s in jeopardy, there is no doubt about 1t. {
suffer from a disease—-I call a spade a spadc,
I do not mince words. The unity of the
country is in peril. With their brute
majority here and in the other House they
may pas: this Bill.  Qur vaice would appear
to be in wilderness now but a day will
come when the Home Minister as well as
our Piime Minister will regret what they
are doing now. That day is not far off.
Our borders are not safe and 1 do not
know what will happen in this country.
Madam, T am not a separatist; I was never
a separatist; all my life I had fought against
separatism. I was in the Congress as much
as any of the Congress pecple here but with
all that I tell you that these people are
playing into the hands of fissiparious
tendencies, are playing into the hands of
the enemies of the country.  They are
playing with the unity of this country.
I hope thatsoon some sense would prevail. . .

SHRIMATI YASHODA REDDY : At

least now.

MISS M. L. MARY NAIDU (Andhra
Pradesh) : Before itis too late.

SHRI S, S. MARISWAMY : .and
before it is too late they would give up this
Bill.  Nothing will happen if they come
forward and say that English will continu~
to be the official language for some time
to come till the future generations of this
country decide upon it. Who are you to
bind the future generations? For every-
thing you want to pass a Bill, for every-
thing you bring forth a Bill binding people
for generations, for ten generations  as if
God himself has given powers to you to
decide the fate of the entire mankind.
After all, you have come with a slender
majority.  You would be thrown out if 30
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self-respecting  Congressmen cross the floor.
Then what will happen to this Government?
Why bother about the generations to come?
Give up the Bill. Ifyou don't give up the
Bill the country would ke divided. If the
country is div.ded, this Government will be
nowhere; the members who control it
also would be nowhere. My friend, Mr.
Rajnarain, would also be nowhere. T would |
be nowhere too. oL o

Thank you Madam ‘

t
SHRI T. CHENGALVAROYAN (Mad-
ras) : Madam Deputy Chairman, it is with
a sigh of relief that I venture to support
this Bill but I should have expected with
no unreasonable importunity the passing
of this Bill on the eve of the last general
elections so that the political changes that
have come about in some of the States
could have been avoided. In politics,.
Madam Deputy Chahiman, as in love,
procrastination 1is the thief of time. How-
ever, I must express my very grateful
thanks to our ulustrious Prime Minister
and my leader for the gallant stand that
she has taken on this very delicate issue.
It is yet another indication, if not vindica-
tion, of the great Nehru tradition. I am
equally beholden to the hon. Home Minis-
ter, Shri Chavan, for the dazzling defence
that he has given in piloting this Bill through
stormy seas and shoals. It is once again
reminiscent of his vast and varying defence
potential. I must also express my very
grateful appreciation of the spirit of magna-
nimity and compromise which my Hindi-
cpeaking  brothern have showi. After
all. magnanimity and compromise are the
very essence and emblem of democracy.
Madam Deputy Chairman. we must not
forget for a moment that this is an amend-
ing Bill. There has been a parliamentary
enactment in the name and style of Official
Languages Act and when that Act was on
the anvil of this Parliament serious and
sincere doubts were raised in the minds of
a vast section of the people of the South
from where I have the honour and the
privilege to hail. They were so sceptical,
they were so apprehensive. of the distor-
tions in their life after the passing of that
measure and of the uncertainties of their
futwre. Some went to the extreme extent of
self-immolation. We may not agrec with the
wisdom of that course but neverthcless we
cannot be blind to the extent of their
exasperation. At that time it was felt that
the Official Languages Act, if at all it
should solve the problem of languages,
for areasonable length of time, must carry
and contain what is historically known
as Nehru’s assurance. Nehru’s assurance
is an insurance. It is a Magna Carta for
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the non-Hindi speaking people  This Bill,
n my tespectful submission, 1s attempting
legislativ.ly to give form and shape, to
give content and compass, for embodying
the spuit  of Pandit Jawaharlal Nehru's
assurance  Thus Bill could have been simple
a measure wncorporating the asswance 1n
suttable form and in proper place, but the
dexterity of draftsmanship has revealed that
there have been several provisos, one
taking the rigowr of the other, with the
result that the Bil contains more provisos
than clwses Nevertheless, I for my part
value tius Bill not as a solution, but as an
attempi at a solution for the most comph-
cated and controversial subject, namcly,
the language question, in our country

With regard wc the consideration of the
Bill, inay I be permutted to make some
fandam ‘ntal  propositions for the very
earnest consideration, paiticulaily of my
Hindi-speaking brethern® I do not want
to adopt the tone of my esteemed friend,
Mr. Mariswamy, m tiying to give a cer-
tain very poignant picture of the agomes
that we 1n South India would have 1
will only endeavour to explam to my
Hind1 brethern three fundamental pro-
posittions  Firstly, we do not at all disturb
the pomtion of Hind: a® enshrined 1n article
343 Let there be no mistake or mus
understiinding about 1t What this Bill 1s
attempting 18 to provide for the continued
use of English, which wuse has already been
enshrined 1n article 343, clavce 3 We
are nct enacting for the first time, the
associate use of English  We are not cnact-
mg, fou the fi st ime, the continuance of
Enghish.  Wtrat this Bill, 1in my analysis,
endeavours to do 1s only to prolong the
conunuance of the use of Enghsh ull such
tume as Nehru’s assurance can give the time
hmat

Thirdly, ths Bill also muect take into
account the constitutional hmitations 1n
clause 3 of article 343  The continued use
of English, after a period of fifieen years,
cannot be for all purposes for which it was
being  used immediatelv before the Cons-
titution.  Therefore, thic Bill makes certain
specific purposes certain stated uses, for
which the continued use of Enghsh i1s as-
sured

May I, therefore, submit, with regard to
the cosnsideration of the Bill, that there are
certamn 1mpoitant questions, particularly
with r»fetence to the promunent provisions
of this Bill? In the first place, we are grate-
ful fou the first clause which says that
Englsh may continue to be used for purposes
herem icferred to  Here I recall with regret
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that the criticism against the parent Act
itself was that the provision, to use the law-
yers' phrase, was only directory not man-
datory T wish the spuit of the amending
Bill would be truly reflected, and they had
put in the word ‘shall’ instead of ‘may’
All the same, I am convinced that we
need not be very sensiive about that
because we kncw that as far as the canons
of interpretation of statutes in a certain
context are concerned, i view of the
object of the Act, n view of the area of 1ts
application, 1 view of the area for which
the people are to be entrusted, the word
‘may’ will also be consttued as ‘shall’
Heie I have the very high authority of
the most classical passage of Lord Cairns,
who has given almost the last word on  the
wmterptetation of a statute  May I, with
ycur leave, very 1apidly and very briefly
cite the passage of Lord Cairns, which
has a very vital bearing on the appreciation
of this Bill as not merely directory but 1t 18
going to be mandatory? Tor example, I ord
Cairns said

“They confer a power, and do not, of
themselves, do more  But there may be
something 1n the natutre of the thing em-
powered to be done something in the object
for which i1t s to be done, something 1n
the conditions under which itis to be done,
scmething i the title of the persons for
whose benefit the power 1s to be exercised,
which may couple the power with a duty,
and make 1t the duty of the prrson in
whom the power 1s reposed to exercise 1t
when called upon to do so ”

Moregver, may I invite the attention of
those who feel sirongly on this powmnt of
‘may’, that 1t 1s certainly not helpful to
use “‘may”’ It would b, in my subnussion,
‘shall’ not only on the dictum of Lord Cairns,
but even on an appreciation of article 346
Article 346 states —

‘“The language for the ime being autho-
rised for use in the Union for official purposes
shall be the official language for communi-
cation  between onc State and another
State and between a State and the
Unwon

Englich 18 now authorised to be used by
this Bill and once 1t 1s so authoused by this
Bill 1t becomes an authorised Language
within the meaning of aiticle 946 There-
fore, my submission to those people who
do not feel still satisfied, who feel that the
Bill does not at all incorporate any man-
date for the continued use of English .

SHRI S S MARISWAMY May 1
ask one clarificaion My hon friend,
Mr Chengalvaroyan, says that there 1s
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absolutely no difference
and ‘shall’ and he quoted some authority
also in that context. Then, why not in-
corporate ‘shall’ and leave out ‘may’,
because ‘may’ includes ‘may not’ also?

between ‘may’

SHRI T. CHENGALVAROYAN : 1
am much obliged to him. I have stated
my personal view that it would have been
more useful if the word ‘shall’ had been
inttoduced and I was only endecavouring
to satisfy my friend, Mr. Mariswamy.

SHRI 8. 8. MARISWAMY : Why should
you satisfy me?

SHRI T. CHENGALVAROYAN : Not-
withstanding the use of the word ‘may’
we will be able to argue and sustain that it
shall be a2 mandate for the use of English.

I will make this submission with reference
to certain prominent provisions of this

Bill. Now, you know, with reference to the
use of English, it is provided under proviso
(1). The use of Hindi is limited by proviso

(2) and enlarged by clause 2 and the wse of
Hindi and English is embodied in clause 5.
This is the principle of parallelism that we
find introduced in this Bill. 1Itis an elegant
example of peaceful co-existence between
English and Hindi.

[ToE Vice-CHAIRMAN (SHRI AKBAR ALI
KHaN) in the Chair]

May I submit this for the kind consi-
deratiom of the House with reference to the
continued  use of English? T do not want
to take the time of the House, but in order
to stress the need, the importance. the
desirability, the profit ability and certainty
about the future of our countiy, I appeal
to my Hindi biethren not to overlook the
broad base that the Enelish traditicn and
the English language could give to this
country. I will only implore with all res
pect that this Billis in  order to allay the
fears of the vast non-Hindi-speaking people.
I must submit that the Bill contains suitable
provisions embodying Nehru’s assurance.
Nehru’s  assurance has been very much
debated upon. Itis positive in its content
and it is negative in its import. Nehru’s
assurance states that <o far as non-Hindi-
speaking regions are concerned, Hindi
will not be imposed till they do not want
it and English will continue till they want it.
Therefore, in my submission, this amending
Bill givessuitable shape and form to Nehru’s
assurance. [T STy I - L e

I wonld take some time, with your leave,
to  answer some outstanding criticisms
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against this Bill. It is unfortunate that
even a very good attempt made at piloting
this Bill has been so much subjected to cri-
ticism. The first criticism is that this Bill
is unconstitutional. My learned senior,
Mr. Setalvad, has very ably and excellently
argued that article 346 itself provides for
Parliament to enact a law for the continued
use of the English language. There is the
second criticism, Mr. Vice-Chaiiman,
against this Bill that this Bill carries in terms
of Shii Nehru’s asswance a kind of veto.
May I submit with very great respect that
there is no such thing as a right of veto.
What is veto after all in such legislative
form? Itisonly a requitement of unani-
mity. It is a guarantee against compul-
sion or imposition. There is no inhibition
against understanding and sympathy. That
is nothing in the nature of veto if veto it
can be called by this assurance.

There is the other ciiticism that this Bill
does nou satisfy the non-Hindi-speaking-
people, nor does it please the Hindi-speak-
ing people. If we know that this Bill is
born out of compromise and based on con-
sent, it is necessarily to be not satisfactory
to one or pleasing to the other. But it is
good for the country and it 1s good for the
future of the people of this great land of
ours.

There is the other criticism, as my friend,
Mr. Mariswamy, pointed out, that there 1s
a division of Hindi and non-Hindi-speaking
people in our country. 1 am rather sur-
prised that the doyen of division should
allege this difficulty. On the other hand, if
I may say so, this Bill endeavours and seeks
and struggles to close up this division bet-
ween the Hindi and non-Hindi-speaking
people on the bridge of English being con-
tinued. I hope and trust a time may come,
which may not be very far, when we will
have to realise that for us in the South it will
be good for us to take to learning Hindi
but in a different atmosphere. I equally
expect my brethren of the Hindi-speaking
areas to take to  English, so that we can
march on, and in this connection this Bill
provides an excellent climate for such an
atmosphere.

May I have your permission to cite my
esteemed and beloved friend, the Chief
Minister of Madras? When he was speaking
on the floor of this House on some other
occasion, he was giving almost a kind of
elucidation on the position of the future in
relation to Hindi as well as non-Hind-areas.
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[Shri T. Chengalvaroyan]

This is what the hon. Shri C. N. Annadurai
said :

* “I think even now the propagation of
"Hindi has become effective through non-
“official agencies rather than through official
agencies, Leave it to the people and let
them develop the language and make it
“conversant and if at that time due to the
natural process, without the backing of
the Government, people think that
Hindi has to become the link language, it
will first be the de facto link language and
then the de jure link language.”

May that day come sooner than he desires
and earlier than others doubt.

Then there is this criticism that this Bill
is not sufficient unless there is a Constitu-
tional amendment. Iamnotable to uader-
stand the wisdom of the susggestion. Ifthere
is to a be Constitutional amendment, in
what form, in what shape and in what
context? T submit that the whole scheme of
languages enshrined in our Constitution is
basically put under article 343 with an ex-
tension in this. Therefore, this argument of
a necessity of a Constitutional amendment
is more rhetorical than practical.

One more word, Mr. Vice-Chairman,
and T have done. Thislanguage controversy
has diverted the direction to our destiny.
How long are we to continue this contro-
versy? Letus bury all our prejuaices. Let
us burn—not on the floor of this House-—
all our passions. Let us banish all our hat-
red. Mother India speaks not one lan-
guage, not two languages, not three but
hfteen languages. Each one of our national
languages is a gem of the purest ray serene.
It is strung in golden thread in nice forma-
tion and in perfect position, bedecking our
Mother India as a nice necklace with a
multi-colour grandeur and with a techni-
colour splendour. We may speak in di-
flerent tongues but the thought is one.
We may have different melodies, but the
music is one.  We may have different
sounds, but the symphonv is the same.
We therefore go forward with the hope
and trust that this Bill would be a cement-
ing factor, that this Bill would galvanise
the unity and integrity of our country.
Let doubts be dispelled, let hatred be
banished, and we shall create an atmosh-
phere and condition in our country when
we shall look into the bigger problems that
await at the doors for our solution.

With these words 1 have great pleasure
in giving my wholehearted support to this

[RAJYA SABHA]
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Bill. With reference to the Resolution may
I say this that this Resolution i3 in my .
opinion rather redundant, for no resolu- .
tion could have any lcgal enforceability?
But to the extent it is to be done. I would
request  and implore the Home Minister
for reverting to the original draft resolution,
and this amended form only spoils the face
of this Bill and distorts the giace of its
provisions. .

st Tty Sd (FTHT) AR,
zg foor & FTOT FT AH A@ QTS
oqT #gl T g, Num dawae 5
F0 5 U 4y wToNmIES wHAT §
IFHT FEAT Fgt aF G g T
% B, #ifs gavdr zfag i #waq
1 TEAT 9ISl F FNT AT TAE FTHAS
oy A | faw & araw E—a | 89
uF e afaw § uw euw fam Y @,
foa® =t grwas &1 fegsmr 4T &
ste zfag wia Fwaw Fimus fear
i g—AT I IO frgww §
W) g FToU aeT faerny greEry, v
TH FRW Y qAE A A
ae fas @) daT eI i@y | IEH
FIFTMTES F1 HYE 7T AT 7GF FHAT |

#ft frastare Y ¥ 207 ag F@ i el
g ag famam g = aw afe
frxa-wror-fagas  gAIR @R AT ar
aer awarEr fag g, feg wrEw
forza-wTaT #Y 9=t 9 T G, 79 faeuw
¥ mean ¥ fergema A Q9w AT
797 & FX W@ &, ool ae Ao
ATt W A A Al A0 AL v
g WY IgT TG IR |

WA AR ST 7 qFA F qORA
ot fart B deger aga A1E A9 AAEQ
F, sHS f A1S €W quHAd 8, fhg
@ e § 4 qg e swar wwEer
i fr wet fufns, =esfs, wiwms
Frt ¥ fod 99 @9 & @dl § EE
# wreaw & ogTfgwTCIEY S TE oY
Ig TEFHA F1 Wged WG ga W, -
T & 9w @), W fe d @ aw
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S § SRferF wrwy & qreaw ¥ &
A 27 A gEgd ik aw
¥ A2 wewg g AW F g
F ar faen oft 3% sETIO F 99
TH TGN FT TATY AT 0T ATH T@GH
T W 37§ AT geza
T 9 S oFifasrand 9w
g wifus g7 arslias T § o)A
AAA IR A qEqr § 57 @ AR
TG AER A F AT T
TA WS L AVH wwwar g 0% e
N TE GFgFar 2 5 9 ¥ gI
ATI & T X &1 medd AT
wFEfAT & 2, swwr fadedieer frar
g S g fadeier wredi wiare
F ATAA AL N qFATE, AT F AT
¥ aE S

fro ek AN H I

AT AT S I uF AT A= A
FEI | e wgl o gge geFT Ff, 399
TEE Max FZ0, A AE ar afwaq
A AR AR F =rrad qg=T a1 BT SAaf
ATE, AT ATH TAF FIIO HASAT ATE |
av %9 g e § 5 g 9y wadT € O
FHA g e, S R A
FL T T @ fF 99l ged =nfed;
FfF ¥F qqSq ¢, AT FH TEAAE |
IEH ey & fagsua &1 9wy g
foar, fe gaore & yFWATT A F@
ga, afea sfax wr @qg &9 g
g | s aF gw g faoty A 99 & zwrd
ey 7 fpelY Tl T w1 TS
- AT RTT—8H  HgT &Y 9T
F AT WIS AR AT AT T
I fawm &1 Ter st ag
gE aFa | At g < fyeq a1 sfwm
3@, at ame fom gedsnfae argeew #
o ZH AT HAT FT 99 &, TET AAN-
it awEd 1650 G A% 72 few
# a1 T AT F AT HIE o, T

2P, M,
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d JAdr A dew, fayerr & forg Sifew ey
f AR F9q F971 A qwy, WAR A
ZfereT FT AW T 971 1650 § 3T9E
Ft qifeara 7 agg & fema & ara 7@
fota faar f& go dea § oo ag
TAET, JTHT & Wi § o qendq @i
9 gfe & SR W or fEeas e
e 97 Rdiegam afe s@gm oa 7@
fFar g # o Y wifg afe e
4T dfzq #7 owfamamsy #1398 999
3, @ F g8 F0 e o fF A
gufam v oAl 9Mg g IR 98
fesieqa 77 & S9aT 9g F< QAT |
22 FAGET, 1600 FT I FT qIfAUTAE
T @g geaE aw fEar

“The Parliament have thought fit to
declare and enact, and be it declared and
enacted by this Present Parliament, and
by the authority of the same, that all the
Report Books and the resolutions of Judges,

and other bocks of the Law of England,
shall be translated in the English tongue :

And fiom and after the first of January,
1650, all Report Books and the Resolu-
tions of Judges, and all other Books of
the Law which shall be printed, <hall be in
the English tongue.”

T dE q % FI FaT & @Y w6
R FT@ U AT AT F AT &
@, FH W F A T TEAT ATWG
e § ) TET I AT AT AT Y Tl
yafa @ g 1 gA oy afe mwr F AR ¥
WU @A At ot g froewA faerd
&ar § ag afusfer a5 som arem a8
wifER ATHTT T ANE ¥ AgF T & AR
zafad a7 fgrwa & @19 Eaen FW A
MNTFAFAT ¢ foF g0 JT AYSH & AT HIY
gz &1, QAT F 414 g9 q49 9%
M e aF TRECATAT qA R AT
FTUT RRAT FAA st §Y ;1 W
e @€, ia a9, B v, wfer
fE 1 GTAZTF A9y I ITA
T@ Y ATEAY dvuw N a| W Tl
g @ WE | .
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[0 zare 3ndl]

AR fax Sneaaad 7 oar #31 fF
SATETATAST ¥ F& TINEAT 137 4 |
AT TERAT FA0 T | REd-faarEs,
1959 F FAFLAIAN & foq wzan=g
w1 faga foar war g, § 3w 93 #%
EGICUI

“English will continue as an associate
language and I would not take it away
till I was asked to take it away by the non-
Hindi-speaking areas.”
ugi g Ma e ¢ fF uwAr fg=d
AT F AT AT FAAN R AT oY,
FIX AAAT FT FTOA FT g1 A ofF |
ferg a7 A% Faa saslt &1 & 33 F
ZATT ;I =TAT9 W4T 7

@a faqiz 7z & 5 77w & -
fer ofene & fa9 ue =afs fadw
qaTgT AT . fwar ar 1 3o & ey
TR UST KT 1T IEA AL AT H
# AIAT F uHIR FEgET g Em w7
TF U7 H AT ET gEAT G, Tg 91T
AFEE 1 %TAT AT AIE 2 A IART AATH
& fa0 s ux g afmgw Wy Fow
T3, Azr 99 fad qmwa a1, A ang
A fax Jawd) frgur & =z &
T R AR 358 FHF §F Fe7 sody
g, @ Jg T FAMFAAT A ARN FET
S uF gatey g fFar ar am-
By ufere & fog s zv A #Y
AW F fagax & Y smIEAT T @,
qg  F[AEAT AAETATA & TIFIFAT ¥
wfewa &1 & smaAar § g™ A
o St & a H Fw A qfawr o ft—
FRATIU FFFFAr § WO F7G gT
IR FET AT ¢

“There was an insidious move on the part
of some to include English as one of the
languages of the Eighth Schedule. This is
obviously a wrong thing to do, as English
is not an Indian language though it is
acquired and owned as mother tongue
by some Indians like the Anglo-indian

[RAJYA SABHA]
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community. It should be enough if we

recognise the need of learning  English
or a modern European language. 1t
would be absurd, therefore, and un-
warranted too, to include English as an
Indian language in the Schedule. In this
move to include English is to bypass the
basic  principles of the replacement of
English by India’s national language. It
will be wholly in contravention of the
spirit and contents of the constitution and
the modern history of our people during
last half a century.”

A IW JIE T TG STATETATIST HI
waew  FAT AT AT AT F IR A IAT
w1 Fa7 A FgETe S ATAT B AR
a1 sfeqm dqud F AW AwL
F A JAE TG T | IAR! ATAA
dqos ¥ frdw F7AT 2 97 A IAH
A9 § ot ofiT g =y g1 AT A8
gt wea ot | sefe d Jamaresl §
TS F I/ AT 927 F@T,
ag § IAF Siq siwrg FAAAr g1 oA
AY @A TAT G 741, TNgLATAS
N Fmarg &, freg foaad zam o
AT F T SH A AWM A, A FT
caAar Aaw 2T Femar A
q Yadr & ATEAT AT W4T F AR
§ wFe & o4

¥ FgT SART AAT TN AE 9,
g @y FEw fF afedt ey
WY T T A A AAT F7 A2 AT
g, 3=y W = w1 g aww fw
g1 | ST WA 7T, A7 FmEaaes
9, EreEATA AR, A 99 SiEdr Ay
91 FAET gATEE S 4 99 AT
fer w9 F71 fAmio fear @ 9d oy
I F YEA FIW AN G, WEMH F o,
AATATF S, AT F F AT w97 Fari
afedr wt o7 & 9, @) 99 q9T IR/
o Ty Ma Ay wATEr .

o dMare fiag : AT fewe av

ot TR SR ¢ AfFT a7 wEY
¥ AE 9T TATAY zamAe ey
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T &, T ey ofy 7 of afedl e
g gq w41 . “FEIE g1 AT H
g ¥ g Qar W s S
frus aw ¥ TSET GATET A, FHG A,
TG RN ® AR R g9, AT
AT wEAA=T H, oS W Uw Y e
gaTE T | W AUS F AAEIT
fgmga am 317

g AT F J M A v,
st I fert w1 @ fata &
. frar &, famg o fa wwaeft fa9va
? agm oafa g, @ maRd fFuw
¥z FOifF 1937 7 IFA FH T
F g9 HEH 5T ¥ agd as 7 Frar
a1 A1TH @ H TEESE IRy
F W oA FG W g, IF fawa 7
FTT T UEUT A1 ATIRTF ¢ |

awad ¥ ug faer @ 7 sraggeat A8
Y | TF d1FIE T2 T T G EAT,
gEC 1963 ¥ ST FEA 97 FF W agd
Aqafes, sfAmdy a7, A3 Frd arar a7 |
S gac afaw® @ 9% T #1 fagan &
ford vz @A FT F1A f7AT AT §, FATRT
drgdd, ar 1963 F FAT H N W
qe Y 15 Autar Agy v 1 e 3N
Wt aafar 7 &1 @R T fame w0
&, F\ET 3T, TG0 FA @A WA FT
% 2 fon 79 qua gq a8 uF fqamr fagaw
W F qmT WA FTIRE |
7 gt el v # M gu =t AT
g AT &1 faeg gare fai aga &
TETa AT | 7 3R A1 7 AguA g % Wiy
FT 2T WEA &, HTAT F Y T wHRAT &7
qZeq &, T4 a9 q 7 9ga § AR} 3 gfer
¥d ag Fgwr fF 9 FRAT TR @
g fF ot iy & ua e E | g
g g TFAT ¥ IWT TIF W 8§,
AT USE TE St F feamw 10 seTe,
1962 F1 sfEd TIThg AT FEAR
¥ ot aaa 3 go aar w7 91 fF w5 aw
AT & § UF AT TEE AFT FTOAAT
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FT @ AT QA9 39 gHA afRa wrfaay
1 gaifag & #ar o1 f& afz faox
F& @y T@ a1 afaw w0 fade e
¥ A & AT | waa , IaH( fady
Fasy § g A gET 7 ORI AT g
2 o aror gAY T 7 S viwrdAfaw agmes
T @Y, T F 70 1S FT A4 AN
T qg Y AF G G AL E 1 T @
¥ e 9z faemF s 7E wnar & agd
ST Al A S eW 2wy @ fF zEs
fazg 3ot gfafxar gt v & 1 afz war
% fawx av fatws srarart @ & 7 9
gagfrs aat gefr ar 39w T nE
fawer waar a1 siT 39 At aay
¥ & @ e fwear ag m @ & foo
TEgT AN F=T g | AT siF R =w
fadgws #F1 799 faor wiF, & a1 =
a<g ® FIE RAN F U A

| & fau mug faw awar &

@ g gman g g s sagud
St s zfas ga7 T & &Rt e
fagl wrar & faw saar smag 39 1 s
SAF] TH TIT T A AL & 9 ¥a Ay
& gafug 781 ¢ afes awitfas argwes
T ST AV T A WIAHT BV g€ &, w@w
T AE HTAZ & 1 3T A qangus o)
zfae qo T F W agT AHAZITE
d w7 q fwawm 2 f foe g @
qrEse TSI oS 2 @ g,
IAFT T@A FC W7 & qEL F A1t O
# faa $= @wa faq sndar & sor o
garr gfew § @ gfeedor ag el
1T AN FF =0 HHATFITE AT FroTHoF o
F SN0 T qger St Ay & o), IqRT I
aftfeafs & sqm7 ftada w3 faar aic
g 7z fag @r & 5 sl o fawi
F X A & | F AN IS B, IAR
faame afqehia &, eredfs &1 =@ fiw
F1 gfte & Tq gu A foer avgr w4 & A%
Tl FT & faq oF e ) s s
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[#0 sdmEw 309 ]
faa #1 sr@ o Figw faan 57 wFar § @
THY TR CHAT HIX AL AT gr
FEAT &, FArfE gaArL e dt a3 aaa T
A TIvEa g, 98 o famma g

4 7o faw % q99 {1 T© I 1A &
Figar g | 0 & 999 § S 98 07 FEy
st & % ag avT & ST FaEE Ay
W R AN g, 9 T H
# qg FE TEa g % o 3@ a@ Fr A
Fed a2 afg 78 TEAr 1 S «wrar
FRAAT BT 5 99 HR 98 AT A &
et w1 wor @@ & faw w530 stoawar
& 1 oy fefy 9T qrdy Ay o At § 1 5w
gfte & g @ aET aEl @ fag d9i%
&1 W g3 v 1 gua 91 3fe &,
T gL A T TGRS & gfee ¥ amf
F & faq g MR W@ aw & gw
Wl ge¥ ¥ fau dae g+ wafe g
WINT (&Y T 9.0 Fal AT & IqF! FIY
ady wgr wAr Ffgd o A HuSr =rgar §
I+ F g 7 adt i+ =rfeg ok
i fg=dt rgar § S9F I 9SG
iy st Wfgd | 3w A F1gfee §
gq, o N 3% faw &1 A & fean s
@ gx adl 3 & faq oy aww fa
AT | T T W@ g7 g gL 083 )

AT TIG T AFAE FF gw q@
HAFT AT e § 6 g R A oy wrg
WTST W HHHIS FAT € F @M § | g
TG & AR AN AT § | §LTF AT Gl 1
Gl 7@, 38T G Y AW AY T ] |
Fo @I 48 Fed § R Arad § fFoag ar
oF U ) FAF TF ) WM 3R
e ® ag @ & fmr ¢
@ davaar g v fow aw & uw
Thy Fos Haxg F wF ATG Z ar
ag Ux gfvg Sy @@ gl | A ad
TR AT FET g0 7 fara-fe 9607

[RAJYA SABHA]

T o faad 811 39 awg &0 S g
& forerwr e e & o fawd &1 78 -
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et AT g, THr g9 Fed + 43
aga & sraee & A g fe am qw 9,
SO A T GRA L, 14 TKE F AT
faw foe oo & = ® faw @ & oK
fasfoa 1 W & | 92 a7 vF |f=q FT
Tfaan g s sm3fe T & @
aiparare fawfaa &1 @ €, ag fead
a=Ft aT g & ame ¥ awer fawfaa
g W &, AT AemeH {1 B 0E
AW F IAT F g9 wwg
A T FA GV Z AT AR 75 7 sy
B & & 7 F9 FT &1 T W
F1 WY AT T SART 3T qF AT W@Ar 1 fgd
I qZ TG T I W TF AL AT
qEAT § | X

el @iq & ag qaaAr 754 g 5
T IF AFA T AT AE | T T WrEw
¥ faegw weua g f @@ Awd A maw
g AR g AW IFST T § AT Ty
fareft Y WIS BT FEF A0S AT
I ST 91T § 98 gHR R & M ¥ fag
3F TG & AT ATWF FIA TRAT T |
# =9 a9 F0foreq FY AT, FIHG A7 W7 X
wag & famadr s g g frg sg amy
ag waw gar fou sy sent F71 mika
g1 gw =m fakea w7 & & orstt #Y
B AE AR II A A T IT &1 a9
cadl

wg ax gl afew wfwm g
THETT A FT G g, 3 THAT HIATT
FEr = fgd | g O FT AT ¥ ol
am el | w3 wrg faandT gfaae afsqs
gfag FHITT N THA TH T T,
1 S ITFT AL /T T AV T
I FAEAT TJ° 8 AR AT 9T &
FAT & T TH A1 I9F¢ A g7 fedy
Fi FH AAXFH AF A FAT 7T
afe =7 Ag Ft swaeay Al q F.J9, TR
& @z fawTr, g g T e g afe
a5 gEE T odEr gar ar #
ag g9 2a1 g 7 3@ avg # wher 9w
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I & Frg Y faedf feedy stwar & S
faq sasft &1 o o=t wfqad fFar g
T ST Sl T & gew o faed
F uF g4l qfFad 2@ wfgd &7 =
fawat av 973 a0 FAT AIEE | F@E
AAIF HIT FTE HIEAT g1 a8 ENF A&
grt 1 =95 9% fET F 99 A0 97§17
FT WY AQT & O g9 & 1, JT ITH
#ar A1 ey 1 9 TATH T AT G
ST | TR ARG T A AT & IAE gH
YFIT FGFT & | R TRREE

=Y o o At - a7 T TH F FUS
A fgedy &1 T 21 AT .

oY geaa 308 T avg @ alET A
FUALATA FT 1 Gl & ¥ g0 39 TEF
A TNTHTTHT 3 (Interruptions)
ug S famr 5w 9 AT T4 ] 9 A
¥ gfqam 3 afw7 &1 dfaa #§ 98 =
Fg7 i & A 15 A% F & S v
FTT FY, TATHA FIA BT VET GIT AT 391
‘gre ey TeEd # oWy g SEE o
afew oz o fa@ @ @ @ sew
‘wafg fraffa a8 f 7€ ¢ f5 s
FF qF AT T AT 9y g afgw
F1 W1 239 § ag 9AGA g ¢, I AT
faeger Tz & 1 ¥@ wHY /G | Y fao
T S @I & SuHT AReE AT A g
#AST F IW @ W yAR=Ea gwg g
WA A | TEiAe § wgAr wwd g fw
7z ot faw & a8 faeger wmmwfaw @,
g F TUT FE AT § A I
&t ot e AT I FAT AN E | TG
fawr ik TS I I T qgAA
AT 8, TATY THT uFHA( F A3 qrAT
g SES F geN & arg #r oft W g
W F T G & TV I€ &7 3T | A=
F&, FIE 7EqT (A6 F & AT AT 8 |
7@ guq St faer s/ ar g ag av 6
¥ w21 e faw § 9 e 39 a9

FYE FFTIAFAT TRV & | G AUST ger &Y

[20 DEC. 1967)
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SIET T EW AR AT | a7 w35, 18
off TaT TET FT qFT 2 1 afaer g 9,
AT ) |17, 399 g0 18 nafq AT &
EH 199 | AT FIF T W07 T a9 FY
AAATAFT § | TACAT 7 qg FgAT ATZaAT
g & 2o gfte & =9 qug 77 Y fasr @
T g S9E 3199 faar AT wfgd ek
ZH AN FY gASAT AT FE ¥ fau quy
fear s arfed | a8 A A &

dfea waret wavg faart ¢ suagreae
#gEa, o fa=iTrd wwga § saH fasgas
W g N gFer ft & o dt & g%
s g fEa i@ = FBA
38 w9 g Tfgd ) faugw Hawew
TF R A FE A & & fam q@
FIX 9BA & qHEA TG N | I faauw

& WY Hwed  Iqfeum far wam § sae

HUT AGA ST A HTE § | 95 I feqfqay
F YFT FL A AT @ fF v
AWM i @AAAT 3 qWH F T IR
sfafwar e dfama v g Fifezge
wErEHAl § I &, faam ofrog § qoe @
HX F o ANRE 1 AF HEET FEAr
Tgar ¢ fF 99 feafaat & 15 afvagw
TG g AT g AR A g afvadw g
aqrg ) F feafaat #ar § ? gmwEw S
qAT ST FATHT H Y A7 TFEAAr B
I H AR §, IR AT & SN
gfF s wAQ 9gw wE wEw W
IA  TACTT T IS T TGT AT
feag wow o fema ToaeY
A &, WRgad H Sy ot 3 g
QYT ®IE WeWE g 3, qTE
THATE AR TEF & AT 9 ®@F v
df o< o aFq Fr feafa & o ) fagix
Ty St A WEAT g9 #1 3@T g AR
IA] &, T4 §, ITFT Ag AT g e
uF iq fget &, uF qore v 7, vEw qvdy
q,ww g WX uw afEor £ W
¥, T@ qG T T WOAT F Tra
g X 9T WEH F FERE 0 47 )
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[9fen swarft gamT faard ]

& qger TSN T g ST AT AT
SISt GFEET G ST AT IATL TS F AT
gfgam o {1 a2 frafy @ 93w &
SHTETF TET F( g AT T ATHAAG |

Y AT WS AT TR g
W oEE & ST TET FTE A AT §H-
qus ¥ (5 WA, AT 3 2 AU
g, @ s JAr Fae g, 3 R R
Frgda FA ¥, @ A, T[ART AT
NI 1, AE F FeAr Hrana &Y, faegie
g wE | R AvEE 7w
Aiaq A1 8, 7 T 1T B Fg qK7 E %
o ® N I9 AT 98 AF g
gri ey fF @g AWMU 9EIR IHIAE
@ g A, ) oAaTd & fag w9 ¥ HE
uF wrar Ay aE o e &
Hq § AT AR GAT | T ald &7
Sard |11 A7 ET 9139 Fww § fF oafq
g faaft v #2 f5 sifex wa #ir
F1E us WA g 6 AL, SgE A e
st AFat 2 o @y o s formr st g
TR AFINLA TN AN AR
g gfic &0 fedtama ordar 3w
saE 73X fEmwarE #21 Tmo

s dfaaq ¥ S g A W@ T
g, I &1 gwer ¥ fEv § sdfifed dw-
v i g fE ey wS-w g o#y
feafa & #1% aftads 78 snar & 9T 7
Iy TSATAV | ST SEHRT STAM FHT
gz fags THI. 99 AAY ULHTS[ F1 99 fqay
TAT Y ATT U AR WG W IAF 7T
STrar € =g 98 f2edl Feus AT am gar
2, T/ G TR T T AR T a7
T aFeT § Fal TS 2 |

qFeT A UF AT FAT AT =q1F
ferar m g o agag g s afaemyw
gz @ fafma & & fe=h &1 fawiw
fegr o793 IAFT T I G907 I
fF g 9 W@ 9§ 9uF F qEr o1
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R A B 9T FT FIT FT qF | F 7T
qv JET g FEAT WEATEfE ow@mw o
qaAT A AT FET AT | BT A qT AR
2 fr fger &1 e S & aer arfen
qr ST WIATHT #Y 6 qg Ag FoHT, T8
% #9399 fgag sl uE "
gz A T 9y 7 & &1 g fF a
feedy &1 @mig T fFar s Il
St afgedy W g § 37 aX wEr feedl
g AL T AZ TR IAT &1 TE AL T
5T F1 AU AT AT saEaE v |
zafaq Jvafes sagwEm s & feamr &
qr, 1 WE N F 7R ¥ 91 S
HIEAAA 7 T A GFT G YFT AT I G
qa @ar T fFw e wdy vz
3 fax, 39+ fear # fad, s« simasd
FA % @7 7 simama F19 =9 ¥ ufom
f&d s AR SAEr fadgs ¥ w7 X
gafeqq  faar s

AT AT AT G W dg F5 & Wi
fF 0% X I W A 7 ¥ G= &1
Hq9 FT THIF FEI & ITFB AN
ot fegieus  foafaar serw & w0
g g & & o fdy W % faww %
e 9 guen faqig 7 oW« @ g, ar
I6T a9 FAT AT T Fi g AT
For fear F1 @@ F J T AN AT
g 3HE FT " AT 9@ A A
AT 9TAT § TIAA | § AT FwAA!
f& =z fearws srEifear & ar @
SAWTTE FAlAAT § T2 A4 747 §
1t o Afed sraTA T T W AT T §
Fiwafana M rgzaiwie .

B YIRAATAG T : 52 1T 74,04 |

gfeq WAt g faardy : § gferor 5
gt 78 20 WL eqdY a0 T8 §
EAATFTTREG a8 § &1 A o
gt W1 UF S{7EI BT TFRAT FIAA AT |

st famradt wggd (e R
IS ATAT AT (/E 9@ AT AT AT 4
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qfea watdt wavr At ww O
qrag W § A7 97 36 qIT ¥ AR
T@ae WY A% gwimoerET 9r ) A § F%
wiar f& &=t 7 sfgr foawrs=

HEETAAT § gAT TG AT B

qTUF AT YEA ATE IS g S
fagm d@sd & fam & Faw w9
Tl &, IS g I AT, S T
HIGT TT GEEW F SATfEHAT  Aled
19w uF I % F I fahge
F fataeaeg, @ fadgs & a9 fade-
w&q g/ a8 Saifaar «ter @ & 7 fagaw
AT §FET FT @ET A T a9 @7 ST
3qH T & S 4 IuTfHEr A gE
FT fzar | swer Qar afe @ guifaan, St
Feae AW § a8 I q@FE, A E
fedia, dag FE AL A Atera fx o fear-
E AR AT &1 W § 39 fadreawy ar
g UFA * fod gw o gwfaar Sew @ )
my 7z fgarms aew o @&
R ferdr &y Wy gwerar faedr )

gz g we e @y fags STy
AT E AR g & AT gEre
TF WiYT &1 IIEN TF a9 g A< 7
d9 Fgr e sg sy 99T Swgaw &
qFATE, AT 3 T G A& &1 Al g |
qGg  UF A WO F! faer ar gem
FY AT FHT 98 A& TEWE AT ATqE |
o W fREY g@d oWeT ¥ A% #r
arit ¥ FFEa A8 w |

ot AgIEIT NWIE  wEA : qg AT av
arey st 7 fear gy fawat srgeT oo
1 o) emad faw  fwar

s ste s ot (gaemr o)

— M e gt S n S N

T[Svaweam (=t sTwaw ot @) ¢
d FEd & [ AT ¥ 7T gersiy 1]

t[ 1 Hind: transliteration,
6—3 R S /68
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dfeq wart stz faardt @ 7 zHaT
SATIATE | # 98 8 & g & W ¢&
araw A9 &, fawd 8), 34 &, afaw @,
Sfear &, gfaar &1 v ot W & 9]
qET WA 2| qIEY § I@ ATNT § HES
F afd 9w F1 &Rk qgEAEI | W W
TS FT FQ@ §, AET FI & AT GAS
Y & I 9aEr I feu s ) ey
FA &, SOF GRIT N @S I AAE | =
F ITGN JFTH 7 gTFaT F7 T FS(
e ¥ foar | srex gw 3@ wafa & fasr
X & AT IF g FLAT A12AT AT AT I9HT
fare faar war 1 o7 SR W & Wi
¥ o9 faawreg 3 adfig gepfa #71 a7
FAFT 7 AT A= AT A qgHAT A 4T
39 §re9 &1 SfEg ST ad g w
TG FEAT AEAT g 6 Arar e g 5@n
T IHAAN FY FTEXT @, 7 Ig ara  #¥
wew & for gw feg o =% fada ®
W 32 | § Fg IF g fF o o g
Fifgr fF ag ag F W §, TR I
g afg & @ A g@E W ¥ o
g SOFI 9 FA | IqF BNF F arew
IR F & | § IE Tl g fF qg W
9 TE ghT fTEH w7 AW & e
7 g fow fam #12 W 7 s i aw
IO AR & we EFI A
AT AT ATIT F T TR A AGT AT
ag aw-av g far &= & s 3« faw
JZ M9 ST &1 A | g9 Udr Wy
AT &/ 2[4 &, ey sl am w3y ¥
AW FIY SATI FEAGT T &Y, Y o6
FAT B ATAT A, ITHR( WA FT A 7L
& wfaw a5y § fo Swa weesy
oft, 7 fgt, 7 worady, 7 Fwd——gar
e a0 T8 s, #tF sy
ZT WIOT ¥ T[ex AISE &1 98 g AT ¥
T, T A ST FAAT B AT F g oAFT
IR AT arofy & | SHE Folt ¥ Gy
oifa o T -5 oy €Y agi—FF
eEArs AT A 39S MNA B A"
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[dfea w=rh wa1z faard)

FAM T, &Y MG FT AT TES AT A
foFar, fe SGsht § sz T (R =€
fazg @ifger Fgena; | WOT &1 TF 747
2, oF T @ Ty wifke & wder goed
g, wAT Sw 1 fEw <% mafaq §
Fgar § & wrar &1 IwEn qun dene
0 AELT G F @y e A w g
Faf) wfafar g gxy 2 wmfaw
F wgi o o &7 orfem <@ gar @ o
soafeat gewt o At W, femiaw
Fraifeni, fear Faa wdee i = -
grar T@ g, G w Ge ogEEn @t
femr gxr & o 3w wida fgai 7 fgdh 71
TFG.T qgaar g safae 7 wgac §
gfeqor & @ #Y 98 AE.ad @ s
fo suslt & o9 9% @ FFT qR I
IR FT qEA TG IF F #79 AE TEA
fr fedt o o1 L god FE o A and
e g1 T 7 & & agr B sfusht §
UF A § TG of [T JIAEC
wror & why #1E A 7 gy 7 few
ITR] FEAEFA] g Al SHT IuA f
srar wifgw | qF ot q% g @ fF wa
# ggelt T 1930 F TAT e §
wifaer ge frewa.T fwar a0 &y s
SO oY, Fg WA W, HT uF sl
F oY iR 97 9 9.9 9F AT g, 399
FE AT §—

“‘Spake Brave Horatius Captain of the Gate:
To every man upon this earth
Death cometh soon or late,
How can man die better than
Facing fearfull odds
For the country of his fathers
For the temples of his Gods,”

a1 T9 a9g ¥ ATH I9 TIF T ATl
& fo sferlt wreat v ar sifgedt wrwy-
yrfaat #5178 semEw fagr s fF ¥
SUSH FT ITAW FTGEA | 301 T FT GF 7
Fg S FE I E T I9F, THGF § I o
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ey feafaal § wraay 3 fa= %7 fama
TN & faq ag smags g fF Ta sty
WTNT FT 9T far s S gmafe &
Tq Gk ¥ I7 39 fadys § g A
¥ M| Ag Fg oAl § fw S siush ¥
ark § ¥ w1 § a8 e &7 fadndy &
# gt 7 7 #Y vvw FT @ g e @
THF g gu A # FET wEEF I
gu o A SIS ar et e e 7 faee
A g1 T W T wEAr § A y&w ag
g f& s 7z At fean o fF S o
FIT TF TG T T (BT AAST &7 T F. 59
fedft &y ad) oy F =9 &\ W J
Wi 7l § FifF § @@ faafr W
gasar g e oot et &, frgem A &
ST WY SHET AW FY, S wEg I; FYOWET
&, ST qgF 9 &, g o A, fagie Ay,
TSTEqE &Y, ST FT ST A AT B A
F7% 7 W97 &, S| endt gmy s #m
@ 4 T A 3 a1 8, o wrfew gy
g2 @ & qgaw @ wiod g
gy avg g a1 W feamet § fAv ww
g, g srawd § f 3 famall e A
s T fead aw & w7 fofqe, a9
ug THT A § T AE THAT G171 (% T
FIA TF TH AL STHEMN B, AT S T
99 g1, 78 affm § % v z@s 9%
SHIaF FT @ | 9.0 Rl awm a2 9,
gffs & @ & T w97 TET HT 9H
F g g ag o fedr &1 w7 e o
gy Mm yag fafaaff w2 A
a: gwaar g fo ot g fealy der 2t 2
s f& &R AT Sfraw @O § woas
aifge ¥, % a9 € a8 a6 g &1

qd TF IIEI AT ST § HIT IF A
FX F AT FEA GF qpAT AW H F
IR g, 9Fax @ o 9P maa
F A IWE AT, 98 A% 4% NS A A
AT Aq7 A% 9% FOA AT A5 AE AT
I T FT IGHT NF o7, IAY TICA
HIW T F W@ T gadarm w1 f



4919 -, O%cial Languages

A, R gAdiarE qE W@ AR 97
UF W3 43 FT AMET AN FT FIHATL,
a9 3 79 q¥ faar | & 3= faar gt
TR GEIT H g W {FAL A ATEAT
o7 98 ALY geAr, T4 - vas gig §
ofY, Sfee ag ot = ga7 97 98 a1 A& FeA l |
T TR T0g, UF 2T § 43 F gersiar
J o famr 93 7 Faw &7 gied 9w AR
faza A7 sl § 3OE aTEw WWNE E
o gt faarar s & oF ana & Fg1 97
for zfagre & ag anq nwg ot g4 & fo
AFIT F FAH H qAEIaTE g4, 98 gIR
FI faEm M & qgaaad & I66
# aFa< g, HiF JAA I39F g9 §
g1 | 1 I I § SATATHF &1 q
IS FY AIT FT SATTIRAT AT & | TH
AOF F W UF WIFTIATIGE | i ganr
s aEg S T sz a5 I
F1e & fod =% 1 &7 qUF41 ZET, A
IE 7 ) AR U8 97 ) A fF Frs
feafa &1 ar @rar s, ¥ F 7 feay
F feafg & amn & =, B T wD
wfzard #v feafa 1 mmar w0 & 93T
1% =7 a1 9z fagas w=qa Frar ma
g AT HFFT ¥ AT IAXT SATEAT &Y
gEQU K F S gl fRaT aan g 9 fermar
o feafr o agar wmar 8, sfwsa &
fegfq &1 zrar war 8, w=ifE “damren
fam=afa

SHRI TRILOKI SINGH (Uuar Pra-
desh) : Mr. Vice-Chairman, Sir, it makes
me sad to discuss a matter which had been
unanimously adopted not only after in-
dependence but twenty-seven years before
it. If I may, Sir, through you remind the
hon. Members of this House, with the entry
of Mahatma Gandhi into Indian politics
it was thought proper that there should
be some language instead of English for
the common use of the country as a whole,
and at that time, Sir, Mahatma Gandhi
suggested that Hindi and Hindi alone could
be the language for all-India use. It was
at that time Sir, also that Rashtra Bhasha
Prachar Samitis were established in this

country and teachers of Hindi were sent out
to all parts of India, particularly to the
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South, and hundreds and thousands oj
persons there including Mr. Rajagopala-
chari, Mr. Ramaswami Naicker and Mi.

B. Gopala Reddi who is at the moment the
Governar of U. P., they alllearnt Hindi
in the early twenties. But unfortunately,
Sir, the controversy of language was,
somehow or other, took a communal shape.
Some Muslims thought that, with the esta-
blishment of independence in India, their
language, which unfertunately they claim-
ed to be Urdu, would be given the go-hy.
And it was a result of compromise in 1928
that in the Nehru Committee Report a
clause was put in the draft constitution of
India that the language of the commone
wealth shall be Hindustani written either
in Persian or Nagari character. And there
started the malady which has taken hold of
this country, Sir, and what we see today,
the seeds of 1t were sown in the early twenties
by the Nebru Committee Report. You
may remember that in the draft constitu-
tion there was no clause regarding language,
and I would be surprised if any friend either
on this side or the other side were to bring
out the constitution of any country where-
in one would find a clause about the official
language. But in India, because of these
historical facts, we were compelled to have
a full chapter on official language in the
Constitution. At that time. Sir, when Hindi
was adopted as the official language, no-
body had any objection to it. Only for the
next fifteen years, that is up to 1965,
the use of English was to be retained. It
was also provided in the Constitution that
in case it was not possible to completely
switch over from English to Hindi during
these fifteen years, then Parliament might,
by law, provide for the use of English fora
larger number of years. What happened?
There are not one article,  two articles,
three articles, right from article g43 to
article g51—their number is more than
eight—have provided for the increasing
use of Hindi during all these years. But,
Sir, that was not done to my regret. The
result was that in 1963 Parliament enacted
a law, the Official Languages Act, wherein
the continued use of English was permitted.
The controversy did not end there. People
in the South were not satisfied, nor were
the people in the North. The people in the
North thought that due place to Hindi was
not being given, that the necessary efforts
for the progressive use of Hindi. that
should have been made right from the very
beginning, were not made. And I agree
with them. T find that they are perfectly
justified in holding that view.  People
in the South thought that Hindi was bzing
imposed upon them, althcugh Hindi was
| not being used in the offices of the central
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[Shri Triloki Singh)]

Government; no question of progressive
use of Hindi, it was not used at all. If the
constitution had been acted upon, things
would have been much different to what we
find today, both in the South and in the
North. Then Jawaharlalji came out with
an assurance. He was followed by Lal
Bahadur Shastriji, If what was laid down in
this Constitution was not given effect to
during the past eighteen years, what gua-
rantee, Sir, can there be if you put in these
assurances in the form of an Act of Par-
liament? What I am afraid of is that it
may very well remain a dead letter as it
has remained so up to the present day.

All the same I am surprised at the atti-
tude of the protagonists of Hindi. I come
from a State which is Hindi-speaking., My
mother tongue is Hindi. I know Hindi
more than I know English, and as rightly
pointed out by the learned and hon. Mem-
ber, Shri Chagla, democracy is not only
the rule of the majority. Democracy also
ensures the consent of the minority. I
speak, Sir, here in English not because
I speak English better, but because I
know  that there are certain Members
of this House—their number may be very
small—who are not yet able to follow the
Hindi or Hindustani which I speak. Only
to make myself understood, as far as
possible correctly by a section of the House,
also which is in a minority here, I speak
in English. If that had been so, perhaps
things would not have taken the shape
which they have done today. English,
Sir, is associated with the advent of British
rule. It is admitted on all hands that the
Britishers had brought it here, but one
hon.  Member brought in the name of
Macaulay.  What did Macaulay sayin
1933 ? Remember, Sir, that in the first eighty
years of British rule in India English was
not the official language. The first educa-
tional institution which the Britisher had
established in Calcutta was the Calcutta
Madarasa which is a school of Arabic
and Persian right up to the present day.
The second institution which was set up
by Lord Cornwalis in India was Sanskrit
College in Banaras, which has now become
the Sanskrit University.  The Britishers
did not force English upon any one. Dur-
ing the first hundred years of their rule did
not make it compulsory for the servants of
the Company to acquire knowledge of
English. It was of course Macaulay who
laid down the policy, but it was given to Sir
Charles Wood, the grand-father of Lord
Irwin who entered into a pact with Mahatma
Gandhi, as Secretary of State for India,
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in 1854, to decide for the first time, for
the establishment of high schools at dis-
trict head quarters. Till then, Sir, the Bri-
tishers would not dare to teach English.
When the missionaries had their institutions
for the servants of the Company and when
they suggested that outsiders could also be
admitted to such schools the Secretary of
State for India and the Governor-General
put it down saying, “No, it would Lead to
unnecessary controversy and suspicion.”
What we find now, Sir, is that the suspicion
which the Britishers were afraid of, that
suspicion has taken the shape of a ghost
here in between ourselves, between a Mad-
rasi and a U.P.an, between a Bengali and
a Bihari, between a Bihariand a Maharashe
trian, between a Maharashtrian and a
Gujarati, and so on. Is it not to our shame
that we have sunk so low? I am not only
surprised, but also shocked at this.

We find that we have article 348 in the
Constitution. There are supporters of
Hindi, who will give their life to see Hindi
flourish. I wish them all success. I am one
of them and they will find me at their
back all the time in all the efforts that they
make for the progressive use of Hindi in
this country. But, Sir, may I ask them in
all humility how is it that article 348
had escaped their attention all these
years? Article 348 clearly provides that the
authoritative texts of all the Bills and Acts
passed by this House shall be in English
and English alone, Unless these authori-
tative texts of the Bills and Acts passed by
Parliament are also in Hindi, how can we
hope that Hindi will take the place of En-
glish not only in the judiciary but also for
official purposes? Nobody took notice of
it or sent an amendment and so it was given
to a humble person like myself, to give
notice of an Amendment to the Consti-
tution which was very kindly granted
leave to be introduced in this august House
only on the 15th of this month. Then there
is article g45. Article 345 lays down that
it would be open to all the States to have one
or more languages in use. Itsays:

“The Legislature of a State may by law
adopt any one or more of the languages in
use in the State or Hindi as the language
or languages to be used for all or any of

K1)

the official purposes of that State :

It speaks of “‘one or muore of the languages
in use in the State or Hindi”. The word
“or” here is an disjunctive. In Maha-
rashtra, for example, it is open for the
Government of Maharashtra to say that
Marathi, Gujarati and Kannada would
be their languages but if it decides for Hindi
it shall have to give up Marathi, which
it would never do. Unless we change the
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Clonstitution in this respect we cannot make
it possible for a State like Maharashtra or
Gujarat or Andhra Pradesh or Mysore, to
have Hindi also in addition to their own
language. We cannot hope that India will
that way go in for Hindi. Therefore, what
I am afraid of is that an unnecessary con
troversy has been raised and unnecessary
suspicions have been spread. I was really
shocked when I talked to some of my friends
frem the South and I heard them say that
this Bill was going to lay the foundations of
the separation of the country into two
parts, namely, the Hindi part and the non-
Hindi part. Surely we did not fight for
the freedom of India in order to have ano-
other partition of our country. That
partition was on the ground of religion.
It was prompted by feelings of suspicion.

It also began when in the early twenties
the Muslims wanted the separation of Sind
as a province carved out from Bombay,
when they wanted a part of the Punjab
to be carved out into a North-West Fron-
tier Province.  What was going to satisfy
them in the early twenties ultimately
led to the partition of India. It is this sus-
picion, I most humbly request my friends,
through you, Sir, which must be got rid of.
My friends from the South should alto-
gether give up this suspicion. The Hindi-
walas do not want to impose their language.
The Hindiwalas do not want to rule the
country. And I would tell the Hindiwalas,
with due respect to my hon. friend Shri
Rajnarain, that they are not equal in
scholarship and learning to the people from
the South. You will find, Sir, that there
are a larger number of philosophers—I am
not talking of the old and ancient days,
of the Vedic days but of the last two or
three or four o1 five centuries—a larger
number of poets, a larger number of ad-
vocates, a larger number of teachers a larger
number of writers and speakers from the
South than from the North. Intellectually
the Southerner is keener than the man
from the North. I do not grudgeit. I would
like to compete with him in that. I do not
grudge the qualities that he has cultivated
all these years. So why should the southern-
ers be afraid of the people from the North?
Sir, I have known in my own State, civi-
lians from Madras, civil servants from Maha-
rashtra, from Gujarat and other places
who did not know a word of Hindi when
they entered the service in the State and took
charge as the joint Magistrate in a district.
But they proved to be the best of civilians.

Sir, it is a misnomer to say that official
work cannot he carried on in any language
except in English. Here is the hon. Member
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Mr. Chagla and he knows very well that
there are good translations of the law reports
published in the various languages of India.
I know there are Urdu editions of the In-
dian Law Reports in the library of my
brothei. The laws enacted by the Governor-
General  in Council, their authoritative
texts, were also published in Urdu, in
Bengali, in Tamil and so on. So cannot the
same thing be done today? Unnecessarily
we have stuck to English and like school
hoys we think that we cannot shake off
English.,  This mentality should go. It
must go.

Most humbly I would again submit to
my hon, friends through you, Sir, that
after all, we must have some language of
communication. May be 2 per cent speak
English or Sanskrit or Persian, but there
must be some language of communication
between one part of India and the other.
English has been that language during the
last yo or 80 Years. I rememher when
Rajaji addressed public meetings in Salem
or Madras, he always used to speak in Ta-
mil. But when he spoke in the All India
Congress Committee it was in English.

When Jawaharlal Nehru went out and
addressed meetings in Rae Barely, it was
always in Hindustani, in Hindi. When

Motilalji addressed meetings anywhere, in
any part of U.P. it was always in Hindi.
But when he spoke at the AllIndia Con-
gress Committee  that was in English.
Why was that? Gandhijialsodidso. Friends
here might rememhber that Gandhiji in
that famous 1942 quit India Movement
speech, began in Hindi, but ultimately
switched over to English. And he always
did it. It was given to Gandhiji and to
Gandhiji alone to make the progiessive use
of Hindi in cur contact with each other.
But then, Sir, Gandhiji did not want to force
it on anyone. He took it upon himself.
I know in Lucknow when he addressed a
public meeting he did not like to use words
from English and whenever he did not find
an equivalent word in Hindi he used to
look to the leftor right and ask :

“qrg T FITSAT TAF) F97 fgegEaTh B
We all heard it. Thatis how he intro-
duced Hindi. So Hindi has a place and a
rightful place. I hope the day is not far
off, it may be ten or twenty years, when
Hindi will be the language, not only the
link language but the language of com-
munication between one part of India and
the other, the language of commerce,
of industry, the language of official work.
Iam not worried about the people from the
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South. They could learn English. They
could be master of English language.
I have heard the late Srinivasa Sastri
speak. He spoke faultless English. His
pronunciation was such that he beat even
the best masters of English language com-
ing direct from England. If they could
learn English in g0 or 40 or 50 or 60 years,
is it not possible for them to learn another
language of India; particularly Hindi
which is sa easy to learn? I say it is easy to
learn and they know it better than myself
because if they go to the teachers who are
to be found in all the district headquarters
of the South, they will find thousands and
thousands of persons who have learnt  Hindi
during the last 30 or 40 years. Therefore,
I would commend this Bill to this House
for its acceptance,

I am really surprised that much should
have bzen made out of the amendments
made to the original draft, the amendments
adoupted by the Lok Sabha. These amend-
ments have given rise to a feeling in the

South that the entire shape cf the Bill
has been changed. I very much regret
to find this. Sir, I will nct take very much

of the time of the House. I regret to find
this. Ifitis going to satisfy the people of the
North, well and good. But let the people
from the South read it. Let them read the
amendments made in the Bill. Let them
consult their lawyers and then they will
come to the conclusion that the amendments
made by the Lok Sabha are not of a substan-
tial nature.

3 P.M,

And now, Sir, I would say something to
the Hindiwalas. 9% fgedt amei & 9 aF
F 1 ol gR, fmw sac

HEA | IAT AT AT TIFIT T I FURT
gai faa, fr seoifece ot a%o mo 3
Ffeagma # aifaa g9 a1y g=y = f=y
& . For the benefit of Mr. Niren Ghosh.
In July last, Sir, the U. P. Government
issued a circular letter that it was open to
the students in U. P. seeking admission to
the Intermediate class to choose one of the
two languages, either English or Hindi.
Till last year both English and Hindi were
compulsory in the Intermediate class and
what happened ? g2 per cent of the students
opted out for English.

[RAJYA SABHA]
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SHRIMATI YASHODA REDDY :
That is Hindi.

SHRI TRILOKI SINGH : So why
should she be afraid of it? Knowing our
weakness like that people from the South
should not be afraid of the people in the
North. The people in the Notth are stick-
ing more to English than the people in the
South.

SHRIMATI YASHODA REDDY : Do

you want us to believe that

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please do not in-
terrupt.

SHRIMATI YASHODA REDDY : He
is asking me,

SHRI TRILOKI SINGH : Iam glad she
is so responsive.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Order, order.

SHRI TRILOKI SINGH : I would again
most humbly request the hon. Members
of the South not to be afraid of the people
in the North. There are larger number of
students in the North to be found in Anglo-
Indian schools.

AN HON. MEMBER : Ministers’ sons.

SHRI TRILOKI SINGH : Whether they
are Ministers’ sons or sweepers’  sons,
they are U. P. people. There are a larger
number of children to be found in English
educational institutions where the medium
of instruction is English in U. P. now than
there were in 1947 and larger means that
it is 30 times or 40 times more; not that it
has increased by a 100 per cent. There is
a queue, there is a waiting list for admis-
sion in English medium schools. So the
people from the South should not be afraid
of the people from the North in so far as
Hindi is concerned. And I would again . , ,

MISS M. L. MARY NAIDU : How do
you expect us to stand such hypocrisy ?

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Order, order.

And
Con-

SHRI DAHYABHAI V. PATEL :
these are two Congressmen, rather
gress ladies, talking.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I think Shri Tii-
loki Singh has been very considerate and
moderate.
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SHRI TRILOKI SINGH : What I
would like to tell my hon. friends here is
that they should not take serious notice of
hypocrites.  Hypocrisy has not been the
attribute of pharisees alonc. They should
make better use of their time than taking
serious notice of such things. Therefore,
Sir, I would commend this Bill. Not that
I am in complete agreement with all the
provisions of the Bill. I take some of them
to be frivolous. Think even if the Bill had
not been biought forward the position
would have remained the same. T take it
that in spite of the specific provisions in the
Bill it is open to this Government not to
implement them faithfully and see that there
is progressive use of Hindi. So Acts and Bills
do not matter much; what matters is the

policy. and intention of the Government
of India. We have wasted these cighteen
years.  We have given rise to so many

misgivings, so many ugly controversies,
so many ugly situations so much so that
there has come to be a sort of gulf between
the people in the North and the people in
the South. I would like that gulf not only
to be bridged but to be closed for good and
for ever. And that can be done if the Go-
vernment of India faithfully carries out the
provisions of the Constitution, if the
Government of India faithfully carries out
not only the provisions of the Bill and the
Resolution that they have laid before the
House but also with eyes open and their
mind rlear persevere in their efforts to see
that, without annoyiug any section of the
population of the country, there is increas-
ing use of Hindi not ouly for official pur-
poses, not only for the proceedings in this
Parliament but also for biinging out autho-
titative texts of Bills along with English
in Hindi also.

Thank you.

[THE DepuTy CHAIRMAN in the Chair]

qard ®Ay (AW gl i) den
fecdy Fqema, # & e 39 fqug 9%
QFAMIANE MRAAFTE AR aq
aft FEA &1 T A g F1HY AR
30, FifE £ awed § qA@ § F( &
A4 3@ g § {9y fa=R 9 79
oifgd | WX A< =9 quF FY A 4
gufeqas 49 39 Fay § 487 9% IgT W
WO YA |

SHRI S. S. MARISWAMY : Madam,
this is a controversial Bill and the Prime
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Minister’s statement is going to be an im-
portant one. So I would request her to
speak in English.

SHRIMATI INDIRA GANDHI : I
had intended to speak in both the languages.
So 1 shall say a few words in Hindi and
few words in English also. -

SHRI KESAVAN (THAZHAVA)
(Kerala) : But you must respect the feelings
of the Southerners. In democracy you have
to respect the feelings of the minority. Even!
if you speak in English nothing is going
to happen.  Your attitude like this is the |
main reason for the suspicion in the mindsj
of the Southerners.

sfirmet gfe aieft : AA g g o o7
F &1 wraredl § A § @ q@ o dwr
MUT 2 & A JF UF 9y § A
g g i AT e g

uw yadr Ay fmar et |
FEYE | OF 9% FTUF A f S uF
quT AFT FAY 9T @ G0 F 9F FFEA
TR Fen AR F ) A FE @ A
ST nE & Wew 67 g4 g9 ag fae
s frd 73 fF 39 #Y uFar &1 wrafasdr
& AT wiEd | gy A Y fae g e
ady 17w g fF ag faaaw #gr 9¢ A4
7T E

wifY g Tl 4 1 0 gad afaft
HTZAT FT AT FT I AT &A1 AfEd 1
T wraATsH § ¥R SAF 9T H &Y OF
dar &Y 74 &, S FIO0 & gH 487
uz fadas o 2T ; FitF gurdl i
TrifFAF A A AR ARG G TR
g g Y | AT A @A § I
yATR gAT § 1 5T 48 faer A A ¥
g1 9T, I§ gAY IAE AT & Al A
q:rﬁ@mt?arg’rrrmaﬁrwe}ﬁm
UF SRR ZAM | TH A F A AR
AT ATRNGT ¢, ST (AT HA 7@ F
za S & 7 &7 g & wfa 99 |@6r
% ofi 7§ gn afior & R Ay @A FT
e gz AN A F T TN
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g 5 auy gaAy 98 q@AT g fe dw @
TFAT fFT TR A G aFAT L+ THFAT FE
FEILNEG | AT TF g, g0 9T F0
UF § AR fee i o war g, ar a8 fww
JE & AT § AR fFa @ F A w
g9 I Y@ 9RY §, 39 19 92 29
g A FT HH aRg ¥ fawm F@r
aifed |+ ag & GE & OF S Fa
TH g ¥ enT &Y #X | TFAT a9 & &
Tt § T TF ZHL F] ATAFIH] H1 GAAA
R wfwT g1, wF g Ay AfeArgat &
Fuga #r Fifw &1, OF gE F F-
BT FTA FY FIfawa gy AL IqF Tt Hfs-
AEAT &, IUN W IR FL GFA & a7 TG
978 S¥ AES T H AT A1y & grfq
FTAGT AT EH IR TF GAFAT
FET | 99 3¥ q@ &' FARTW g9
IIAT & AR & 79 H AT JU49Y, q9 g0
ATAYT UFHAT FT AT ®T § GHA THT AR
ZH AIGT FT AT |

91T g0 @I § 73 foawg 3319 o9y
g T 3T 3T A T@ TE ¥ wEm
FY AT E 1 I A W owifaw grA
gSouFTAER Az graT & fF g ¥ um
AT TS gt AT & | AW X Sy Hwr
gy, 99 | 3 7Y g1 {5 See o afeor
& Tl § &1 aaw fFew &Y smar @ W)
THY FIE HrEAT Tar g1 T & #i AW
& T T TA OF AW G W
€ 1 ST o oft wfeE @ wg
W § gaw wF g1 WX AW-
il wt d9 wiasy 1 eqw g
g & ot 0 faeedr ar A
afF qav  qgel 1T @A § uwAr *7,
AT a8 7% & % 0F g W g ogam,
TF O F1 g7 qwd | T feuw fag
ST | T FIE AT, FYE IGA H 1 A
@1 § | WO OF wraq §, fe &1 9w
gH F & TF g & faeme 9w ¥ fad,
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T §ER & ggEA & fag, foer 3w ¥
ford, SHaT #1 AT ot & fAd W
oF TR A FA g F fad st 1 ggFr gwam
JUT I AT F dqAT FN *F (&7 G,
QrTE A7 qers & fod gy ar ag W AT
Y97 ITANT ALY &, Tg qEOERT & | 3H
TR sy mawgd W H
T EE

73 fadas srn, #fF 3 AwaEA
fzd g § | Ja7 fF uF qadg 979
& At 7T, w9 aEa § g4, fF fras
# §9 ¢ a1 781, 9H t5g qeg 7 oma 0
AT A 7 ZAFT FAT AL AL AG
qET AT AT & | gRA qT &6 ®Y A Fgl
2 AR gardy wrega § 6 o Wi Wi
Y UF FSIH| AT a7 § s witd
F AW T | WA q1A Y FT § A
Zw 9Ed € % HaST ot 3y avg 7 94
@im @@, foaa go sfaciey gfaar §
FTA TATY FT TF AT (73 | Al 7o
714 a8 T 8 afge gt & sm
oY WIGATTT §, F fet g & A g
IHEY WY HIT T § AT ANGT FEAT
st fF gAR T8 WTE 99E €, ¥ A
7e &1 € fF g #1 gw surar s9( a7ay
g a1 afas qwar 3y A g el Ay
FE ATAFTFIOE | A Foraet wredra
HTAT0 & ST I@q g4 T 97 ¥ fF afuw
gear § @ ey v e de
AT GAATE | TW AW HT AN F 4T
FTCT & T aF AW qFaey § qA F5
srrafe &t gt afg fevy qdY I, Afaw
FAY ST T FIE AT AW A7 AT
afew sfex & f5 uw wrar faasr g
T F AW TS & IqH AW q2 § I
g Fe g1 @ &, @ foaw v g
F 0T qUHAT §, IR AT FI¥ F ey
F{EATE gt | A gfeewtor @A Faer
ogt & i ag WY  fF g iy sieas
F FRO, SHF a FReHT & FOOT AR}
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T AT A AT F w17 ey v faal-
EFTAT FTRY AL TR H TG |

q &g Y ag ft wmdy g O zaw foan
g¥ s Ifed a1, ™ & § Iadr st
gy e fewrs | wgw g O qE
& feama Y ars feafq gudr it b=
TEAT T TE | wT gH AT @A g R
wfqey & 2§ qqr FTAT 8 1 whasw &, @
At g fF oA T w1 qEr A g
T e A gnga g § a| | ™
Aafam § o g Y NS Farr § A7
A § a1 F AFA | STETT AW A
g 379 4 &1 19 qEYT FT FHAT A A T
AT foaTeaTeT ¥R qrAY W@ gEd § |
T UF TE ATAITY | AE W AT &
AT I A7 FloqrE & | 9T FE W TF
At & a1 U T & gEY Ty 9 A«
g T SEH o wfeard ge g & IR
ag fqw ARa F AW A1 ), TR A@
qfeet W F AW #1 &Y, AR 98 gl
WIRT & AR &7 &1, Sa% fod g 0a1 #18
T fwre o e s #fsars 7 8), s
QT AT YT A R wE R fAwrer, wiER
Jg AWT A & | TT qFT AT HISATS A0
I aifex & 5 fom 1 78w et
& ITHT Foars e ANy | e sEE
faan & #15 gev wTar feard A€ T
TFT §H QAT FTAT § A fgemg &
FETE

Sar fF 9l aEdig geer 9T o
T g1 g A H o 97w wow &,
fEesde § 9w g €, #07 F99
Ffarfrdmgfm s daa ¥ ¥ 3a<
AT A 577 A sa7ar wrarg & o7 I
faege gam & a5 fea € 1 vt 3o
fer ogr agr arderm & s oot A
g AOEE, 919 Sy §, fRaer g
T | M TN F qgt qiw a5 7
S TS A A1 A AT AT
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frad g, g ans § a9 B 99 F1 7@
F=AT ST & At AW A @A L
aff T W) dm FE oW
g = & fad draar srawas g fage
I I H gL UF Araw o A WO
BT 47 AAAT T g ag dF A9 A
FANAATE | IR A WOWTAT AT HT BT
HIFRAFAT § TEY T | AT IAHT qTIA-
T I g1 AT ST FET &Y, T/ AU A
B9 gadr § R 3ad fod F1 agaR
FT a9 TEIZATE | g FaT fF s
TET FE AT & L FF g7 g7 AW
Y ATIC AT E | 99 §a¥ T T8 FX
T & ar g8 gaAr fAsw A & 7 7w 97
arAy & fF g9 s &1 F AW SEEy
foard | guTd ey g fr foaet 2
¥ ga wiar fraiAr @ F37 &, SaAr &
ag s grar &, R ag & ave g1 At
2| Afea 7 Srer g7 fr|ar g av 399
A AT BT &, SUS (AT ag @A AT
AR g AT § HrEar g | (g ug AH
FETT F FIT A A F FIL A€
g v frg o & 997 g% aT9% #1 gw
Wy A ¥ faard | gmE fam gmr
da wrrelt FT wrAr 79 ar o wfs-
ATEAT FT AT JITH &1 ET §, T 99 g<
g1 Sy |

Since I have promised to say a few words
in English, I think I might as well switch
over now. The point which I would like
to make 1s regarding unity in our country.
We feel that for our unity to be strong,
we need mobility, that is, whether it is
in the services or in business or in any other
profession, we would like people from one
State or one caste or community or religion
to be free to go and live in any other part of
India and be able to follow their profession
there. This can only be possible if there is
a link language. As I have said just now
in Hindi, I believe that the link language
can only be Hindi for the very practical
reason that the largest number of people
speak it. By the largest number I do not
mean the inclusion of all the languages
together. But if you take the other Indian

language singly, then Hindi is the language
which is either spoken or understood by the
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largest number, and that is the reason why
it was chosen. Since it was chosen, in spite
of agitations and so on, there is no doubt
that it has spread and with a little bit of
goodwill from all sides it can spread faster.
It should spread as a uniting link language
and not as something that divides or creates
suspicions and doubts in the mind of any
Indian. When we debate this Bill, I think
our first consideration should be how can
it cement the unity of the people? How
can it bring together the different components
of the Indian Union? We should not think
of it as something that is taking away
opportunity. On the contrary, the whole
point was to give further opportunities.
By having such a link language from early
childhood, the doors of opportunity all
over India will immediately be opened to
all Indians. That is why I am not against
English. I feel that if we keep and learn
English as an interntional link, then
the other wider doors to the rest of the world
will also open out to us. Some people say
that only a few people need an international
link, I am sorry that I do not agree with
them. It is true that today only a few know
English, but what do we want for our country
in the future. If we want any kind of equa-
lity, then surely the aim is that more and
more people should be able to read more
and more subjects and be able to rise higher
in life or in whatever profession they may
choose.  Therefore, it would be very un-
fair if merely because a child comes from
an underprivileged class today, he should
be denied or deprived of the opportunity
of being able to go abroad and take part
in imnternational deliberations or to read
many books. All books cannot be trans-
lated immediately although it is my sincere
hope that essential translation will increase
in all our languages and more especially
in Hindi. But if we say that only a few
people should learn the international link,
then it means our closing the doors of oppor-
tunity to some of our people.

I fully realise that it is niot possible in the
near future for everybody to know the in-
ternational link or even to have the oppor-
tunities which we would like them to have,
but my plea is that we should not start
with the idea that these people will never
be able to rise higher or to benefit from new
opportunities and therefore we close these
doors.  First we must accept the idea of
a national link which will give opportunities
to all our people for greater mobility,
allowing everybody to move around, to
get to know people and benefit also from
the point of view of service in different
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parts of the country. If we can learn the third

language as an international link, then,

as I said, we give even further opportunity.

If the State Governments and political

parties and all those who are interested in

not only education but also in the progress

of the country get together on this issue,
it will not be difficult to make the three langu=
age formula work, especially if we start with
the teaching of languages at a very early

age, not so much as a lesson but asa part of
games and other activities as languages

are now taught in many countries of the
world where people are in the habit of
speaking three or four languages; I know
many people who speak five or six langua-
ges with equal facility. As hon. Members
know, I studied in Santiniketan for some
time .

SHRI BHUPESH GUPTA : You can

make a speech in Bengali.

SHRIMATT INDIRA GANDHI : gfiy
UFE UHT F(AF 1T Ry v ¥ aadian

Gurudev Tagore believed inthe universal
man, that not only should people be national
in spirit but that they should be internaticnal
in spirit.  So, in Santiniketan there were
many families from different parts of India.
We found their small children speaking
fluently two or three Indian languages
and sometimes English as well. There was
no difficulty. They were not learning these
languages. They were not taught them in
schools, but they spoke merely because they
were mixing with one other. Bengali
everybody knew because that was the lan-
guage of the place. With the neighbouring
families they spoke their languages. No-
body thought that it was at all difficult
or that it was a burden on the child. I
should like only to stress that we look at
this Bill from the point of view that it is
meant as a comenting assurance both to
the North and to the South. It is unfor-
tunate that when the Bill has come as a part
of this assurance given both by my father
and Prime Minister Shastriji, a lot of
misunderstanding was spread about it and
people in the North got an idea that it
would affect their interests adversely. This
is not true. The main thing is how the
Act is implemented. I think it is up to us
all to see that a fair chance is given to every
Indian regardless of what language he knows
or does not know. Along with that of course
every effort must be made to enable him or
her to learn the other languages which are
necessary. We all know of people who have
gone from the South to Assam or Orissa
and who are working in the language of
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that State. They have not bad any diffi-
culty.  Although there was no condition
that they must function in the Assamese
language, if they found it necessary for
their work, they learned it and they are
functioning well. Let us look at it from that
point of view. Later on also when it is a
question of people getting jobs, there again
we have to be very vigilant that there is
no discrimination : ““Is this person a Hindi-
speaking person or Telugu-Speaking per-
son or one speaking some other language?”’
Let us only say this is an Indian. Suppose
he does not no know Hindi, let us not debar
him because of that but let us give him
every opportunity to learn Hindi. As many
of our friends from the South and East
have pointed out, we as a majority com-
munity, we as those who are from the Hindi-
speaking States do have a special respon-
sibility and we simply cannot brush it
aside.  We must also learn other Indian
languages.

Official Languages

SHRI BANKA BEHARY DAS : At least
one of the South.

SHRIMATI INDIRA GANDHI : Let
us say preferably one of the South. 1T do
not think it is fair to debar people to learn
Bengali if they want to, or Urdu if they want
to.

I do not want to take more time of the
House. I would appeal to the hon. Members
to look at this Bill from that point of view and
therefore to be tolerant towards those who
do not speak their language and also tole-
rant towards the difficulties  which the
others may face. Similarly the people in the
South and in the East must be convinced
that the Hindi-speaking people are going
to implement the three langiage formula.
Let us be quite clear that part of the sus-
picion arose because it was felt that some
States were not implementing the three
language formula. Therefore we should all
agree to implement the three language
formula—the period of transition will be a
difficult one; it will not be easy; it may
even cause certain difficulty in employ-
ment and so on; but we must try to mini-
mise that difficulty and meet whatever
spposing  points of view are there as best
as we can. The ultimate aim is for every-
body to implement the three language
formula. We all want people to be able
to move around in India and not to be con-
fined by one language or one State border
or religious or caste border. It is only
when we function with that view point that
we can attain our aim, which is out of unity
and of equality of opportunity for all.
That equality of opportunity cannot come
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about if each of us works in one of the
fourteen languages which are certainly
necessary for work in our respective States,
but which would prevent the person who
does not know another language from going
out even though otherwise he may be suit-
able for some post which is available
outside his State. That is my plea to the
hon. Members, and I hope that this dis-
cussion in this House will be conducted
with this feeling of sympathy for all other
people and without zny desire to favour
any language, becuase human psychology
is such that people do not like anything
to be forced on them even though they
may want to do it. If you say, “you must
do this”, then they will think twice whe-
ther they will do it or not. If we have
a spirit of accommodation and of working
together, rather than one against the other,
then I think that even those difficulties
which may arise will be smoothened and we
shall be able to achieve the kind of unity
and working together which is our desire.

SHRI S. S. MARISWAMY : May I
seck a clarification ?

THE DEPUTY GHAIRMAN : She only

intervened.

SHRIR.T. FARTHASARATHY (Mad-
ras) : Madam, after listening to the pas-
sionate appeal for unity by the Prime Minis-
ter, the brilliant eloquence of Mr. Chagla,
the incisive logic of Mr. Setalvad and the
journalistic thunder of Mr. Chengalvaryo-
yan, I feel I am almost trembling in my
feet, but I consider this day as the proudest
day of my life because I have given the
greatest annoyance to our Prime Minister
with reference to the Language Bill. Very
probably she felt annoyed 1o see me at her
home. Whenever ste saw me, ‘Official
Language Bill, is it not?”, she would ask.
I am very grateful to her and to the Govern-
ment of India for having come forward to
implement  Shri  Jawaharlal Nehru’s
assurance to the non-Hindi cpeaking people,

[THE VICE-CHAIRMAN (SHRI M, P, BHAR-
GAvA) in the Chair]

I :ay that Shri  Jawaharlal Nehru's
assurance which has again been reassured
by Shri Lal Bahadur Shastri, has not been
implemented by the two Prime Ministers.
It would not be wrong for me to say
wheie the two Piime Ministers failed,
Prime Minister Indita Gandhi bas succeed-
ed. And I am very happy; when
I speak, I speak on behalf of the people of
the non-Hindi States particularly, and I
also represcnt the Hindi States because
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I havt accepted the Constitution and the
Constitution declares 1 unequivocal
terms that Hindi shall be the official
language of the Unmion  Iet there be no
mistake about 1t When my friends consi-
der my views, I request them to consider
my views as an Indian and not a< a parti-
san

With these words, I would Iike to make
one or two submissions about the Official
Languages Bill now, and T will take up
the Official Language Resolution later on

Mr. Vice-Charrman, the Official Lan-
guages (Amendment) Bill that 1s befcre us
today 15 a workable compromuse, a compro-
mise between two extreme ends, and as a
compromuse between two extreme ends,
1t has not been recieved with full satisfaction
throughout the length and breadth of the
country, the non-Hindi areas as well as the
Hind1 areas But I would lke to assert
that at the outset when I saw the Bill
coupled with the Resolution asit emanated
from the Lok Sabha, I had my own mus-
gwvings Pardon me, Mr  Vice-Charrman
if I take your mind to the year 1942 when
Sir  Stafford Cripps came to India with the
War Cabimnet’s declaration and 1nvited
Maulana Azad, the Congtess President,
and Mr Jinnah, the President of the Mushm
League for parleys at the Vice regal Lodge,
and handed over to them the Cripps pro-
posals as they were popularly known
later on  For twenty minutes Maulana
Azad persued the proposals and he ex-
claimed, “Swara; kidhar hai?’— “Where 15
Swaraj?” Tt was in that confused mood that
I read the Bill coupled with the Resolution
and I atked within myself, “Nehru’s assu-
rances kidhar hain?”’. But when Iread deep
mto the Bill, when I'set aside the Resolution
and studied the Bill, I was sure—and I am
sure even today—that this Bill gives to the
people of the non-Hind: areas what they
had wanted, what Nehru had assured
Let me take your mind to this one sentence
of Jawaharlal Nehru, which ha. become
almost a controversy today throughout
South India and throughout the Hind
region, as to what was this assurance This
assurance, 1n the words of Nehru made on
the floors of the two Houses, reads as fol-
lows —

“Enghsh will continue to be the asso-
ciate official language of the Union as
long as the non-Hind1 people wanted 1t ”’

Not one word more, not one word less
Is 1t not implemented 1n the Bill, may I
ask my hon friends who feel suspicious about
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it, 1n letter and spir1it? This Bill enshrines
the assurance of Jawaharlal Nehru, and we,
the people of the Southern region, we,
the people of the Non-Hindi region, feel
quuite satisfied about it, and our misgivings
are removed

The pomt about ‘may’ and ‘shall’ h »
been very ably elucidated by my friend,
Mr Chengalvaroyan, and I do not piu
pose to go into that But the sheet-anchor of
the Bill rests on clause 2 which 1s the foun-
dation of the working of bilingualism 1 the
Umon admimstration It postulates the
operation of Hindi and Englsh without
the element of compulston It gives free
dom to the non-Hind: States to correspond
with the Hindi States and the Union of
India 1n Englsh It prescribes no tiume
Iimit for the switchcver to Hindi, and 1t
calls 1t an ndefintte period for the switch
over to the official language of the Union.
It provides for translation cells for inter-
Ministry and nter-departmental cories-
pondence And lastly and the most import-
ant part of 1t, from the po.nt of view of che
non-Hind: areas, 1s that 1t declares that only
when all the State Legislatures of India
have passed Re<olutions agreemng to the
switching over to Hindi, will Hind1 become
the sole official language of the Umon Here
agam, my hon friend, Mr Chengalvaro-
yan, has explamed in detail the purpose
of this clause which 13 certamnly not a veto
because Parliament 1s the final authority
to decide everything  And so, 1if any of my
Hind: freinds would say that this 1s a veto
given to Madras or te Nagaland, I want to
disabuse them of that particular feeling or
that particular thought, thatitis not so,
But 1t 15 a way of getting the consent of
everyone, 1t1sa way of gettng the un-
animous feeling, the unanimmous view, the
unammous vote of all the sections of the
people throughout the length and breadth
of the country

Thus, the Bill becomes a historic  docu-
ment And as far as the non-Hind: people
are concerned, they need not have any mis-
gvings about 1t, and they need not doubt
the bona fdes of the makers of this Bill

Mr Vice-Chairman, I will now come to
the second part, namely the Resolution
on the Language the reaction to which has
assumed alarrmung proportions in South
India 1n particular and which has reacted
ke a dynamo generating an electricity
of bad feeling and suspicion particularly
i the non-Hind1 areas The original
clause 4a which was very cleverly, very
pointedly and justly drafted by the spokes-
men of the Mimistry of Home Affairs and
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the Ministry of Law which for some reason
or the other, for some grave suspicion on
the part of my Hindi friends, was ultimately
amended and the Lok Sabha had passed
it. Ifeel that this is not a very right thing
todo. Iam not casting a reflection on the
Members of the Lok Sabha but as I have
studied the Resolution and the particular
clause on which I am speaking, it makes
me very unhappy and the imaginary fears
that engineered this change have no foun-
dation whatsoever, and it has upset the
balance, it has upset the thinking  of
thinking men, not only all over India but
particularly in South India. Idonotwant
to cast any reflection on this particular
clause or attach any motive to those fra-
mers of this amendment. But I would only
quote an analogy here. Mor. Vice-Chair-
man, pardon me—I can only compare the
Official Languages Bill to an attractive,
young bride and the Language Resolution
toc a bigamous bridegrcom. And I say
bigamous bridegroom  because Hindi
having once solemnised in marriage under
the Constitution itself again wants to get
mairied under the Resolutivn. They
cannot be united together.  The Official
Languages Bill and the Language Resolu-
tion cannot go together and they cannot
be made to live happily together if these
two are brought together. This is the ex-
act position in which we are placed today.
Let us examine why this has come about.
The fear of the Hindi protagonists about
English and its domination is the pregnant
cause for this change in attitude. When
Jawaharlal Nehru said that this assurance
should be implemented, the Hindi people
had their own fear, needless fear, because
they forget that they have got article 343
of the Constitution to back them from the
start to the finish and so there came about
this Resolution. But I wish to tell them
that it is through their own folly in making
this amendment to clause 4(a) of this Re-
solution that they are enhancing the pres-
tige and positicn of English throughout
the length and breadth of the country,
particularly in the non-Hindi areas. They
are not realising the danger of it, if they
think that English is a danger. The very
fact that they have tabooed all the other
fourteen languages shows that they wanted
the perpetuation of Hindi and the perpe-
tuation of Hindi, I say, is perfectly right.
But with equal vehomence, I say that all
the fourteen or fifteen languages cannot
become the official languages and cannot
be elevated to officialdom. But the mental
attitude of the Hindi zealots has caused
great and grave misgivings among the
non-Hindi people. The Prime Minister
very definitely and pointedly appealed
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to everyone not to view the language pro-
blem in this context, and I say that the Hindi
zealots are viewing it in this context and
the trouble has started,

AN HON, MEMBER : Question.

SHRI R. T. PARTHASARATHY : 1
would only appeal to them that this kind
of attitude if nurtured would never allow
Hindi to be taught fairly and freely in the
non-Hindi areas. Now, because of that
amendment, ‘“‘Hindi or English,” in the
Resolution, no person in South India, no
person in non-Hindi States will voluntarily
come forward and say, ‘I shall learn Hindi.’
We have no cheek to ask them to learn
Hindi; as otherwise they will not be pro-
vided with work in the Government of
India. Now they will reply to us, “Duti-
fully, lawfully and legitimately we shall
learn English and go to the Central ser-
vices”. I» that what we wanted? Is that
the way to bring about Hindi as the link
language all over India? I would very
much request all senior Members and
I being the juniormost of us here—to
consider my suggestion whether I am right
or wiong. If you can convince me that
I am wrong I am prepared to resign from
this House and get out.

Sir, may I ask whether these protagonists
of Hindi are tiue to themselves, whether
they are using Hindi in practice in their
day to day affairs, personal and family?
I bave accepted the Indian Constitution
and I have accepted Hindi as my official
language. I have admitted all my six
children to an elementary Sindhi Hindu
School. All my six children are well-versed
in Hindi, Tamil and English. But may I .
ask—I do not want to name the Ministers
who are protagonists of Hindi; the Times
of India had exposed them very ably a few
days back—whether all of them have not
put their childien in public schools through
the medium of English?  Are they honest
to themselves? T am not going to name any
body. T just ask : Should we not follow a
principle ourselves and put it into practice?
Political hypocrisy is dangerous kut still
more dangerous is personal hypocrisy.
I am sorry I do not want to attack them.
But I strongly feel about it. And that is
why I say that is the motive, that is the
background, that is the sentiment about
which they argue so much but which they
ultimately do not put into practice, with the
result that this particular amendment to
the Resolution was brought about to put
an inequality of burden upon the weak
shoulders of the non-Hindi people by the
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[Shri R, T, Parthasarathy]

Hindi stalwarts. If it is fair you can have
it.  But if it is unfair, you would agree
with me; you should revise it here and now.
I make an appeal to you all to judge it in
the fairest way and not to judge it fiom a
Hindi or non-Hindi angle and I am pie-
pared to abide by your decision. If only
the Home Minister would consider it,
this inequality of burden can be obviated
by 1eversing back to the ariginal Resolution
as formulated by the Home Ministry. If
we all unanimously agree, we may have to
amend the Resoluiion as it stood originally.
We can send it back to the Lok Sabha.
Heavens are not going to fall in two months’
time if this Bill has to go back tc the Lok
Sabha to get their approval again. No
damage will be done in the nation’s history
which has a great tradition in this respect.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : It is timse to wind up.

SHRI R. T. PARTHASARATHY : 1
am coming to anend. TFublic services are
not the private property of one linguistic
groun, and I say this witk great emphasis.
I was pained to sce how the Tamil chau-
vinists are creating a war cry in Madras,
how the Hindi chauvinists aie creating
another war cry in Delhi and the surround-
ing Hindi areas. This is nat the way to
conduct democracy. If bilingualism, as
enshrined in the Constitution for fifteen
years and beyond that by the Act which
we are considering and which we are
running through, is to be smoothly and
successfully worked out, the Home Minister
will have to give a categorical assurance
to the non-Hindi speaking people. In
reply to a clarification 3sought by an hon.
Member of the Lok Sabha, I was pained
to rear the Home Minister say that if a
non-Hindi person enters Government ser-
vice he will have to get equipped with a
working knowledge of Hindi within a ptes-
cribed period. T accept it.  But corres-
pondingly, where does  that rule operate
on the Hindi persons to have as working
knowledge of English? The Home Minister
was silent. Neither he negatived it nor
positively asserted it. I demand here that
if the Home Minister accepts the bilingual
principle, in «ne and the same breath he
will have to apply the same rule to the Hindi
employees in Government services.  If he
dces not allay the fears of the nun-Hindi
speaking people they will continue to have
misgivings.  Sub-clause (5) of clause 2 of
this Amendment Bill says:—

s, shall remain in force until resolutions
for the discontinuance of the use of the
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English language for the purposes mention-
ed therein have been passed by the Le-
gislatures of all the States which have not
adopted Hindi as their official language
and until after considering the resolutions
aforesaid, a resclution for such disconti-
nuance has been passed by each Housz of
Parliament.”

L

Befoie that if therc is going to be any
favour for the Hindi people, then the d.s-
crimination comesin. I would only appeal
to the Home Minister who said that tiere
shall be no compulsion for the non-Hindi
man to learn Hindi or the Hindi man to
learn English, tha. if the compulsion is one-
sided it becomes imposition and will be
resisted with vigour Ly every one of us.
Whetever it comes, it will create  political
conflagration in the non-Hindi areas parti-
cularly in South India.

It is also the duty of the Government to
recognise the compelling necessity for imple-
menting the three-language formula which
is the only arch way by which the multi-

lingual people of India can pass through
and by which the nation’s unity can bs
preserved.

The Official Language Bill, Mr. Vice-

Chairman, has the force of law—(Tune
bell rings)—when we signify our assent
toit. I appeal to the non-Hindi people nct

to feel nervous about their rights.  Their
rights are well-recognised and revealed
with all the legal backing of the Bill. A
Resolution of the Government of India has
not the validity of an Act in a ccurt ¢f law.
It is not an Act of Parliament that we shall
be passing if at all we pass the Resolution
in the present form.

I would, therefore, appeal to my non-
Hindi friends to stand united with the Hindi
friends and indulge in fairplay and ulti-
mately work for the betterment of the aa-
tion as a whole,

I conclude, Sir, with an appeal to every
one to bury here and now the language
controversy once and for all and divert
their minds and energies to the great pro-
blem of naticnal reconstructian and eco-
nomic regeneration that awaits them.
To achieve this political stability for any
country is essential. It is a challenge to the
Goveinment of India to work out the
Official Language Bill faithfully and not to
expose it as a myth, and the Government
owes a prime duty to the student community
and the younger generation through the
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concrete and fiuntful working of bilingua-
hsm ar the Union level. Itas for these
reasons while I cong atulate the Govern-
ment for bringing this Bill to bring into
the statu'e Jawaharlal Nehiu’s assurance,
T commead the Bl for the acceptance of
this House. Thank you

st iAo < SfAq, § 9gd & wad
% qra 3q faat w1 {300 &7 & (97 gz
gaTz | 2 F UHA H faF, AT A AT
ATY FieY ST FATA & IAR avgmy ¥ fag
At 3 & wferss oT @t gF qadt faeg
FAAN wrT ¥ ®9 ¥ & 99w frara ¥ fag
# arw g @ wea & MyArfeas FeaQ
¥ gafer s & IU T @mE = qg
o g&t F1 A F ATAT g F A

qaq q9gd a1 W q9d g # [
A gark frx dawar qeg, S
ang A AN E, ast w0, fF o7 s
ST, HFA q €T F W3 qFF F Q-
T HEATE | TE L FTAETT @7
T S A1 H FEAr Wgal g fF ag faw
FIFferzrmas &, agqmfas 3 1 9%
343(3) M@ WA | W ¥ fm, gar g

“Not withstanding anything 1 this
Atticle, Parhament may, by law, provide

fcr use, after the said perind  of 15 years,
of (a) Engh,h Language, or (b) the
Devanagar1  form of num=rals  for such

purposes as may be specified 1n the law

A AR GIET B AT F qH 0
e ady gar =rfgd@ | s T AT
TATA FT TE WAAT 1T BT A TLAAST
qT A7 TR FIEEITTIA W OTET AT
3 @iy famr s gFar @ fF 26 swad
1950 & 9E STET JET AT LA FI
fN FaT g fArdge gz N T a9
ggsr W) @ g5d) o1 | 3g aga A adr
W A, el AIEs o | W FTEiEyEa
¥HT gAAT F F 15 30 F¢ w1 g99 faq@r
T E AE F F ST S gl 1wy
@ & FE L fEE aew A freiy
¥ 159 % AT 91 o¥a  GAT 21,
& R aga Al § 38 999 ¥ O {3
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s aFay A1 1 7T A feFwa AT AT
wggw 7 5 s A & | A
a fag sz asfgar Ay T s a1 )
FE TS § (A0 gl F ATIT FA
ar gamy afaaT 7 avg 2 & o | FJfE
%4 39 @™ 99 &1 g s g
a5 AT W gFAr § | gaiew § o9
F WY % FAT AEAT g, N A AR
o) Higaa T gy § A @ FT TEAT
gfragmaq st as@l axg & @97 |

K qn, AH TR « T FEAT T27
fF & 5 @ I00 3 AT T AFC A®T
7 2f g9 ¥ HAeF I F% m § FAT 9 T
W 908 s F A Y
HTTFAT2 S0 F gl g, T & 9idt &
St & o ater, I W) qFEATR I F0EAT
A FEA T gal g st gar o
S % HRT TG ATHT AT TE §, I T4 9I
T g % 97 uF gal o gany v O 3
W1 gl 99 ¥ F=r W @ fF o gew
# R AT AN 0 T AFR F AT
i, T T FT T WAT 4, 1F 39 99,9
% FAF FT AFT AR N AN F) SaT7 73977
R SR | T aRE #) qg gFR 9 fover
F G A AR 9ge Fr FET R sw
Foof FF AT - T A TAT R FAATST |

Hiwdq, suam wh St v wuy Az ¥
TAT TE | IRE OF &7 AT A fF oy
foer 3T @l 5 7 o A 63 o7 3y
B Y HYAT AT § ) A FEFT @ AN
T Azmag ¥ a8 a5 g fuqr
T FT AT F w0 wleed) wrwr Ay
TN FIFE\ N 7 ag ¥ Ag oy B
A et N A ;oA A A e
FTQTHT A TIA AT | T F wigh
wftd s0wdl sfz agw R A FwEAr
JBT AT qea 3 gofoqe ey
FEI @A TTAATT - BATE | T
fod, @ ve% > ga | fFg a5 99 &
ATE) T F QX § | IR A §IFT

qad FHq 4 AR G aet ) g | e S F0 a0 [ I b FTaE gy
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EikEninend
TE 927G} 91 Tl & AT AT ag & femr
g} e S FT A FF AW q FIH
FoaT W) g zfeg & wewfy ) 3
AT HT GAMT FIGA AT GH SFITE

“afge A F TwIX FEER & {93
gH Wil e @9g § & OFv uF Ay
F1 yrazasar g, @Ry s7ar #1 afuway
A1 93 § #) AT H andAar g A%
foa ga @ s § A 6 aw a5 )
W s ww # fag sk awa-
AT AT Y AT A qwaT § (Interrupt-

ions)

% WRAT qae - a8 feegerr )
1T F23 9 HT 3y fe-geaiy a2

Y T ¢ | ot feegeAr war
g o & aud F1 gUR TWE R & A
fergmarl & @gar =t g |

warer i) ofr 7 foegw @ FRT
f% famr el qen® & fame feell fe
3 ST FIS WY TG ) STAAT qHA FoAT
tara ) damar g & @R
fax =\ wvTen grgw Teefuar & | )
qHg g FA |

g gz N A fqas, fese
¥ A AT qg TTNAAT FT TS IZAT
a7 3% fa=iR a9 08 39 3T H 91w
N sa s@rs A sy foas wrEE d
Fa1 o v fgd wrm A @mare W
2 Y fgrd 1 AT & I ST g,
Tz WitT # 9fg & fag AF ag & Al
9 IR |

sfig, @ gg § A AR
g ¥ X T Fga7 TR’ § | A9 W1
% &, AfA I ol @0 F 91 AR
frrer R e AT Sff T ) 43 8, S
7T AT w9 a<g ¥ "W g fF A9
¥ a) fa=e g8 o © & & gmT
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e, T g AT oft Al & FEEi
FIAT A AT MR 1 IR 0F R
FUY UF TE AT S AT gHIX FEL
FAT @ SR 3 quy forar g
q agt ¥ Q49T F1 3819 A fow, =W qew
1 et & faw A1 oy ) Sreq i}
g9 99 A 998 fre gy 1 aEr gery
AT ATT S 2 | A F 9 ¥ a8 F
g1 o7 T gAT Jan garEes g ¥ Ry
¥ a9 § 47 gl 1< I°Y F7 q& & G
TEHT GHT &AT AT § |

“greiva $eAT AT F g F F oy
ggraar g9 fg=r y=nT ¥ fuseft, sa=
gadt el e & =Y faer aaelt 1 sraY
TR WTvell # OWRqR Wi Hfsd |
IEH IS FTET AL STAAT ATEAT § AR
T gw fEet £ aray F7 qET & FT a6
g, U2 X TGl 0 arastfas wrar &7 99
fet a1 fergmarh & #Y faar | Agw®
foaye ¥ off =i & foamfor o o€ 20
afs gw @F § a9 79 & v feer, ar
ag far @ & § o5 W w@ved| e
HT sEET ATy &Rt fgl” | ag Aar
STy IR i AV AT & | # A e
Tgs § fraew =W 5 ag @@ 3.9 &1
g4 A oo faor § &7 &9 )

oy ww. fawferm a7 sy A
gfFaam g Seir fe & ggg A s
T FT § 95 A F WA 98 JA7 =rgar
Bl ‘el ¥ ok amw ev
TESWTNT &7 qFdl & | IS WISy I
Tua fafr &1 g a@iw refafa
F AT 9 A § FATAT ATHITIF 71 00 |
AT ) ST qT=AT WOl § §99 @9
FTeNt T T & UTATIT F 7 F =17
ST qFAT g A e fafr w5y weefafy &t
w7 A FT NI AAT  ATATATAF AT |
TS T & I8 TG AHIGH GRT G5
& & aga A @ A farfa v s § 17
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S sFeT TAAR ATFMT : AFA, §
AYFTAT F AT T2 F FAOAT FT qH
g Famagad

“Hast ¥ T S F arg Wy S{ush a7t
9T Tg T @Y AT wrefaar & s,
HIRT BIET AT F7 FIS ofF AGl IZAT
afz e g ¥ WY g S A AR
O T, A gAY FAAT F FHY
I T AR 7 gm0

SHRI G. RAMACHANDRAN (No-
minated) : Sir, may I interrupt Mr. Raj-
narain and ask him a question? Can you
produce any  quotation from the great
leaders whose names you have menticned
to show that Hindi must be forced upon
people againct their will, without giving
them time, as long a time as they want, 1o
digest it? Show me one quotation.

4 P. M.

S THATLE ;2 F 99 ey

SHRI G. RAMACHANDRAN : I want
10 add something so that we need not waste
time. I agree with you that some day
Hindi must be the language of the whole
of India as a link language. I agree. But
having agreed, show me one quotation of the
kind I have asked you to show.

[

st AT ; AT, A S9N g
TR TRATE AT ¥ (ST ¥ AT AF FEI
fF g w1 39 a9 ¥ fa3 fedy 2w &
A FT AT G E | IEA FE B
TRAMT T T AT T A E 1 T qow
fad 77 3 {5 e 9egia agr Y gar aY
§ g7 w TR F9 ¥ gF § 99§,
¥ e 48 wzar « o fag F s %
FY Az 9T FgAT agar g fr 4 fedr flt
9% I FEAT AGy AT AR G
TIEET AR & F1% A T0F 7L FET
weiaw f& ® G wrarardy ey w51
JEAT g | 98 qF UF gYAT @7 e wrar
g wsfav ot sy v g wfow o
T ox gy av § o 9 5= oy
FY 0T A a7 geAr w4 § o Gy
Fz @i E, R e @ 1 afaw & @
A FIUF TET F TEIT T AW, I

7~2 R. S./68
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g asfaag &Y F AT I 4 F)
T & fad aga HIRF T FE
T g 5 A wg & g9 w9
FE afaw &1 F 1 FIw guEREE
T &, A IqT F Ay Fs werd
framg Jessgafmaady @
gamHiAT & q9 #1 fear $T F I
TR F AWV Y T AR AT Y FAfwa
FT T § 1 ey o F guy § 7g A T4
& g da AW 99 sfgw o § ay
Fg4 & {% 9T WK a1 gud aneAr g,
feedY T F1 OF @I § g TIT A
F@ar fg=y & grersy v oSrgar
Tg AT KA F AW 7 IBGT &, FIAG
¥ Favell § ITATE, AW /AL F IIAAT
g\ FE FAF F AJT AW I ITL AT
FIE N AgAE (F g AT ® T8, 9T
gferor 2z arar,  &fw Zzar Frgar €1
gfgo 47 7t zzm W@ d IE
93 T F a9 39 I AT |

ITo TR+ & %l & fF ofweit gx
9T EHT ST A ¥ §H § |

94q Mata w4g (W) “fed
¥ iy starear dar FT7 & Awaw v A
a'”

SR FT g fF frdr ¥ fowr ot ot
Ffradaradogigsarfoaqf e
A g, s aEf

Tlo ARG AT & “SidAr FrAW
WA F 1% 217 3

gfassr agw, fawm a2 ¥, 39 g9
F AT A AR q&A F 37 gowrfaa
I T ISAT | AT AT & TEqArT
FEH T | 9gd ey wrar 47 gfies 51,
IAF! TG T, I TG 9} 43TA), aq
a1 fa%m g g9 3 1 QET B gar
g1 g 5 oest farer €1 99 a9 s 5 F
g ¢S | AT AT § FEd A g
q, ATHT AR GV § SEAAE 1 A, w9y
3 g & AT N 1 AWA qiga,
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[ TmEme) O

ag A o fawmw #f Ewd
FH g AR FAA F SARE (AW
Sq Aot &, T ¥ cyaE § A
g &1 ag WTr Ao oy &t 2, ad &S
s fagamiaraa g

1 S

ag A g afed fx e ¥ 9 ama
Wee § AT Ad § Faw o | Wi
AT AT 1 g3 AT SEHT AT FIE
Y srasft TTow 7 o AT, T e Faaret
“srget gerel’” & o & ) fagEm ek
grihos ofs o9 979 @R 9 9T TR
FY FifT F AT (37 |

staT fag mwt < A a7 ST
RV @I AT A ATg 8 1"

. AR w1 o FRma § R
gz : afg A g afz oF faigm aEs
& afgere 1 q1 7 fasf war ¥ qreaw
§ sod aed A% aefwar  far ®1 g
T FT AT AR T TG A ReqTaRt
¥ wz fv z@ ofweda 1 g AQng
FQ AL a1 AWG ¥ awand #1 I
SIS | Tg U T A g s g
A AT O §, I wegfaar mesit
JFET AT AT Gﬁm%ﬁsﬁsmarq%ﬁ
g TaHT G |

v frfumre asadt @

"HAET AT AR
Fag a1’ -

UF oo ame agay aaot e ot i

¥ wa 1 o fagart s Far g fr o feee-

Il A AU qEd FI AGHT ATEA
AT & F1 AT | ®F § o agT @ IA
g wreeg ¥ I ¥ oA famm, 39
FA For &7 frery o€ WHT Y TR,
FAST WA ® A & AT g 1 g€ 39
forar & fF wreqad # 99 g7 9 @900
#1 92 3@ £ fo A0st ¥ STy wgeaw
2 &t ga ATt A1 AHLT G0 T 8 )
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“fraq T 919 w19 § A 59
fagart & art & &g &t awg a9y v
&1 M | Agt aww Ty  fre & afg
AT o Fy afufqar 4 g€ 8

SugATeER (# wgEtT s Anie)
TAATTAT S Mg g7 € faganw & ata
AqHT a1q HfEg

St TARTTR 37 9 403 fyx afgee
F AW A FgaT MNzar § o § aet &
frert fvmr 9 so o & forg Y Y ardiw
FEAT | g =l & s = afaw
¥ fraw § gE%1 ux g g
g ST g asy fgedr i anfaa % IUax
g

ferdy % ‘sl € s afwer # ‘st
g = § s’ @ sieafem A
et & fE Y ¥ SR § A afre
¥ ‘e’ &, feed ® o' & o afwa
¥ ‘afwen’ g, ferdt § ‘9ss7 & v afvw
F o ‘wser &1 e € e’ @ w afwe
T A a Q', feft § ‘agaq’ 2 AR
dfea & eaﬂarav{ 3, feedr § cqgw’ & o

afe § waEy
BT BE oF I

{Interruptions)

AT THHT WEFT Fg AT FT AT Fg |
am fedt 1 ‘g@fa’ & | afew 7§ ‘grfd’
g, it § ‘g’ § i afww § ‘ofeaq’
2y ey g e afum W /e &,
feedt & ‘fgq’ & o afaw & feaw’ 1

SHRI G. RAMACHANDRAN : From
what are you reading ?

ot THTTCAY : F &l F T a1 A
9T W@l § ARTRA A1 oAk ot
(femifeg) afwe & usw 9 & )

SHRI B. K. P. SINHA (Bihar)
publication 15 that ?

SHRI RAJNARAIN : It is a Govern-
ment document of the Education Depart-
ment, Government of India, 1967. It says
“Hindr words common to other Indian
languages.”

o 7’-’!""-‘

: What
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IrgAeaR (A WAL qqiE W)
YUFATYIAN S, FI FA T AT |
yodr g wfew )

SHRI G. RAMACHANDRAN : May
T say to hum that the words and synonyms
he has 1ead are completely wrong from the

pont of view of Tamul? Thezy are not Tamul
words at all, "

st TawEeEn c AF 1 & ¥
fas wAwEY & S ga™ w@r SER
WA W@ R ugiaE fewdwe
F0 6 W qERTE WA et gy an
IFFT GAX A, WL A AfAA g, AT
Sfeur & @2 @ g, a4 [ g
@ R 7% Fgar A g fF oafew ® @
IR E, arar o &0 T &N
g W o s Ifear & €M,
qaud 7 feara o W 2, W
A s & ferdt st Bfoam & oamw
e F Wt T X TE, BT, TqE
#t qrFa Tedt 3 (Iﬂlerruplzom) m
fox & i g, w8 wom W W
fea awn = 9w fam w<@ &, eafaw
AT STHT AW TG FO F | TH GEAF
Feaitaa g3er AT w4, AT ARy
43 gQ§, § TAX A qIEAT gAY
faeat g o & 7o W9 w9 &
# IR QEOAT Af =Aza—iw qd
I & w1 Fifwa 9918 org
15 919 FT ST Al aXHT #7 faen
I 15 A F WE R IAY LEAWA
fear T afaur, sedegaa, wréa &
qaifas w0 frm ? ofiam 351 w=eg
F 9IY A FE TeW TE 20 AE-
@9 351 Fq<T FgN 2 fF ax 71 Az
%% g0 fF ag f2ey #1 3w @ & o
Fer BF adt we @ swaAr & ouie
AR IR AT I W wwAT ¥ g
W W @@ A@Ar I
gyded fafaeze o @ & 1 9 fren
uift 1 2T ¥ ga A e A g,
ATF T gHII T ...

(20,DEC, 1967]
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SHRI NIREN GHOSH - The Educa-
tion Minister 1s here. You ask him.

%t TIAATTIAN ¢ .. . S 59 TRFT
fagedy #Y a8 wg 39 3 fag fFar rfs®
SR # Ferar afame ¥ A W o)
O T fpm A, I g A & AL
FAT GRS AT A qEATLE F W
1917 #F AT afa & ¥ g
2300 TiSATT =AY 2, €9 FBT 7
FAT q4T =4 AEr 71 gAR fmA A
WY AT AT F FET AAT TAT FA¥
aeT X)) AU 98 FEAr g fF oW
gATY AW gwiar 8 § #fe ao9 wow
AT IR JAF Fl &, FH A HEA
F=a1 ®1 &F qaF "0 T8 ar & g
zIfqT Ik 9%3 499 G TG AR
T T §, AT TE A 4G W W g
Ig FAd gATE, N W ] sk TA fauas
F wfcg ff T EE HF o Emm
fag o ssfran ow Y s 43§
7 HEAT § AL AT G 9 T4 {1
g &@g el BT @ § IR a9
74 A g T T

5t sradvaT wae fag ¢ Fr@m S IW
gfmar WX &1 87 W @ T Wifgw
EREINEEEAI s s c o B S i ]
IR AT AL TG

(Interruptions)

st weaEe o anfesly g
#7q, TOE, qHAEE A 90 WiEEr
AT HIT  HEE H & K Ar A4
FAq gt 7 & fergearl wAa § o
H oSt g S, zfRea ek @y
fres 3 Wd § W A F wger §
F2 A1 ‘qr’ AW AL G TG FIAGAT
FE AT AFCAT,  qeer  Atwar
IR TR F oA ¥ @ foaE
qg F% TN F AT T R AT 20
WX AT UHAWT F g Agy &y
YT qFF F TqE A tweaq qwdt w9 o
I AT AAE AT, T HIE Tq F
TME G &, I A9 W F HEAY
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[ TR
FQ &, qa arfaq F1 & a=2d § =
qfeard & gt ¥ s e it
@ ) AT WIgE W WA | qE
Jmq zaFt 99 @ & o ag qeamad
T & 7§, mdt sfew dge o
qrEA qE FC WP g, A AReA
@fo Hro ad@o ST fF G arsfra
T §, oAl avadr, agid R qugd
g3 § 3 99 Ig R TAC 2 AT )
feelt 3 M agT ¥ qruw ...

JugATEad (Al WETER 990 W)
YITGI S, 9 IJwd-Fq 30 faae
A A

SHRI BHUPESH GUPTA : Two

thousand words are common in Bengaliand
Hindi, and 1,600 words 10ughly are com-
mon in Tamil and Hindi.

SHRI A. D. MANI : On a pomt of
order, how does he speak ?

At QAN : 9 F15 AT qT

[RAJYA SABHA]

FET & A g T 9@ §

*f} fasemgare wenATASY  |vRfyar ¢
g @i e s W A Adwd @t
qaER &, 39 0@ @ R W e
FaTe #r 4|

;ﬁqqosrm&m(am frafam) :
qUT A9 UF (AACIANT 3 @ F o
TE |

Iggwrsad () AEET W W) ¢
o & e S dE @ §

St TIHATTAN ¢ T2, | an drforg |

gagwmeasr (st AT SE1E W)
9 FET NI BT WE gNE F Al
g ! oA @ Figwr |

it Qo AN @I : T8 TF faae

g ¥ o Waw  afww, I,
¥Wg, WO, JACHl, ACE, &Y, i

(Amdb.) Bill, 1967 4554

sfear, #1904, = as% fogmi 1 &%
AT fFE1 1957 ¥ g wiW@AT AT
¥ &g ¥, A9 ag To@an fafre @
AR ITH A F ¥Rl fx femmdrs
" #% &, afwa-sfa, drer-geia—aT
qad Favz 5, fecsta 55 agar & 5

E’@' T@'g ? They selected those persons
who knew well those languages. Now they
selected the common words and they
were published by the Government of
India. So who can say that they are not
Tamil or Bengali or Hindi ?

SHRI M. GOVINDA REDDY : They
are not correct, the Tamilians say. The
assernbled pandits might have said so.

IWTERE (S AFIER FaE WA )
AmaFT Td foae gua Qi E, o197 IHF!
g Fifeg o

oAt Y ;. ag § wa aifew
T Fg W A W, I9 I | F AOF
wfw waq & gt @est @ qeA
g fF @ o & d9 fqEas e
T & oy ST 'Y § Uy aNT 9T
FL X @ IO¥ fFuwr war &, Geawr
TEA & g zeF qaawr § fe ooy
FYSAT TEAT  ATER & IART HASAT @
N g g wifgy, 3 #FA @ R
I F @19 §g IJ@ & T qE W
FgAl Al g fF i s§aef ady v
qrEd I X s i g
T Y o | W gwEe g g, fRey
9% #1% FC TE | qT F e g faw,
IAT J3TW, A g™, AN, fedr,
ghamon, femee, aom & @ v
W] WE( AT g, WEIUE, AT,
Aryg 7 I9@I A ¥ agl feedr |
FE fady T &) @ Fw @ @ ?
afraie A amw o aE A
AT |

SHRI M. V. BHADRAM : You are
absolutely incorrect.
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WY TIRTTWN A S, AT I
o+ & sy stfEEw T #ET fE Af
e sy e werfaee, e oK
Ffazfowe, F SR AT AFT JIT E
a1 Wiy 9T 1T A AT WA Gl AT
7 g 7 2, w9 Few § 7 G v
s gmy weafaee wig wg0 € 5 aid
@l

SHRI BHUPESH GUPTA . On a
point of explanation, Sir. We never sad 1t
Our posttion 15 quite clear, that ultimately
Hindi will have to replace Enghsh

THE VICE-CHAIRMAN (SHRI M.P,
BHARVAGA) Mr Gupta why take up
his ime ? You will have your chance.

St U@ w7 g A7 fAwm
o1 <@l g fomsr & a9a v aast
FIA 7 TRy I T A w7l
sty far arasft iR armn ax a7 91
fag 7 3 feedt e ffeex @mT &, o9
a7 gf, 9% I w7 w §
FAST A gary faw gy, @ o9 fadaw
& wfed I=T a3 & F4y w0 e 8 B
AR FTATT AGHIR FT F HAA 7
& T} W T AR faddt € R we
At v o F1T T FA & b AR S @y
AT T FIS F AqaE A Fw, fawie
auft ¥ e Af T, 98 A 4@
@Y 7 AT, FHFH F GEAT | H A0
fast & St wEM & 9 § IAN FEATE
g oW ¥ WAl gW ¥ g1y drey
% | (Interruptwns) JAT TF TR
fawa & 319 2 a9 W w9 ¥ 5 1 59
FH FT T FIA TR q, TS ONF TEY . ..
W g9 WISAT g, #X9E Wl g, T[@ A
v zat sfear @9 &z ver g s,
for ¥ aferor & wredr, «v fF qam & 2 ar
#T g F § ot i F advg &9 Fa
g a9 @7 F ot urd § Y UF 9 9%
@1 g B arT sl & wgea FA o @
g, T@m @A | @ qfaw & gEeEn
<@ T IHFT T qNF q9FAT § |

{20 DEG, 19571

(Amit) Bill, 1967 4956

o s sl S

o
Siggoans
Tt srpaT st @Em  AET WA 1]

ot TAATCAW  SFIT AAT AT qET
st gfag | R g fAerE T 98 FEd
fir % wrsmEe gt s wRw arfae
§oaig 3, afaw ¥ fa|, a faw #1930,
a g dy et SiEr & I ¥ g Faar
Tigar z (& IAT wR_w AT W OEAN
gag & & fav sty ® a oA, w)
aifaermre # fawar o fgedy & fawan
ak sua a.faw § sfewfes aeem
Rt | arfears 1 gw arfaw 7 949 |

SHRI NIREN GHOSH : Why not
Tamul be the hnk language?

st TrwATaaw - 3fs3 | 1Sy uE
¥ fad v #1 g, 9 FE QI AT
qEE 19 ¥ 197 79 w7 37 q1 399 gH1eT
9 ALY | A & WA AR AF T E, Y
feedt wt g ag f 7=y § fF o
wrfed, Ang = fgd, Swren 9 e
g, sfazr o #adt & f w1 Sifg, Far
Y I AT &, W AT | T JaE-
arer siY Jge @ g e od, 99 ferg-
A FT 30 AT AT At g7 IRE
7% foat 7 14 F9e Jm fergerdy sy
g I T gwidy ey g1 s 7
foe & %1, Ja7 AT a9 A F,
FRIMAE T [ TG & A4 IR TG
fa fargrra & gw 9z w1E M3 § W)
g9 wE 2w o s i a0 @
fdy AT A% /9 SqRr 8, W AW
7, wegfeafa & ava gEAr W 9 F
g saredy 2, wAr faet & FEr Ty
Tifer 1« g Y &Y sw AT ¥ 7 gEAw
g .

SHRI NIREN GHOSH - For once he

18 1n agreement with Shrimati Indira Gan-
dht

[ 1 Hind: transhiteration
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ot TIRAITOAW © , ST AT AT AT
T & qw fo=dy # g AT
Afzwsr a5l & a1 fowdr 9 a7 quay
g, 9X B T AN @Y § TEH o
N AT g9 qF H g HI 1l
ZawT wTE A A9 977 38 e ¥
@, w9 a1t fomd f osee # T
frrr & &y fedr

FT W wmarEs § ! W, gw A
a7 & cafed zw aifvee &
T ¥ Fe9 & 5 ag wish ¥ A A
BT 7, a7 349N ¥ A o, ag wifae
7 g fagi< Y, 77 9397 &, I9T AW A
arfaw & fad i fage AT 39T 93
F qg F9=4 g0 & F a9 ggr qifae
FT HATAEF T AT a8 & g7 AQY, e,
4 g T3 ¥ q @y e qgar b
faerr & s w=T #7 1 wgw fF
s ggt feafa agr & &t gAY 93w
T A AT WAT WIATAT & ATAEF TF Y
F faar & fF ey ag & iy geme
T AT F v gelY & AR R a3y
& AT e ¥ o g ¥ 1 TEw A
fesra 8! wa f& 71 300 % wF
F1 AT 57 §H FT FhaT ¢ ql &l 1,
T AF GAART I 9T GH g T
oY FAT ES @, YA q@T gy, W F ferd,
e’ e & fo, g #7 R & o,
g N aged F fad 1 gww g @
F AL A@I,  gRR AT g Y
AT R F, R AT AR T, W A
TR FFAT I A A AT T,
FaT afeereq 7w, S gEEr f
7z 7@, Pt a2 47 wEAT &1 avee,
TET WY, B WEH 92N glaar ¥ &
TR WS T A B, gmi @
Fwmdt N q | AT AN A JEA ¥,
ST TR ENF W OGW wrEd, st &7
s e g | fgred diee W o e
N7 oA A gt e N, w3
ot 1w fewed g & el o,

[RAJYA SABHA)

(Amdt.) Bill, 1967

ST FE ALY | T FIGT Tor A, Mo
rarer fag &) g, &% @ik & 9T

FET TG HAST T AIES famr ¥
ILC IR LR S P { e
- Lekpo

T srae ol @R B, @7, 3@ E)

st TSR FEr oFTy A sFeax
s @m @ famg & ford faer v gem,
FEr ol grea, Aea &, wisn & faer
st &Y frer s, OF 7y fasmm 1 s,
fors e & arg A Sy g ) ey
feaeft o0 & T ok W A, A=A
ARG A | e grgm, o ay faew
T TR, WA TETTAE N 6 A
F1 4 o §frm ogar ) & @ Y S
T a1 FAE qTE I TF AT FFIL
AT FT JTTFIT TE 97 | QY TF ATqQ0T
gwa foam, za¥ v fF ae wda @,
g IEET gorn 7wy fF T
T Y, TON FE: f& FooraeE, TES FET
fa #gr & o &1, a1 9o F fF awd
&, g 2T fr %4 ¥ &), a1 969 T
10 9.7 § §fw ¥ ey §, & T &
FTT AT 27, q 399 w0 6 T FW E,
d gua w1 fF7 owrE @O gard
Y gATT F1, T ¥ ST JI AT AT ITHT
ag M gwa fawr ok F@ fF ax
9 ¥ §, ST qUAT qFF g a1 qWAT &,
9% Fgr fr wwaAr &%, a3 $= wieT A
T T FTAT TIT IUS GRAMET 5 THAT AT
Fr 7 arQE ¥ gy s wfgd L Si)
I FTATL AT F¥ AT g7 FT &Y, AFar
¥ g 7, gw dfwm ¥ figar AN fram
¥ oWeRr oamd {11 & aw
TEH | FT R SR AAiSgH A W v
&7 ST giEE S A AT WT 8
=rreT gigE, S 30-40 H B gl
9T TS ¥ & 7 o st g

o oA WA (TAT W) oA

f AR FT 03T AT |

t{ ] Hinds transhteraton.

4958
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st Tt ¢ sfime, & o wifed
FEAT ATEAT § 9% {97 A @gg ¥
fragraa g 1! AT W90 | 4oF ¥ 9
FTF FT W@ & | 7 a7 o Ffdy wmdt
AT F g argar g & oe 3w faduw
FT FAA T AW QL T AT {17 ATAT HFH
IUT UFMY, g w0 fF gAY gAR am
WX AT FHIY FY @UF fF>T, FOT A
ArEg F I K 95 F7 39 Wy fasaw
FY Fa fwar | ¥4 qe; 93 faar gaw @
fr fedt ar s ow F71 qEAr F=iT
arell & fog st grm 1 gat! s sf
¥ Wy A Agt g | WS S, Y F0E
F oeqer g ST Figa 3T o F gwArd o
I aga g8t @ Fgy (7 fZRY W
a1 fe=t ¥ X ¥ I waag &1 gifea
FT T WX AT Afg=y o Ay e
& ot & o 7 & 9 &7 9ravd av e
A Znft, uw arfaer Wi oF it | 7
gafad gua sfewr ot #r wwer & &
ga™ f@r ar, 99 3 q4E F1 T Tq6T
qary fAae o IR qaar a1 a9 fF
Y FT FETE § 97 AT 397 & W,
ferdy a1 sfasly fedt &7 ST ey ey
g s WY F wrear ¢ fr oww g wes-
¥z, d@sirae 2, g gt fF srfeed war
Wit 7 0 § 39F ford el am Sl
fody &7 AT IEL TGN § | FS) AT
¥ x.faaare & @ aufew F1 @G 5T F
Fz F) AY N TFA & | S F &R
T F7 g FT A F IRy § )

«f drpAra fAs Doy
FIART FH FGA 7

st TAATEAW : IF H FAT GFAT E
afed gud e o B4 gEr 27

A, § URTe wn, ua w5 faawa

T gE 1 W Fgr fergwar e dar un
forery M1 9 W W, AT A & AGA-

(sHar)

{20 DEC. 197)
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AT 41 gy wEY Ag v W, gEe
AT . .

IqaATERe (s WFET 99T qa)
TSAITIOST, a3 &7 93 gz 18 off, 75t
A gL

1t TR : 2f@d Sftwe, T s
7gr 7 g1 a1 agt W ody fopfen & &
g T Freq & fag g Fars ofr w1
qLAHF AT FRE. ..

SqaATeAE (= WIER weE A )
# oft vt 7T FT @ § 5 owraw A
FTR |

S} T o onfy Fgd FE R )
I 7@ &1 9 ¢ % 99w Fr99 § T4 39
T AEL &I 4

IugwTeRe (s wgER gaw W)
TET T T gAT & | ATTHT q 37 Fraaor
FEATZ 1 ATF 45 faqe Groa § o

st ARACE@G : G & g qF T G
g fwug v #t wrd, afaw ¥ awr oFf
quSH. ..

Iradarey (st wgtEix gmg Wi )
TAATCFSA, 977 faae & sarar & sy
FET 2 T3

ot TAATCAST ¢ {ITY, oH)  ATTHY
FAFET &Y 1 AT T Y A7 AW, 7
17 a4 FT A0 A ATTAOTHY 4T, JTCIOEHT
# wifae gfeeegz 3 wifuas sheiens
J Y e % $OT GrEaT oF afgar s
F aie g o uan afgar fafeer mag waw=
F AT AT | IR & Afegt F G @
€, gateq & @wr | Sy siifesme o, q&
g7, 99 9FHAC T a7 I 49 g8 @I
aaagasfy, f& widy s #@r om fabw
faran war ar & aEr A Sasr F 99-
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[#fi TemRm]

F, ATAFA! F g1q § a7 v qrfor &
EHTR 9T 9 TTE AWHA T § T 51T TCHTT
& foeqr fawmr & gu €, ST YoUHo
EFfaae RTIMIE NITH 1963 | =44,
5 27 F1 9eT 17 {5 frw avg § oL
% o ST & 4T I AT SATTETE |
HHAFT TIHE Tq TLHIL T FHA T FET
g1 7% g fax fopw &9 wEw awe
wrad, A FE, IR T FG §9,
HIT FTH AR FLAT GO FB--T5 ST
Faft qT AR q78 AT 1

ft frmrpnTe wenensrsh Afyan (wex
5a) AU E )

At TRATARAW : ST, T VLT THR
F1 oy warerd & 1 S9N qerHEd wrIvead
F A= # farsq7 & AR F QT AF-TGHSH
F 22T FY LI AT a0 & AT &F A
gratfas s snfasw fasE & 9% § qgam
TATWEATE ...

Jagarerd (= HFET FQIT W)
AT AT TATR 19 WY GgI T HIST )

st AHAFTAW ¢ 50 FTH T &7 A7
a9 I T g1 T EAIL ST &1 W
F & 73, st Frgem ¥ &3, wus
F fararr & waR ¥ fag 1 gw fam a
e St & fawma O 5 foanifeno
T A1 FTATAT T & | {SA = &, 98
ST T AT & I AT O TR F47
U4 W@ E V9 i EE
HIX gIfeq qars ¥ aga ¥ @00 & 987 FF
FATE oA 0T o FTTIX (HTL ATA IR ...

SqaATEIR (st gl w|E W)
37 fRT A7 o aqr qfagar | 7 g
T IAT |

oY TwATeEn : zfeaw FEl €I
T WIS ST ATH & AT TS FIA

[RAJYA SABHA]

(Amdt.) Bill, 1967 4962

qraAr o, wEE AT oft, THH AW g
RAT Qg AT | 5T T S FY 34
JIST & qe7 F O AWy AV foF oA WA
¥ qOAF WA, TFTAF a5 G2 |+
T T &, TEFRT FTOT ¢ | Hw, §q"
JZT 9T AIF 7T AV Iq sfagrE F1 9=
T, f qud S &, 9 &, R 8,
24 i SeTewY wgRy ¥ SO age AT AR
TEHA AT FT T F AT F AW IR
FESia oI qHIEA Fi GF IG@TT. ..

JugATEae (7 ALENT Wi AR
TIFATIIAST, TR T F a8 AT 8 |

St qSFATTAN : G FTOT FTA:
TAT FIAET FIOH B! AT JATA
¥ | WX TS qAT WA ®) a9 & 0 ar
T qHY AR AT AT | SR 7 AT,
fafes wmAdey & 996 Y g0 g2, AFART
aiforer & g2, AT drosrrdo & 47 & Y
HAS WO ®T 4910 TG & JAT &
WY, o eafam o2 aw 99 fasew &
T T E, I9 WY gW 9 o= St afend
FAET BT FeaTd drew g, fewmfew
frast g g, ..

goATERS (At AgEIT gAIE W)
AT TSATTANSY, FET IFY S F AT

T TARATAD : T F37 { FZIT T&ET
S &3 Y w1 | w7 7 faee A1 AR

g I, TATY FEgA A |

SagHIEAA (5 WAL qAT qrA):
TIATAAT ST, T TR FTE GR/T 2

Tt g

it awraw gt foae § fww
=T AT & faae ffeg
IqawTsast (st AgmEt e wda)
YT RIFA qg 2 A\ fage qr g &g
QaET TET &
st ARTEN . Q39 I g 7@ ..
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IrawiEaR (A AgTT ww WA ¢
T ALY FEAT | JErETr A A
WIgaT & | 43 wEd |

st TRATAW - 7 993 93 A 7
Fagamwgar g F g arew | qm 9@
WA qEATT T GAT F AT A 59 gy
¥ Y A At g & A wEm @A
¥ fgags & gqarfl §, oY srgen w0
o fee ggr Atz F T 91w 1 7 9 3w ATSw
e srwg fFEasy, awmm
A7 fasga® & Ty § IaF sae oy
ATFT d41 1 F 6T 976 39 5
Fasyar fgrma A8 Ara Mg

[THE Vice-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the chair]

At TMATIGR : qFH AT TG
arsy IAHT gET 5 A0 ag ahig
g m gate § fF AL AR TR Ay
F g AT TAT AMFT TAAT AT 7 oW
Fer g i foa a@ § TomREw agg
F ATV FY GAT IY & WX W90 FY Wk
BT RFar 1 quAw A Fifwaw F3

Mr Vice-Chairman, apart from what 1
said about Mr Rajnaram I want to say...

SHRI AWADHESHWAR PRASAD
‘SINHA : A bit louder.

SHRIMATI YASHODA REDDY : I
think my voice 1s loud enough to go beyond
Parhament House itself.

Sir, 1 get up with really a verv heavy
heart I face this House today and want
45 tell the Members of the House that T am
not happy about this Bill It hurts my
heart when Members of this House and
especially the hon  Prime Minister and the
Home Mmister keep on  saying that this
Resolution and this Bill were brought here
to assuage the feelings of the non-Hind:
people and to implement the assurances
given by the late Prime Mumicters, Jawahar-
lal Nehitu and Lal Bahadur Shastri  Sir,
if you see the Bull as 1t entered che Lok
Sabha and as 1t came out of it, there 15 no
comparison between the two, there 13
nothing 1n this Bill to connect 1t with the ori-
gmal ntentions of the Government Of
course I am not prepared even for a mmute

[20 DEC, 1967]
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to doubt the bona fides and the honest inten-

tions of the bon Prime Mster or the
Home Mnister but the powerful lobby of
the Hind:1 people was so powerful that 1t
looks as if thev have fed the Prime Minister
and the Home Minster with Hindr at  tea,
breakfast, lunch and dinner that thev could
see nothing beyond the wishes of the Hindr-
speaking people and ihe resentment and
difficulties of the non-Hindi people have not
penetrated to them It 1s a powerful lobby

with powerful pressures which dictate poli-
tics Sir, if sentiments wate to rule the country
and if practical politics were not to be the
base for rule making. then I am sor1y to say
we have no place here 1 know by numbers
we are not only outweighed, but I some-
times feel that we have been outwitted
by these people not because we were
not alert but because we were honest and
believed them (I mean the Prime Minster
and the Home Mmster.) W= thought we
were geting what we were told, but
you will appreciate it when I say
that what we weie promsed and what we
got are two different things With regard
to this Bill, as regards the assurance which
they have  brought in the form of this Bill,
had the mtentions of the Government been
honest, simple and stiaightforward, I think
every Member of this House and

every Member of the other House would
agree with me that 1t should have been one
sumple sentence or two The Bill should
have been <o fiamed as to incoiporate
the assurance given by the two Prime
Mmssters to the non-Hindi-speaking people.
This Pathament, by law, 1s accepting to
give English the status of an official language
till such time as the non-Hind: people want
1t That should have been the simple,

straightforward, honest course Bur what
happened . ..
SHRI SHEEL BHADRA YAJEE

(Bihar) : Pandit Nehiu assured 1t as an
associate language

SHRIMATI YASHODA REDDY
I am prepared to accept 1t is an associate
language I am also prepared to tell my
hon friend, Shri Yajee, that we have accep-
ted Hind: Several umes I have said that
honestly we have accepted Hindi and we
do not question 1t But what we have taken
voluntatily, once these people have peen
forang 1t on us 1t becomes arfficult

They ask:
“qASAT & w0 g & arewy ? gy
& gt g Ty Y, AfEA Sy A A
FX I E, I9% gAYy ¥ awed
HTE § HX ZqAT A1 § AT Frq & o
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TATE | AT AT g ey @y o
grargaan)

"ot faer Ay g g, wis Fadr | a0
FEAFNRIZ TN, TH @rararm’

What was a good, what was a pure and
what was an honest attempt on the part
of the non-Hindi people, you want to force
it down our threat. There is a saying in
Telugu :—“Balavantamu Cheta Simha-
muna Chhandimpavachchumu kani push-
pamunu Vikasimpalemu.”

By force you may even tame a lion, but
you can never make a flower blossom. As
the hon. Prime Minister has said, language
is meant to understand, to  appreciate, to
communicate, to unite India, but not to
make it a political weapon, weapon for
appointments, a weapon for getting places.
I know it and nobody can contradict me
when I say that the whole thinking of the
Hindi people, when we try to obstruct it,
is this. They say : “You people are domina-
ting the Secretariat.”” Why do we dominate
the Secretariat ? If it is a fact, we do it by
merit. Are you going to control merit and
intelligence by law ?

AN HON. MEMBER : Through the
medium of English.

SHRIMATI YASHODA REDDY :
If English is foreign to them, it is as much
foreign to me. If I have the capacity to
learn English, it is not because of anybody’s
kindness. It is by sheer merit and if today
I am able to talk in Hindi, it is not because
of the Hindi people, but in spite of the Hindi
people.

My hon. friend, Mr. Rajanarain, spent
most of his time trying to tell the beauty of
the Hindi language and other Indian
languages. Nobody is saying that Hindi
language should not be there. All that we
are saying is, what are the practical things?
What are the conditions that exist in India
today. That is the thing which we should
think of.

Before I come to that, I want to draw the
attention of the hon. Home Minister and the
House to this Bill and the Resolution. Is
1t not a mockery of the assurance given to the
non-Hindi people ? (Interuptions). 1 am
prepared to listen, but they must also be
prepared to listen, When this Bill was
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passed and tne Resolution was passed there,
the most bappy section of the people were
not the non-Hindi people for whose henefit
it was brought forward, but the Hindi
people, and Mr. Balraj Madhok of the Jan
Sangh said : “This is the beginning of
the end of English.” May be. But I must
also say, the way it is talked, it is not the
beginning of the end of English. It may be
the end of the unity of India. (Inferruptions)
I do not want to attack. I am not giving
it as a threat. I am not going to explain
what I am saying...

SHRI SHEEL BHADRA YAJEE :
Who are you ?

(Interruptions)

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Order, order.

SHRIMATI YASHODA REDDY : I
have a right to speak. I am a member of
this House.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Mr. Yajee, you must
address me.

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, can you adjouwrn the House ?

(Interruptions)

THE  VICE-CHATRMAN  (SHRI
AKBAR ALI KHAN) : She is not yielding.

DR. ANUP SINGH (Punjab) : Mr.
Vice-Chairman, just one intervention. When
the hon. Member, Shri Rajnarain, was spea-
king, eloquently, passionately, with convic-
tion and sincerity, he was expressing his
point of view. The hon. lady Member
here never interrupted him and never tried
to disturb him. (Interruptions)

Likewise the protagonists of the other
point of view should be heard. (Interruptions)
I have been given time to speak and T have
not finished ...

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I have heard you,

(Interrupitions)

DR. ANUP SINGH : The bon. Member
has a right to say what she wishes to say.
Let each one express his point of view.

SHRI P. N. SAPRU (Uttar Pradesh)
This is intolerance . . .

(Interruptions)

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : I am standing. You
should all sit down. I would request Dr.
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Sapru and Shri Yajee not to get excited. |

Let us be calm and quiet,

SHRI BALACHANDRA. MENON
(Kerala) : Why should he interrupt like
that ? It should not be allowed.

SHRI BHUPESH GUPTA : T suggest
a code of cenduct. ..

SHRI BALACHANDRA MENON
Has it come to this that we will not be allo-
wed to have our views here ? I want to
know it.

SHRT BHUPESH GUPTA : I suggest
a code of conduct that during this discussion,
at least the debate on the language Bill, no
one should needlessly interrupt, except for
the sake of humour, and no interruption by
a single Member, during the next two days,
shouvld take more than two or three minutes.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Ifully appreciate
what Mr. Bhupesh Gupta has said, and I
request Members to observe voluntarily
that they will not interrupt anybody.

SHRI BHUPESH GUPTA : I am sur-
prised at the Congress Party and other
people.  What is the Whip doing ?

SHRIMATI YASHODA REDDY

1 honestly do not believe in any such thing
because I believe in the unity ot the country.
But I was commenting on what Mr. Balraj
Madhok has said. He said it is the beginning
of the end of English. What I am saying
it, what this Bill has done is not the begin-
ning of the end of English but ultimately
it may bring about the end of unity of the
country. Let me explain. (Interruption.) It is
better to be forewarned than to be ignorant.
One should be honest and face facts.
What is the interpretation, the implication
of the Bill ? Hindi is being mandatorily
impcsed by implication.

AN HON. MEMBER : No, no.

SHRIMATI YASHODA REDDY
As a result what will happen is we will and
may be we shall learn only English in the
place of Hindi. All that has happened
for the twenty years of our time when we
were trying to learn Hindi. Because of the
unpractical implications of the amend-
ments brought in the Billin the form of trying
to satisfy the feelings of the Hindi people,
the result will be we will learn English,
you will learn Hindi, and as somebody
pointed out, instead of two sections in the
Secretariat, one being Hindi and the other
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English, we will have interpreters to make
us understand each other. And what wilk
happen I leave it to your imagination.
When we have Hindi India and English
India. If the controversies and suspicions
should not have been brought forward, the
Home Minister should have brought the
Bill of one sentence. But a very highly
intelligent section of the Home Ministry—1
do not know who—brought in these unneces-
sary details to which Mr. Rajnarain also
referred. These things have always been
made in the administrative side. These
details need not have come. I do not think.
it is an error, but I think it is a deliberate
attempt to open the Pandora’s Box as it were
not. If it had been a natural, simple, honest
way of giving the non-Hindi people just.
time to learn Hindi, there could not have,.
need not have and should not have come.
But a highly intelligent section of the Secre-
wariat brought in this and complicated mat~
ters. That is the first thing.

The second thing is, the resolution is ab~
solutely unnecessary to this Bill. I have
talked to every section of this House and of
Members of that House. They all felt that
this resolution was absolutely unnecessary.
I tell you two points. When you want to
have administrative details in regard to run-
ning the business of the Government, you
consult allsections of the people, all the State
Governments; take the opinion of Hindi,
non-Hindi, every section, for whatever rules
you want. But do not try to commit the
Parliament or the Government to some
unpractical things which later you cannot
take away, nor try unnecessarily to incite
people, which could have been easily avoided.
But what do they do ? They biing in the reso-
lution. But I must tell you that the original
resolution as it was drafted by the Home
Ministry was quite good. If you give me
time, I will just read the sentence, what it
was there. :

VICE-CHAIRMAN  (SHRI

THE
You have only

AKBAR ALI KHAN)

five minutes.

SHRIMATI YASHODA REDDY :
1 have waited the whole session not to speak
on any other subject. Either you give me
time or I sit down.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You go on.

SHRI BHUPESH GUPTA : You have
all the sympathy of the House.

SHRIMATI YASHODA REDDY :
The original clause in the resolution was—
even now it is not too late, with the help
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and the unanimous decision of this House,
if T could get your support, the Home
Minister could yield to us and withdraw
the resolution; in that case, well and good.
Otherwise if they cannot do it, I think the
original resoluticn as it was was better,
because with the amendment we feel dis-
advantages and unnecessary burdens are
thrown on us. It is for the House to listen
to me and be convinced. On this point a
great agitation is coming up in the minds
of the people, not the people but I tell you
the students. I do not care much for the
politician, to ke very honest. But if the
student population gets affected, I feel it
should be the sincere duty of every one of
us that we should try to understand their
difficulties. After all when a person goes
to a college or university, it is not for any
love of the language but he studies so that
ultimately he may get a job. As a citizen
of India, he should have every chance
without any unfair or unjustified demands
on us compared to other citizens who also
happen to be citizens of the country. The
original resolution was

“Compulsory knowledge of Hindi shall
not be required at the stage of selection of
candidates for rccruitment to the Union
Services.”” T ask every reasonable Member
here, where does it mean here that English
is compulsory ? O1 where does it mean that
Hindi knowledge if you have is not enough?
It was just an enabling clause, a permissive
clause, to assuage the feelings of the non-
Hindi people : “You just do not worry;
Hindi is the official language and English
is the associate language; you do not worry;
just because you do not know the Hindi
language you will not be stopped from being
recruited or appointed to the Union Govern-
ment.””  But the moment you are recruited
you will learn Hindi. There is no such
thing as we will never learn Hindi. All
that it meant to say was : “You non-Hindi
people, do net worry; if you do not have
knowledge of Hindi, you just are not stop-
ped from being recruited’. This i a sim-
ple, straightforward attempt on the part of
the (Government to assuage our feelings.
But I do not know. no advocate of the Su-
preme Court could enlighten me on this.
The Hindi people interpreted it like this
that compulsory knowledge of Hindi shall
not be necessary means compulsory know-
ledge of English is necessary. It is heyond
me. But I believe there is some Govern-
ment G.O. which says that for all Unicn
:Serwces one paper in the FEnglish language
18 necessary. That is an administrative
matter. That is a matter of working, how
the Government is going to work what |
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language they are going to take. It is for
the Home Ministry vis-a-vis the State Minis-
trics. That was an administrative matter
which need not have been brought here. But
what has happened by this? Government
changes the Resolution. Of course out-
wardly it looks innocent. They ask ““What
does it matter ? If you do not want Hindi,
you learn the other thing.”” But there are
four distinct disadvantages which we will
face, which is a very unfair thing for us.
If the resolution is passed as it is, what hap-
pens today ? A Hindi person just because
he is born in a Hindi area , ,, (Interruption.)
I am sorty sometimes the hon. Members
of some of the Hindi areas proceed from the
feeling that Hindu, Hindi, India, all is one.
They think all Indians are Hindus or should
be Hindus and all Hindus should be Hindi-

speaking people. T am not saying,
5 P. M. which one, who, but there is this

feeling ¢ Hindi, Hindu, India. These
are equivalent. They forget that Hindi
is a smaller thing, Hindu s a
bigger thing and India is a much
bigger thing. India has not only Hindus,
but many other people ahd they also forget
that not only is there Hindi, but there are
so many other languages in Hinduism, many
other languages in India and many other
religions. So their fundamental thinking
is restricted when they are arguing Hindi,
Hindi, Hindi, Hindi, forgetting our
difficulties, and it comes from this thought
that India, Hinduism and Hindi are being
equated.  The first difficulty comes in
just because if a person is a Hindi-speaking
person, he automatically gets a right for
recruitment in the Union services. And
also being the mother tongue, being the
regional language, being the official language,
he learns only one language. But what hap-
pens to us? We learn our mother tongue or
the regional language, and also English,
because the other language is English. So,
first of all, even for recruitment, we learn
two languages and the moment we are
recruited, we shall learn Hindi. So. we
have to learn three languages. (Interruptions).
I am coming to it. I agree with you. But I
will come to it. But if you pass laws auto-
matically in Parliament. T am not prepared
to accept that it can be implemented . You
know that life is not mathematics where
you can say that two plus two make four
and you can make it four for all the time.
Secondly, what happens even for promo-
tions? After recruitment promotions for
us depend on our woiking knowledge of
Hindi. But these people have not to learn
English, they need know no other Indian
language for appointment, for recruitment
for promotion, That is the thing. Of
course, Mr. Chavan said, ‘inherent
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disadvantage’ will be there I also tell him
how to remove this inherent disadvantage.

Then the third thing the three-language
formula, is only for us regional language and
English for recruitment and even for pro-
motion we shall learn Hindi. Whereas
we are burdened with three languages,
you the Hindi people, automatically get
away with one language. Then, Sir, I am
coming to the three-language formula. The
hon. Prime Minister said about the three-
language foimula. Has it been honestly
implemented? The hon. Education Minister
is here. I want to ask him, which is the
predominant Hindi State which has seriously
taken to the three-language formula ? T want
an answer. Not one Hindi State has taken
seriously to the three-language formula. And
why should they if the Government of India
is going to give them jobs, if the Govern-
ment of India is going to give them a pass-
port for appointment, recruitment, promo-
tion and then everything by one language ?
And if prosperity and employment can be
had with one language, no fool is going to
waste his time in studying three languages
and they will never doit. Here comes the
argument-—

FIT AT & &1 arfaw § ), s FArg ar

SRV 1 | Not English, I want to ask, Here
is 2 unanimously adopted policy of the Go-
vernment of India. They are trying to imple-
ment the three-language formula for the last
15 years in these Hindi States and not one
State has taken to any other language than
Hindi. And now they want to insult our
intelligence by saying, give us Tamil and
Telugu and we will Jearn them. Learn
them and then implement the formula.
If this has to be done, the first duty of the
Government of India ought to have been to
see that the three-language formula is imple-
mented all over India, that it is honestly,
sincerely promulgated in the Hindi areas
and also to see that there is a necessity for
implementing the three-language formula.
Even in the administrative rules, by the
original Resolution of yours one had to have
some compulsory working knowledge of
English in your administrative laws. There
is a rule that there shall be a working know-
ledge of English. Even that is being remo-
ved. What will happen? They will learn
oply Hindi, we will learn three languages.
We have to learn them even if we have to be
normal citizens of India and this willmean
a disadvantage. Even in this simple form
Hindi people are not prepared to take it
in the name of the unity of the country aqd
patriotism. We, the non-Hindi people, in
the name of patriotism and unity of the coun-
try, should we only give up every thing
and they should give nothing ? We have
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accepwed Hindi, we are telling people to
learn Hindi, we are doing it. We ate actual-
ly learning three languages.

SHRI DAHYABHAI V. PATEL : They
are not learning one even. What about the
promises of UP and Bihar ?

SHRIMATI YASHODA REDDY :
They do not want to learn any language.
(Interruptions,) This one disadvantage, if they
call it a disadvantage, of taking one com-
pulsory English paper for the all India ser-
vices. Even that is being removed by this
Bill. That means that you have no link
language between two sections of India,
the Hindi and the non-Hindi sections, and
why ? Do we want English to be here?
It is not because I have any special mohob-
bat for English or a special nafrat for Hindi.
Everybody 1ealises, everybody knows it.
You keep on saying, for 200 years only two
per cent people could learn English. But
can they make within 10 years’ time all the
100 per cent people to learn Hindi ? If their
argument is that for 200 years only 2 per
cent people could learn English and that
too voluntarily then within 10 years by force
and compulsion, by closing to us jobs, by
saying that you will not be getting any
job unless you Icarn the four languages, can
you make us learn Hindi ? It is a practical
impossibility. And then, why do I say,
keep on to English? It is for two reasons.
It is not because I want to impose English
on them. It is because that is the only
connecting link between them and us.
Hindi has not developed enough in our part
of the country to take the place of English,
and thercisno other lanuage developed
enough to take the place of English, To
quote one of their own senior poets, he said
that Hindi to be natural, easy and good, it
becomes Urdu; if it becomes chaste and
pure Hindi, the so-called Hindi which the
Hindi people are trying to bring about
it becomes ununderstandable, impossible,,
atrocious and God knows, meaningless.
They have not even developed it.  Anyway,
it is not for me to say that. But I accept
it as the official language, Let it mature
enough and become resourceful encugh
before they can make it a link language.
I would ask them to keep on to English
because that is the only present day link.
India, you know, never had a common
language, always had a language which was
not a common language of the people,
as somebody pointed out, whether it was
Sanskrit or Persian and English after English
came. Why is this inferiority complex that
you have ? Has not Russia or other countries
taken to English? It is not an imperialist
language but an international language.



4973 Official Languages

[Shrimati Yashoda Reddy]

You want to have connections with the world.
That is the only link language. Why are
you labouring under a slavish mentality,
I ask. You have that complex in you. It is
the immaturity of the Hindi-speaking people
to say that English is an imperialist language.
It is not a mature man and a reasonable
man’s thinking. Itisthe only link language,
It has to be there, as there is no other

language.

Then Sir, they want to have the UPSC
examination in 15 languages. I donotwant
the disintegration of India. But with the
practical implementation of the Resolu-
tion and the Bill, Hindi will lose its place
in the South and English is coming up.
Not because we want 1t. But by your being
a bit, what shall I say, a bit over-hasty
and over-intelligent in trying to redraft
this Bill you are creating a suspicion in the
South.

Like U.P.S.C. examinations, I say, do
not limit the recruitment to two languages.
Make your recruitment through all the 14
languages. I know what it means. It
means no link language, no all-India ser-
vices, no one Supreme Court. There will
be 15 States in India with 15 different lan-
guages. All right, I am prepared to take
it, Sir. If you want equality, if you want
unity, see that you have all the 14 languages
at the recruitment stage; otherwise, I ap-
peal to the hon. Minister and to the
Government of India thatit is not too late.
Do something. Something should be done
to undo what you have done in the Lok
Sabha. Drop the Resolution and put it
back as it was; otherwise , , , -

THE  VICE-CHAIRMAN
AKBAR ALI KHAN) : Thank you.

ne (I

se de o

(SHRI

SHRIMATI YASHODA REDDY :
Thank you very much for giving me this
opportunity.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Mr. Niren Ghosh.

SHRID. L. SEN GUPTA (West Bengal) :
She did not complete. She was saying
“otherwise”. Let her complete.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : As there are many
speakers 1 propose to call two from the Con-
gress Benches and one from the Opposition,

SHRI NIREN GHOSH
speech in Bengaii)

2 (Started his
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SHRI D. L. SEN GUPTA : Speak in
English.

[THE ViceE-CHAlrMAN (Suri M, P.
BuARrGAva) in the Chair)

. SHRI NIREN GHOSH : Now, Mr.
Vice-Chairman, please listen. I want to
know whether my speech has been record-
ed and translated.

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA) : It would not be recorded.

SHRI NIREN GHOSH : Why not ?
That is the first thing T want to know. Deo
YOu mean to say that those who cannot speak
in English or in Hindi arc second-rate
citizens of India ? We think that we are
second-rate citizens of India. I feel we are
insylted, wounded and dishonoured. That
18 the position that you have landed usin. ..

AN HON. MEMBER : Then walk out.

. SHRI NIREN GHOSH :..Please real-
1s¢ this, The Hindi fanatics and others
ought to realise this import. That is the point
I wanted to make. That is why I had to
resort to this stratagem in order to clearly
bring the point into limelight and in order
to underline it.

. Now, Sir, I do think that the Constitu-
tion by adopting Hindi as the official lan-
guage committed the grossest possible blun-
der militating against the unity of India, and
it was passed by the casting vote of the Presi-
dent of the Constituent Assembly.

SOME HON. MEMBERS : No, no.,

SHRI B. K. P. SINHA : It was unani-
mous in the matter of language. Theie
was division only on numerals.

SHRI NIREN GHOSH : Then, within
the Congress Party ?

AN HON. MEMBER : Only on numeral-.

SHRI NIREN GHOSH : Well, that is
as far as we know.

SHRI B. K. P. SINHA : Let me tell you
that the Resolution that Hindi shall be the
link language was passed unanimously with.
out ga dissenting vote by the Constituent
Assembly and even the Congress party.
And the Congress Party practically covered
the whole Constituent Assembly. (Inler-
uplion by Shri B. D. Khobaragade,) Please go
anc study the report of the Constituent As-
sembly debates. Even regarding the issue
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of numerals, whether there should be only
international numerals or Hindi numerals
also, one section said that 1t should be only
international numerals while another sec-
tion said 1t should be Hmdi numerals
So there was a diviston Then there was
a compromise that it would he international
numerals, but if Parhament so decides 1t
can mtroduce Hindi numerals also. That
was passed by one vote m the Congress
Party. It was not language.

SHRI NIREN GHOSH Dud the Con-
gress Party unammously pass it ?

SHRI B. K. P. SINHA : Yes. The
language resolution was unanimously
passed.

SHRI NIREN GHOSH : Anywav.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Proceed with your speech.

SHRI NIREN GHOSH T think that
1t was the grossest possible blunder milita-
ting agaimnst the forging of the unity of
India, the unity of India that was forged in
course of 16 years of freedom struggle by
the different peoples of India, speaking
different languages, their own languages
They came together on the basis of ant-
mmperialism and 1 order to fight for free-
dom; otherwise there was no umity before

SHRI B. K. P. SINHA The national
struggle 1tself adopted the principle that
Hind: shall be the Rashtrabhasha, the link
language.

SHRI NIREN GHOSH : No. Mass
agitation, mass struggle was conducted in
the language of each State 1n order to bring
the masses together. But 1t was never con-
ducted in Hind1. It mught have been con-
ducted 1in Hindiin the Hindi-<peaking areas
but not 1n other areas such as Tamilnad,
Kerala, Bengal, Assam or Orissa or Gujarat
or even Maharashtra, That s the position
Do you realise how these hingustic States
came mto existence? If 1t did not matter
at all, then India would have teen a um-
tary State with some admunistrative dwvi-
sions only. It was not so. In Europe
preciselv  because the peoples mhabited
compact areas and spoke one language 1n
each area thev formed independent sovereign
States. India 1s practically a multihngual
and multinational country.

AN HON. MEMBER : Mulu-racial.

SHRI NIREN GHOSH - Tt 1s mulu-
national, composed of so many nationalities.

[ 20 DEC, 1967 ]

(Amlt.) Bill, 1967 4976

SHRI P. C. MITRA : Chinese,

SHRI NIREN GHOSH . They have
come together voluntarily m order to make
up the umty of India. Voluntariness,
consent, that 1s the only basis on which
India can come together. You have made
this one language a farce as if this one lan-
guage 1s a superior Janguage and the other
languages are inferior. You cannot even
talk in the other languages in Parliament
and get 1t recorded and tranclated. Ad-
munistrative work 1s not carried on n those
languages It means there are two grades
of citizenship in India. That 1s what 1t has
ccme to. That 1s the position. You must
rezlise this common fechng among the ma-
jority of the people in India. The Hindi-
speakmg people do not constitute the majo-
rity of the people of India. Whether vou
may hike to call my voice as discordant or
not 1t 15 true that the majority of the people
of India are feeling degraded, insulted and
pushed backwards by this dictum of yours
by imposing one language upon the rest
of the people and enshrming 1t 1 the Cons-
titution. Perhaps you ought not to have
done that Englsh was utihsed during
that period in order to communicate with
each other, in order to come together and
to utihse that weapon to fight the British.
Therefore, 1t ought to have been left at that
to allow things to take their natural course
and 1n course of time, one, two, three or four
languages would have become the official link
languages. Whatever possibility or potentia-
ity was there for Hindi becoming the link
language, by makming 1t a link language
by a false dictum and now bringing forward
this Bill in the manner you have done and
getting 1t passed by the Lok Sabha you have
destrayed that possibility. That 1s the real
position we are in  Please realise 1t Now,
there are not only local dialects, but major
languages are there, spoken and written by
the people. So unless all languages are put
on a basisofequality, you cannot have equa-
lity among the people of India. Even now
the promise and assurance given by the two
preceding Prime MNimisters has not been
honoured 1n this Bill fully. There has been
a backshding That categorical assmance
should have been incorpmated in the Bill
and not with so many reservations hke
‘despatching end’, ‘receiving end’, ‘UPSC
examinations’, ‘making either of the lan-
guages, Enghsh or Hindi1 compulsory’,
‘one can have the otber languages after
they get the opmion of the UPSC’ and so on.
All this has made the situation worse.
That 15 the positton  And now, perhaps,
a~1t1s m India, 1t will be difficult to have one
hnk language. I am not agamst Hindi.
Had there not been this imposition and
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forcing of Hindi down the throats of non-
Hindi-speaking people—the Constitutional
provision and all that—perhaps Hindi had
the potentiality in the natural course of time
to become the link language and to be ge-
nerally accepted by the people. It would
have had the potentiality perhaps if it had
been left to the people. By not doing so,
whatever sympathy there was for Hindi
has been eroded away. That is the position
we are faced with. Please realise that.

SHRI LOKANATH MISRA : Not
qualitative potentiality, but numerical
potentiality.

SHRI NIREN GHOSH : It could have
perhaps had qualitative potentiality after
30 years or after 50 years. Now I do say
from our party that the assurance given by
Piime Minister Nehru that unless and
until Hindi is accepted voluntarily by the
people of non-Hindi areas, English shall—
not ‘may’—continue for all practical pur-
poses on the basis of complete equality,
should have been fully honoured. Other-
wise this suspicion and mistrust will not go.
That is what Jawaharlal Nehru said here
on the floor of this House. That was the
assurance given to us and millions and crores
of people know that. Unless that assurance
is honoured fully, this Bill will create dis-
unity further. Mrs. Yashoda Reddy’s warn-
ing is a pointer. It is also a pointer that
the present Congress President, Mr. Kama-
raj, does not agree with the Bill and the Re-
solution. He has repeatedly been stres-
sing this point. This is a waining signal
to you as to what is going to take place.
Why is it that even the President of the Con-
gress is not agreeing with Mrs. Indira Gan-
dhi’s Government on the matter of language?

SHRI LOKANATH MISRA : Because
he is no more the President. He has an-
nounced it too late.

SHRI NIREN GHOSH : Because he

is seeing before his own eyes....

SHRI BHUPESH GUPTA : Do you
mean to say that he is a dowager President?

SHRI NIREN GHOSH :..,...that this
will break up India. That is in his mind.
That is why M. Kamaraj sounded that
warning signal. So Isay that first of all, all
languages should be treated on a par and
until you can do that, at least Prime Minis-
ter Jawaharlal Nehru’s assurance should he
honoured in toto. It should not be watered
down and diluted so that Hindi can be im-
posed in various ways on the non-Hindi-
speaking people, as is being done by the Bill
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by reservations like “translations’’, ““‘three-
language formula” and all that. Let me

tell you also that our party is totally opposed
to the three-language formula. It cannot
work. It will not work. It is not going
towork everin India. Ifthereis any chance
of any formula working in India, it is the
bilingual formula that will work, and that
can be practically implemented. No other
formula will work. A student, a child o a
boy should learn his mother tongue up to
the higher stage of education and then he
can take up any other language of his chcice,
English, Hindi or any other language. You
cannot force him to accept any particular
language. Only on that basis, the bilingual
formula will work. So even now I would
tell vou the position that you are bringing
about through this Bill. Do you mean to
drive out the non-Hindi-speaking people
from India? Is that the position towards
which you are driving India ? That is the
pertinent question that I want to ask you.
I myself know a bit of Hindi. I addressed
a Hindustani working class in my broken
Hindi. But still, you should know that
however much you may try, the crores
of Bengalis, the crores of Oriya speaking
people, the crores of Tamils, Telugu-speaking
people and the Canarese, will never, never
learn Hindi. If you want Hindi not only
for administrative purposes but also to be
spoken by all the people, by all the 50
crores of people of India, it is never going
to take place. They will never learn it.
If you force it down their throats as we are
compelled to learn English in order to get
employment, to be recruited into Govern-
ment service, they will be compelled to
learn a smattering of Hindi. That is all.
But it will never go down among the mas-
ses. Whatever possibility there was for
its natural coursc of development has been
destroyed. You have put up a Chinese
wall between the Hindi-speaking people
and the non-Hindi-speaking people by your
actions and by this Bill you are going to fur-
ther that process and do nothing else.
India can survive if it is united, otherwise,
it will fall to pieces. This is one of the
saddest days in the history of India that this
Bill bas keen brought in this fashion, not
fully and completely honouring Nehru's assu-
rance, You are sowing the seed of discord. It
may grow up into a poisonous tree breaking
the unity of the country which nobody wants.
So, I would like to say, beware of the actions
that you are taking. Bring all the people
together voluntarily. Already we have made
distinction between the languages—offi-
cial language and regional languages. The
Constitution says that all the fifteen langu-
ages are national languages of India. But in
the Bill, in the Resolution and everywhere,
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you are making a distinction, you are saying
that Hindi is the national language and all

. other languages are regional languages.

This is wounding the pride of the majority

of the people of India and you ought to

realise that, Even now I would like to say
that in the UPSC examinations, recruitment
should be in any language, not in Englich
or Hindi only. Any student, speaking any
language, should have his entry inte UPSC

. examination, That provision must be there.
I also say what does it matter if you address
communications from the Centre to West
Bengal in Bengali ? Can’t you have some tra-
nslators for that purpose? You can certainly
have them. The Statc of West Bengal should
have the right to send its communications
in Bengali. Then you can translate them
in other languages. Give all the languages
an equal place at least in the —matler of
communications. When you address Uttar
Pradesh, you address it in Hindi. When
you address Bihar, you can address it in
English or Hindi with an authorised text
in English. You can do that. But when
the Central Government addresses letters
or communications to other States, it is
obligatory on its part to address such letters
or communications in the languages of
the States or the languages of the people
in those States, their mother language.
After all so many crores of rupees you are
wasting, it is a matter of a few crores of
rupees more, so that all the languages can be
developed. I do say, 1 am quite certain,
and let me tell you that no one language
is going to be the link language in India.
Let me tell you that frankly and bluntly.
It won’t work. If all the languages are
not treated on a par, as I have said, in course
of time it will come to this that two or three
o1 four languages will emerge and they will
be generally accepted and those languages
can then be made the official link languages
of India with the voluntary consent of the
people of India.  Thatis a natural process.
You will never have one language. At
least 1 have been convinced that Hindi is
never going to be the link language of India.
It won’t work. If these 15 languages are
not given equality, then three or fow lan-
guages will emerge and they will be gene-
rally accepted by the people of India and
they will become the link languages of the
country and they will cement the unity in
the country. There is no other course.
You can see that in no other Constitution
of the world is there any official link language.
In the Soviet Union there are 20 or 23
spoken languages richly developed at the
highest rescarch stage. Still there is no

official link language, :

PRI +
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SHRI M. N. KAUL (Nominated)
Every body must learn Russian.

SHRI NIREN GHOSH : Not ‘must’,
There is no compulsion in the Coenstitution. -
(Interruption.) It is the most developed
language and voluntarily they learn it;
there is no official compulsion or any thing
of that sort.

DR. M. M. S. SIDDHU (Uttar Fra- ,
desh) : They do everything voluntarily.

SHRT NIREN GHOSH : More volun-
tarily than you do, because they are not
under the rule of the big monopoly. (Inter-
ruption,) Mr. Chagla is quite correct. In
Canada and in Switzerland, in order to keep
the unity of the countrv, both the languages
have been given equal status for official and
other purposes, so that Canada is one, Swit-
zerland i» one. If in Switzerland Ger-
man is made the link language and French
is chuched out, then Switzerland will break.
In Canada if only English is made the link
language and French is not taken into ac-
count, Canada is going tc break. So, that
is the real position. It won’t be by fanati-
cism; you cannot bypass the people or the
masses. 1 do say that even now all the lan-
guases should be trcated on a par. If you
cannot amend the Constitution, do not do
that. But at least Nechru's promises should
he honcured in full and w fofo. Unless and
until the non-Hindi-speaking pcople accept
Hindi, English should continue for all prac-
tical purposes. Along with that equality
should be given to all the languages. Fiom
the Centre to the States communications
should be addressed in the languages of the
Statcs and the Statz=s should have the right
to address them in their own languages
and for inter-State communications also
the same practice should follow. For this
purpose a few translators would suffice
For UPSC examinations also all the ]angua:
ges should be treated on a par. Any stu-
dent specaking any language should be al-
lowed witheut any inhibition to take such
examinations. Therefore 1 appeal to you
to treat the people on a par. You cannot
have things simply in a Chauvinistic fas-
hion. Let Mr. Rajnarain know this.

SHRI RAJNARAIN : Not in an imperia-
listic fashion also.

SHRI NIREN GHOSH : It won't
work. I appeal to the democratic sense
of the Hindi-speaking people fcr whom I
have the greatest regard and love. If India
is to survive, if India is to remain united
if our great motherland is not to fall asunder
then please do not proceed in  this fashion
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Treat all the people and all the languages of
India on the basis of equality, not superior
and inferior, first-rate citizens and second-
rate citizens. (Time bell rings.) And the
Central Government offices in the States
should do their work in the local languages,
in the languages of the States. Otherwise
how can the cemmon people understand it?
If these things are done, then in course of
time perhapg we can have our problems
solved and the precious unity of India
cemented and strengthened. I think Mrs.
Indira Gandhi knowingly or unknowingly
seems to be presiding over the liquidation
of India. 1 have grave apprehensions in
this matter, Therefore 1 would suggest
that for the sake of India, for the sake of the
unity of India, take things in their proper
perspective in order to strengthen and
cement the unity of India.

Official Languages

SHRI B. D. KHOBARAGADE (Maha-
rashtra) : Mr. Vice-Chairman, Sir, I thank
you very much for giving me this opportu-
nity to express my views on this Bill which
appears to be most controversial. Even
17 years after we framed our Constitution
we have noticed today in this House that
passions have been roused on all sides of
this House and a lot of heat bas been gene-
rated during the discussion on this Bill.
When I listened to the debate today, I came
to the conclusion that the situation is more
serious and worse. Some Members have
raised questions whether the article in the
Constitution regarding the official language
was adopted by a majority of one vote or
not. For the information of the Members
of this House I may read from one book
“Thoughts on Linguistic States by Dr.
Babasaheb Ambedkar, who was the Chair-
man of the Drafting Committee. I quote :

““There was no article which proved more
controversial than article 115 which deals
with the questions; no article produced
more opposition, no article more heat,
After a prolonged discussion, when the
question was put, the vote was 78 against
78. The tie could not be resolved. Afier
a long time, when the question was put
to the party meeting, the result was 77
against, 78 for Hindi. Hindi won its
place as a national language by one vote,
I am stating these facts from my personal
knowledge. As Chairman of the Drafting
Committee I had naturally entry to the
Congress Party enclosure.”

This is what Dr. Ambedkar has said in
this book, that in the party meeting of the
Congress the question of language was
decided by a majority of one vote,
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SHRI M. P. SHUKLA : Mr. Vice-
Chairman, on a point of information I would
like to tell the hon. Member that this majo-
rity of one was only on the point of numerals,
not on the language. He may go through
the proceedings.

SHRI B. D. KHOBARAGADE : Do
you mean to say that you are more acquain-
ted with the facts than Dr. Ambedkar who
has said this as Chairman of the Drafting
Committee ?

SHRI M. P. SHUKLA : You go through
the proceedings and you will know it cor-
rectly. This is about the party procee-
dings

THE  VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : Ifit is a question of
fact it can be referred to. You can refer
to it in your speech.

SHRI B. D. KHOBARAGADE : If
there are any procecdings of the Congress
Party, I am prepared to read these Congress
Party proceedings also. Dr. Ambedkar
in this book has referred to the party decision
taken by a majority of one vote, and once
the party decision was taken, a whip was im-
posed on all members and they were direc-
ted to vote for Hindi and thereby they got
the Article regarding language passed.
(Interruptions,) Mr. Vice-Chairman, this
book is “Thoughts on Linguistic States”
by Dr. Babasaheb Ambedkar.

SHRI M. N. KAUL : Please read the
relevant passage. R

SHRI B. D. KHOBARAGADE : I have
already done it. (Interruptions,)

Even today, after a period of seventeen
years, when this Constitution was drafted and
then adopted by the Constituent Assembly
in 1950 we find that there is still a great con-
troversy in this country over the national
language.

We thought that this measure which has
been brought before this House now would
be a sort of compromise formula. But it
seems the way it has been handled in the
other House, no party to the controversy
appears to be satisfied. The protagonists
of Hindi have been dissatisfied from the very
beginning and Seth Govind Das, a veteran
Congress Member of Parliament, voted
against it. The President of the Congress,
he also appears to be dissatisfied. If the
Gavernment really wanted to do something
about this linguistic controversy, if they really
wanted to satisfy all sections and all parties
to this controversy, then the Government
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should have convened a round table con-
ference and invited representatives of ail
shades of opinion and tried to evolve a
consensus of opinion which could have satis-
fied all people, But, instead of doing so, the
Government preferred to bring a Bill in the
other House and after having brought that
Bill they have watered it down to such an
extent that the non-Hindi-speaking people
have some apprehension in their minds.
Sir, this is not really a legal problem. This
is not really a constitutional problem. Mr.
Rajnarain has pointed out that the present
Bill perhaps may be challenged in the Courts
as being unconstitutional. Let us not consi-
der this problem from legal or constitutional
point of view. But we should think that
this problem is very important for the
national unity and integrity. It is a political
problem of grave importance and, therefore,
constitutional or legal quibbles will help
no one.

Assurances were given by two of ovr
former Prime Ministers, Pandit Jawaharlal
Nehru and Shri Lal Bahadur Shastri and we
thought that those assurances would be im-
plemented by bringing forth a proper mea-
sure. So far as I am concerned, I am
always advocating that Hindi alone can be
the link language of this country. We
want that there should be only one link lan-
guage which can be a source of unity for
all the divergent people in this country,
and that place can be taken only by the
Hindi language. But at the same time,
when we say that Hindi should be the link
language of this country, we want that
Hindi should not be imposed on any indi-
vidual, not even on any solitary person,
Let all the non-Hindi-speaking people
learn Hindi as and when they want to.

So far as the provisions of this Bill are
concerned, the Bill in original was propetlv
drafted, and the provisions of that original
Bill were quite proper. But, as mentioned
by some hon. Members here, pariicularly
Shiimad Yashoda Reddy, it seems that
Government has yielded to the pressure of
Hindi chauvinists, and they have watered
down the provisions of this Bill. I may
ieind all tho.e protagonists of Hindi that
because of their chauvinism they have done
greater harm to the cause of Hindi and
greater damage (o the unity and integrity
of this country. If the Hindi-speaking
people had not tried to force their language
on non-Hindi speaking people, perhaps there
would not have been any oppositicn from
the non-Hindi-speaking people. I remem-
ber that quite a few days back the Chief
Minister of Kerala, Mr. Namboodiripad,
retorted that if such incidents are happening
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in Hindi-speaking areas and non-Hindi-
speaking people are forced to learn Hindi
in such a manner, then in Kerala also,
where they had initiated the teaching of
Hindi long before and were persuading their
own citizens to learn Hindi if such force is
uzed to compel them to learn Hindi then
in that case, in Kerala the policy will be
reversed and people will not be asked to
learn Hindi. Now this was the reaction of
the Kerala Chief Minister, Mr. Namboodi-
ripad.

Sir, when this Bill was introduced in the
other House, we have seen that the agita-
tion was started throughout the whole nor-
thern country; it was in Gaya, Delhi, Patna,
Lucknow,  everywhere. We have also
noticed that when the Hindi protagonists
started their agitation, some funny incidents
took place. They were changing the number
plates of cars. Not even the foreign digni-
taries weie left alone, and we have read in
the papers one incident. When the number
plate of the car of a foreign dignitary was
being changed into Hindi, the foreign digni-
tary said : “Why don’t you just tell me the
time?” And when that person looked at
his watch, the foreign dignitary said, “Why
doen’t you change the numbers on your
watch in Hindi?”. Tosuch a funny extent
the Hindi agitators had gone.

Now what is the reaction in the non-
Hindi-speaking areas ? You might have
read in the morning papers that the people
in the South have also started an agitation.
The students in Madras did not attend their
colleges yesterday. About 4,000 students
in Coimbatore left their colleges yesterday
in protest against this Bill. As in Northern
India, people in South India have started
tarring Hindi plates and removing them,
in retaliation to what the Hindi-loving people
have done. If such a reaction is generated
in Southern India, then I must say that per-
haps the unity of India will be jeopardised.
Sir, from the opposition side Mr. Mariswamy
spoke this morning and he said that if such
sort of chauvinism is going on, then perhaps
there may be danger to the unity and inte-
grity of this country. Perhaps people might
think that he belongs to the opposition side
and therefore he can say so. But what
about Shrimati Yashoda Reddy who spoke
just now? She also said that the beginning
of the end of English perhaps may mean
the beginning of the end of integrity and
unity of this country. These are not the
only apprehensions of those Members.
Dr. Ambedkar, again in his book, has said
so and while saying so, he has referred to
the opinion of Shri Rajagopalachari. What
was the opinion of Shri Rajagopalachari?
Shri Rajagopalachari, when he was the
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Governor-General of this country immedia-
tely after our attaining independance, had
discussions with Dr. Ambedkar and then
he said

“You are committing a great mistake,”

This is what he said to Dr. Ambedkar,
that he was committing a great mistake.

“One Federation for the whole of India
with equal representation for all areas will
not work. In such a Federation the Prime
Minister and President of India .illalways
be from the Hindi-speaking atea. You
should have two Federations, one Federa-
tion of the North and one Federation of the
South and a Confederation of the North
and the South with three subjects for
the Confederation to legislate upon and
equal representation for both the Federa-
tions.”

This was the view of Shri Rajagopala-
chari communicated to Dr. Ambedkar.
And what did Dr. Ambedkar say? Some
twelve years ago he wrote this book and
here he says

“These are the real thoughts of Mr.
Rajagopalachari”.

Dr. Ambedkar has in his book warned
the people of this country about confict
between North and South. The Hindi-
loving people should not force non-Hindi
people to learn Hindi and if they did
it, then the unity of this country would be
in jeopardy.

THE VIGE-CHATRMAN (SHRI M. P.
BHARGAVA) : Mr. Khobaragade, it is
time to finish,

SHRI B. D. KHOBARAGADE : Sir,
[ have spoken only for twelve minutes.

THE VICE-CHAIRMAN (SHRIM. P.
BHARGAVA) : You have already taken
ourteen minutes.

SHRI B. D. KHOBARAGADE : T will
1y to finish soon, Sir. He writes here :

“They came to me as a revelation com-
ing as they did from the innermost heart
of a Congressman. I now regard Mr.
Rajagopalachari as a prophet predicting
the break up of India into the Naorth and
the South. We must do everything to
falsify Mr. Rajagopalachari’s prophecy.

It must not be forgotien that there was
a civil war in the U.S.A. between the North
and the South. There may also be a civil
war between the North and the South in
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India. Time willsupply many grounds for
such a conflict. It must not be forgotten
that there is a vast cultural difference .
between the North and the South and cul-
tural differences are very combustible.”

About twelve years ago he had warned
that there might be a civil war between
the North and the South in India. If you
disregard  these words of warning of Dr.
Ambedkar then I feel you will be doing it
at your own peril. Dr. Ambedkar warned
you about Pakistan. He advised you about
Kashmir. He advised you about Goa.
You failed to listen to his warning and ulti-
mately the country has had to sufler. Now
we sce that Dr. Ambedkar had said that
there may be a civil war between the North
and the South in India and if the people
of the North try to focce things on those in
the South then the.c will be trouble. If
we do not pay heed to this warning of Dr.
Ambedkar, perphaps the unity and integrity
and even the frecdom of this country will
be in peril.

THE VICE-CHHATRMAN (SHRI M. P.
BHARGAVA) : Only one minute more.

SHRI B. D. KHOBARAGADE
another two minutes 1 shall wind up.

¢ In

Sir, T said that we must learn Hindi
because Hindi should be the link language.
But we must not try to force it on others.
We must see that it is not forced on the
people of the South. After fifteen or
twenty or thirty years—it docs not matter
even thougih it may be long period—it will
become the link langnage in our country.
But do not try to do it today or tomorrow or
even in five years as hai been suggested by
Shri Rajnarain. It will all depend on the
Hindi-loving people whether the integrity
and unity of this country are maintained
or not. If the unity and integrity of our
country are not maintained then the entire
responsibility for it will be that of the Hindi-
loving people only. Therefore, I submit
that the three-language formula must be
properly implemented all over the country.
Even when English is completely removed
from this country there will have to be a
permanent two language formula.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : That will do, Mr.
Khobaragade.

SHRI B. D. KHOBARAGADE : Only
two more sentences, Sir. Ultimately English
may go. It does not matter who is in favour
of its retention or who is not. But then
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everywhere the two-language formula will
have to be implemented. Non-Hindi people
should learn Hindi and the Hindi people
must learn one non-Hindi Indian language,
preferably South Indian language and unless
this is done the unity and integrity of this
country will not be maintained.

SHRI BHUPINDER SINGH (Punjab):
Sir, at the very outset I would like to say
that I do not want English, a foreign lan-
guage, lo continue to be our “official”
language for all times to come. I am fora
national language taking its place fully as
soon as possible. And Hindi is well-quali-
fied for this role. But I must also say that
as things stand at present, we cannot banish
English today and we cannot completely
switch over to Hindi today. The reasons
are clear. Firstly, the country as a whole
is not yet prepared for this change. Secon-
dly, Hindi as yet is not so fully developed
as to replace English in all spheres. And
last but not least, the instruments of adminis-
tration, laws, rules, regulations, case laws
and the material on which an administra-
tion depends, are not yet available in the
Hindi language and may not be available

for a few years to come. :

Sir, we must change over from English
to Hindi, but gradually. A sudden change-
over will upset our national life and will
paralyse the administration. Hindi s
after all not the end but a means tosomething.
And we must not lose sight of that something
in our zeal to bring in Hindi even when
the country as a whole is not prepared for
the change. It is good that a beginning
is being made today in that direction and
T have no doubt that with the Government’s
backing, Hindi will progressively take the
place of English in all spheres in due course.

Sir, I wish to draw your attention to ano-
ther aspect of the measures, i.¢. the Bill and
the Resolution, which are before wus. Sir,
these measures when introduced in the Lok
Sabha, were hailed all over the non-Hindi
areas as the measures that would fulfil the
assurances given by Pandit Nehru to the
South. They—the people of the South—
were all praise for the courage and boldness
of Shrimati Indira Gandhi and Shri Chavan,
These measures were brought forward by
the Government to allay the misgivings and
fears of the people of the South. But what
has happened to them in the Lok Sabha,
that these very measures are now being dub-
bed as having increased the fears of the peo-
ple of the South, For this I draw your
attention to the statement of Shri Kamaraj
who represents the South no less than any
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other living Indian. He is not happy at
the changes introduced in the Bill and Re-
solution by the Lok Sabha and feels that
the Bill and the Resolution as amended by
the Lok Sabha, will not fulfil the object
for which they were originally brought.

Sir, we must critically analyse as to what
has been donc to these measures in the Lok
Sabha that has converted the waves of cheers
in the South towaves of protest.

Taking the Bill first, Sir, I do not think
any fundamental change has been made
in it which may be said to be going against
the assurances of Pandit Nechru. English can
be used for all Union purposes in addition
to Hindi till every onc of the States agrees
to a switch-over to Hindi. The “may” and
“shall” controversy in clause 2 is futile as
it has been well explained by lawyers that
“may”’ here really means ‘shall”. The
changes made in the Bill are minor and do
not upsct the object of the Bill. Hindi
States have been authorised to write to non-
Hindi States in Hindi but an authentic Eng-
lish translation will accompany. This may
add to the work of Hindi States but would
pot cause any inconvenience to non-
Hindi States. The second change made
relates to the translation into Hindi of En-
lish documents going from one office of the
Central Government to another office of
the same Government. This gives a facility
to the Hindi-speaking people in those offices,
but does not take away any facility given to
non-Hindi-speaking people.

Sir, a study of these changes, therefore,
shows that nothing has been introduced
in the Bill which can be said to be going aga-
inst the assurances of Pandit Nehru to the
people of the South. I, therefore, support

the Bill.

But, Sir, the same

6 p.M, cannot be said about the Resolu-
tion. The last part of the Reso-

lution has undergone a fundamental

change—so fundamental that it has upset
the balance completely. Sir, English is
a foreign language both for the people of
the South as well as the people of the North,
If the people of the North cannot acquire
a high standard of proficiency in English,
asis generally said, how can we say that the
people of the South candoso ? It is not
their mother-tongue.
guage to them also and they also have to
learn it with tears. It is, in my humble
opinion, not a correct view to take that the
people of the South or other non-Hindi-
speaking Indians arc at home in English
lanaguge.

vt

wed

It is a foreign lan- ~
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[Shri Bhupinder Singh]

Sir, in this background, the change made
in the last para of the Resolution will
tantamount to a grave discrimination against
non-Hindi-speaking areas. The amended
Resolution lays down that knowledge of
either Hindi or Englishwill be compulsory
at the time of recruitment to the Central
Services. Sir, this means that while a Hindi-
speaking candidate can get into service
without knowing any other language except
his mother-tongue, a non-Hindi-speaking
person will have to learn in addition to his
own tongue, English and also Hindi. Sir,
it is this provision which has put an unequal
burden on the people of non-Hindi-speaking
areas. Not only this ; Hindi-speaking peo-
pie will be able to take the UPSC tests in
the medium of their mother-tongue from
1968; but non-Hindi-speaking candidates
will have to take the test in English medium,
at least for some time to come, till other
regional languages are also introduced as
media of examination. Sir, this amounts
to a handicap race, the candidates from non-
Hindi areas being under serious handicap.
1do not know how far this position 1s valid
under the Constitution. To my mind this
provision can be challenged in High Court
as being discriminatory.

I PRI 4

Apart from the constitutionality of this

provision, this provision has confirmed the ;
fears of the people of the South—a result |

exactly the opposite to that which these
measures were intended to achieve.

Sir, I am not for imposition of English
on Hindi areas but nor am I for imposition
of English on non-Hindi areas. What the
amended Resolution seeks to do is to impose
English on non-Hindi areas. Nobody
should be in abetter positionrthan the Hindi-
speaking people to understand the pinch
felt by the non-Hindi-speaking people by
the amendment in this Resolution. What
is sauce for the gose should not be sauce
for the gander.

If English only was bad for Hindi areas
for the purposc of UPSC examinations,
it is bad for others too. I shall beg of the
Home Minister to remove this thorn from
the Resolution and restore the Resoclution
to its original form. This will remove the
cause of resentment which the people of
the South have towards this Resolution.
The amendment made by Lok Sabha is
like a fly in the ointment. Please remove it.

[RAJYA SABHA]

(Amdt.) Bill, 1957

Sir, I wish tosay a few words for those
who are very cager to spread Hindi all over
the country. Any attempt, direct or indirect,
to force the pace of Hindi, as they knew,
creates a sharp reaction. I know most of
them do not wish to force Hindi on anybody,
But they should not speak too often about
it. Itcreates a wrong impression. Instead,
they should themselves set an example.
I find that members who are very vocal in
their support of Hindi language, themselves
speak in English here and outside. Is it
because they find it difficult to express
themselves in Hindi? If that be so, they
should understand the difficulties of the peo-
ple of the South who do not know Hindi
at all. Instead of telling them to learn
Hindi, such members should first learn to
speak and express themselves in Hindi.
Practice will have a better effect than mere
profession.

Secondly, the Hindi which is being ma-
nufactured by the Hindi experts of the Go-
vernment is not the Hindi which can become
the lingua franca of the country. The offi-
cial Hindiis artificial and synthetic Hindi
which cannot have mass appeal. Let us
make Hindi as simple as Gandhiji wanted
Hindustan: to be. Let us stop fabricating
difficult words. Let us accept simple words
from other regional languages. Only such
a Hindi can become popular in non-Hindi
areas.

Thirdly, I wish to suggest to the Govern-
ment that they should employ only such
people to translate English documents in
Hindi as have a good command of English
language also. I have recently come
across many pieces of Hindi translations
in parliamentary papers which betray
the translator’s ignorance about the English
language. Without having a good know-
ledge of English language, a translator
cannot produce a good translation of an
English document in Hindi.

In the end, Sir, I wish to appeal to all
my colleagues here; let us continue bi}in-
gualism in the country till such time as the
country as a whole is prepared for a com-
plete switch over to Hindi alone. Let us
not do anything in this interim period to
arouse the suspicions of the people of the
South. I shall also appeal to my country-
men in the South that they should also show
a spirit of accommodation and broadmin-
dedness and accept Hindi, at least in prin-
ciple, as one of the two official languages of
the Union. They may take their own time
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to determine as to when English should
be dropped. But they should make a begin-
ning towards that direction today. I have
no doubt that the youth of the South,
if initiated into learning Hindi today, will
attain commendable proficiency in a short
period without much difficulty and will
thus contribute tothe strengthening of the
unity of the country.

Thank you, Sir,

for giving me this
opportunity.

(20 DEG, 1967)

(Amdt.\ Budl, 1967 4992

THE V1CE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The House stands adjourn-
ed till 11.00 A.M. tomorrow.

The House then adjourned at six
minutes past six of the clock till
eleven of the clock on Thursday,
the 21st December, 1967.
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